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 HOUSE  OF  THE  PEOPLE

 Friday,  the  26th  March,  954
 —_

 The  House  met  at  Two  of  the  Clock

 (Mr.  Deruty-SpeAKeR  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 PosTAL  BAG  CLEANING  MACHINE

 *I8i5.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Communications  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  bag
 cleaning  machine  was  installed  by  the
 Postal  Department  in  Calcutta  last

 year;  and

 (b)  if  so,  what  is  its  cost?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  No;  inti-
 mation  has  been  received  that  the
 machine  has  been  shipped  from  Lon-
 don  on  Ist  March  1954.

 (b)  Its  price  is  Rs.  39,707  F.O.B.
 London.

 Sardar  Hukam  Singh:  When  was  the
 machine  originally  agreed  to  be  deli-
 vered,  and  what  is  the  reason  for  the

 delay  in  its  delivery?

 Shri  Raj  Bahadur:  The  indent  for
 the  machine  was  placed  with  the
 Director  General,  Supply  and  Disposal
 round  about  August  952  and  the
 order  was  actually  placed  towards  De-
 cember  1952.  The  delivery  was  ©X~-

 pected  and  also  stipulated  to  be  effect-
 ed  in  twelve  months’  time.  There  has
 been  a  delay  of  about  three  or  four
 months.

 ll  P.S.D.  e
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 Sarder  Hekem  Singh;  We  have  been

 told  in  the  Annual  Report  that  the

 delivery  had  to  be  delayed  by  the  U.K.

 firm  because  some  electrical  equipment
 was  not  there.  In  view  of  this,  have

 we  taken  any  steps  to  see  that  even

 after  the  delivery  is  effected,  when  the

 occasion  for  repairing  the  machine
 arises,  the  spare  parts  will  be  avail-
 able  within  a  reasonable  time  should
 the  machine  go  out  of  order?

 Shri  Raj  Bahadar:  It  is  true  that  the
 manufacturing  firm  could  not  deliver
 the  machine  because  they  were  lack-

 ing  in  certain  essential  constituent
 electrical  parts.  We  shall  take  good
 care  to  see  that  whatever  spares  we

 require  for  the  repair  of  this  machine
 in  case  of  break-down  are  also  made
 available  to  us.

 Shri  Dabhi:  May  I  know  how  much
 work  this  machine  gives?

 Shri  Raj  Bahadur:  The  cost  of  the
 machine  is  Rs.  39,707.  As  regards  the
 work,  it  can  clean  as  many  as  200
 bags  a  day.  To  give  the  House  an
 i
 ‘a

 I  may  say  that  in  Calcutta  alone
 there  are  about  3,000  to  4,000  bags  to
 be  handled  every  day.

 Shrimat!  A.  Kale:  How  many  hands
 will  go  out  of  employment  as  a  result
 of  this  machine?

 Shri  Raj  Bahadur:  Not  one,  because
 at  the  moment  we  have  not  got  any
 guch  device  by  which  we  can  clean
 these  bags.  As  a  matter  of  fact,  it  was
 becoming  rather  difficult,  and  danger-
 ous  also,  for  the  workers  themselves,
 to  handle  these  unclean  bags  and  so
 we  have  taken  this  new  machine.
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 दिल्ली  का  नौकरी  दफ्तर

 +१३१६.  सेठ  गोबिन्द  दास  :  क्‍या

 श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  दिल्ली  के  नौकरी  दफ्तर  का

 पिछला  निरीक्षण  कब  किया  गया  था  ;  और

 (ख)  क्या  इस  के  कार्य  में  कोई  दोष

 पाये  गये  हैं  ?

 The  Minister  of  Labour  (Shri  V.  V.

 Girl):  (a)  June,  1953.

 (b)  No
 covered.

 Seth  Govind  Das:  Have  Government
 received  any  complaints  in  writing
 about  this,  and  has  any  action  been
 taken  upon  these  complaints?

 shri  V.  V.  Giri:  A  complaint  was

 received  from  an  hon.  Member  of  this
 House,  Shri  Prabhakar.  He  met  the

 authorities  and,  in  conjunction  with

 them,  went  into  various  matters  relat-

 ing  to  these  defects,  if  there  were  any.
 T  am  glad  to  say  that  the  Ministry  is

 looking  into  some  of  these,  Some  have
 been  rectified;  some  have  not  been

 proved  to  be  correct.  I  am  grateful  to
 the  hon.  Member  for  taking  so  much
 interest,  and  I  may  assure  him  that  if
 he  would  like  to  meet  me,  I  would
 further  discuss  with  him  about  any
 of  the  defects  which  he  thinks  are  still
 there.

 Seth  Govind  Das:  May  I  know  what
 kinds  of  defects  were  pointed  by  an
 hon.  Member  of  this  House?  Would
 the  hon.  Minister  be  pleased  to  state
 them?

 Shri  V.  V.  Giri:  It  is  a  long  story,
 running  into  ten  or  twelve  pages.

 Shri  V.  P.  Nayar:  Make  it  short.

 Shri  V.  V.  Giri:  If  the  Chair  will
 allow  me,  I  shall  read  those  queries.

 Mr.  Deputy-Speaker:  There  seems
 to  be  a  committee  appointed  to  go  into
 this  question.

 Shri  V.  V.  Giri:  Yes,  the  Shiva  Rao
 Committee.

 serious  defects  were  dis-
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 Seth  Govind  Das:  If  the  statement
 is  twelve  pages  long,  then  will  it  be

 placed  on  the  Table  of  the  House,  "80,

 that  Members  who  are  interested  in  it

 might  be  able  to  see  it?

 Shri  V.  V.  Giri:  It  is  not  a  report,
 but  certainly  if  the  hon.  Members
 want,  we  shall  place  those  queries  be-

 fore  the  House.

 Sardar  Hukam  Singh:  May  I  know
 whether  the  Central  Inspectorate  of

 Employment  Exchanges  conduct’  ins-

 pections  onan  ad  hoc  basis  and  by  sur-

 prise,  or  whether  there  is  a  regularly
 arranged  inspection  of  every  centre?

 Shri  V.  V.  Giri:  There  are  certain
 instructions  which  have  been  given—
 twenty  in  number—,  and  the  Central
 Exchange  officers  go  from  time  to  time
 to  examine  whether  those  instructions
 are  carried  ot  or  not.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 when  the  Shiva  Rao  Committee  is  likely
 to  submit  its  report,  because  it  is  al-
 ready  more  than  a  year  since  it  was
 appointed?

 Shri  V.  V.  Giri:  The  report  is  nearly
 ready,  and  I  hope  it  will  be  submitted

 ‘in  the  course  of  a  few  weeks.

 Shri  P.  C.  Bose:  May  I  know  if  the
 Delhi  Exchange  has  an  advisory  com-
 mittee  and  if  the  committee  meets
 regularly  to  conduct  business?

 Shri  V.  V.  Giri:  I  think  it  has  an
 advisory  committee,  but  I  am  not
 absolutely  certain.  And  I  do  not  know
 the  names  of  the  members.

 CONDIMENTS  AND  SPICES  (EXPORT)
 #1317.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  foreign  exchange  earn-
 ed  by  the  export  of  condiments  and
 spices  during  1952-53;

 (b)  whether  it  is  a  fact  that  a  com-
 mittee  has  been  set  up  by  the  Gov-
 ernment  to  examine  the  question  of
 the  production  and  marketing  of  con-
 diments  and  spices  and  regulating  the
 game  on  the  lines  of  tea,  rubber,  and
 coffee;  and
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 (c)  if  so,  what  is  the  position  with
 egard  to  the  report  of  the  said  com-
 nittee  and  its  implementation?

 The  Minister  of  Agriculture  (Dr.
 "  8.  Deshmukh):  (a)  Rs.  20,94,58,729
 vorth  of  condiments  and  spices  were
 xported  during  1952-53,

 (b)  Yes.

 (c)  The  Spices  Enquiry  Committee
 ias  submitted  its  report  to  the  Gov-
 imment  of  india  in  the  Ministry  of
 “ood  and  Agriculture  and  the  recom-
 rendations  are  being  examined.  Early
 steps  will  be  taken  to  implement  the
 accepted  recommendations.

 Shri  Jhalan  Sinha:  In  the  mean  time,
 ire  the  producers  of  these  spices  left
 30  their  own  resources  and  initiative,
 jr  are  they  receiving  any  aid  from  the
 Sovernment?

 Dr.  P.  8.  Deshmukh:  All  the  recom-
 nendations  of  the  Committee,  as  I
 aid,  are  under  examination,  and  if
 ‘here  is  any  recommendation  for  giving
 any  assistance  to  producers  that  would
 ilso  be  considered.

 Shri  V.  e  Nayar:  May  I  know  what
 is  the  share  of  pepper  in  the  total  ex-
 change  earned  on  the  export  of  condi-
 ments  and  spices,  and  may  I  also  know
 whether  any  recommendations  have
 heen  made  by  the  Spices  Enquiry  Com-
 nittee  as  ty  the  way  in  which  price
 Nuctuation  in  pepper,  which  is  mani-
 Pulated  by  traders,  can  be  directed,
 30  that  the  pe:.per  growers  can  be  as-
 sured  of  a  very  steady  price?

 Dr.  P.  ss.  Deshmukh:  The  share  of
 pepper  in  thesu  exports  is  the  largest.
 [t  amounts  to  Rs.  15,95,91,125  out  of
 about  Rs.  208  crores,  So  far  as  the
 other  question  is  concerned  I  must
 isk  for  notice.

 Shri  A.  M.  Thomas:  May  I  enquire
 whether  the  report  has  been  sent  to
 the  State  Governments  of  the  princi-
 pal  spice  growing  areas  and  if  so  whe
 her  the  Central  Government  has  re-
 ‘eived  any  remarks  from  those  Gov-
 ernments?
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 Dr.  P.  S.  Deshmukh:  I  cannot  reply
 to  that  question  off-hand.

 Shri  Nanadas:  May  I  know  whether
 mirch,  turmeric  and  onions  are  also
 included  under  “spices”?

 Dr.  P.  Deshmukh:  Turmeric  is.  I
 am  not  sure  about  onions,  but  I  do
 not  think  onions  are  included.

 Mr,  Deputy-Speaker:  He  is  interested
 in  mirch.

 Dr.  P.  8.  Deshmukh:  Oh  yes,  mirch
 is.  I  am  myself  very  much  interested
 in  mirch.  It  accounts  for  Rs.
 1,81,56,699.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  Government  are  aware  that  the
 price  of  pepper  is  going  down  accord-
 ing  to  the  whims  and  fancies  of  some
 exporters,  and  whether  Government
 have  asked  the  Spices  Enquiry  Com-
 mittee  to  report  on  this  aspect  of  the
 question?

 Dr.  P.  8,  Deshmukh:  We  are  aware
 of  the  price  fluctuations  and  the  misery
 and  loss  they  cause.  But  I  would  like
 to  have  notice  as  to  whether  this  parti-
 cular  problem  has  been  investigated
 into  and  to  what  extent.

 Shri  N.  Somana:  May  I  know  whe-
 ther  the  recommendation  is  a  common
 recommendation  for  all  the  spices  or
 specifically  for  any  item?

 Br.  P.  Deshmukh:  The  definition
 of  “spices”  may  differ  from  man  to
 man  or  from  Member  to  Member.  The
 spices  we  have  touched  in  the  enquiry
 are  betelnuts,  cardamoms,  chillies,
 ginger,  pepper,  turmeric  and  a  few
 others  which  are  not  of  much  conse-
 quence.

 Shri  Nambiar:  When  है  the
 Rnguly Committee  likely  to  submit  its  7९

 Dr.  P.  8.  Deshmukh:  It  has  already
 been  submitted.  हे  a

 Mr.  Deputy-Speaker:  It  is  being
 examined.  Next  question.

 WILLINGDON  Hose!taL

 *1318,  Shri  8.  N.  Das:  Will  the  Min-
 ister  of  Health  be  pleased  to  state
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 whether,  and  if  so,  what  steps  have
 been  taken  to  settle  the  question  of

 compensation  to  the  New  Delhi  Muni-
 cipal  Committee  in  respect  of  the  Wil-

 lingdon  Hospital?

 The  Deputy  Minister  of  Health

 (Shrimati  Chandrasekhar);  Steps  have
 been  taken  to  assess  the  value  of  lands,
 buildings,  installations  and  equipment
 of  the  Willingdon  Hospital  ‘and  the
 question  of  compensation,  if  any,  to
 be  paid,  will  be  settled  by  negotiation
 with  the  New  Delhi  Municipal  Com-
 mittee.

 Shri  8.  N.  Das:  May  I  know  whether
 the  New  Delhi  ‘Municipal  Committee
 has  submitted  any  list  of  assets  that
 have  been  taken  over  in  respect  of
 the  Willingdon  Hospital?

 ‘Shrimati  Chandrasekhar:  They  have
 put  in  a  claim  for  compensation  to  the
 tune  of  Hs.  20.32  lakhs.

 Shri  S.  N.  Das;  May  I  know  whether
 any  principle  has  been  decided  on
 which  this  compensation  would  be
 given,  ‘and  also.  whether  any  joint
 machinery  will  be  set  up  consisting  of
 members  of  the  Central  Government
 and  members  of  the  Municipality  to
 decide  the  matter?

 Shrimati  Chandrasekhar:  As  I  said,
 the  matter  is  under  consideration.

 Shri  Radha  Raman:  May  I  know
 whether  the  New  Delhi  Municipal
 Committee  is  starting  any  new  hospital
 in  New  Delhi  in  place  of  this,  and  if
 80,  what  is  the  extent  of  Government
 help  that  will  be  made  available  to
 them?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  So  far,  no  proposal  has
 been  received  from  the  New  Delhi
 Municipal  Committee  about  their  in-
 tention  to  start  another  hospital.  Since
 this  hospital  is  going  to  be  extended,
 I  do  not  know  whether  there  will  be
 any  necessity  for  the  New  Delhi  Muni-
 cipal  Committee  to  start  another  hos-
 pital.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  with  the  taking  over  of  this
 hospital  by  the  Government  of  India,
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 any  change  will  be  effected  in  the
 facilities  which  ‘have  so  far  beén  given
 to  the  ‘patients,  or  whether  the  old

 system  will  continue?

 Rajkomari  Anirit  Kaur:  Not  at  all;
 in  fact,  the  hospital  side  that  is  for
 the  poor  patients  is  going  to  be  ex-

 panded.

 Dr.  Rama  Rao:  May  I  know  how,
 much  expenditure  of  the  Municipal
 Conimittee  would  be  saved  by  the.
 Central  Government  taking  over  this

 hospital?  नि

 Mir,  Deputy-Speaker:  The  hon.  Mem-
 ber  wants  to  know  the  recurring  ex-
 penditure.

 Rajkamari  Amrit  Kaur:  I  think—I
 speak  from  memory  and  therefore  १
 am  open  to  correction—it  is  in  the
 neighbourhood  of  between  Rs.  3  to  4
 lakhs  every  year.

 Raitway  CLaImMs

 *8I9.  Shri  Dabhi:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  total
 amount  of  compensation  for  claims
 for  loss  of  or  damiage  to  goods  is  on
 the  increase;

 (9)  if  so,  what  are  the  reasons
 therefor;  and

 (c)  what  steps  Government  have
 taken  to  reduce  the  extent  of  the
 claims?

 The  Deputy  Minister  of  Railways:
 and  Transport  (Shri  Alagesan):  (a)
 There  have  ‘been  fluctuations  in  the
 amount  of  compensation  paid  from
 year  to  year.  4

 (b)  These  fluctuations  in  the  amount
 paid  are  largely  due  to  the  nature  and
 value  of  the  commodities  subjected  to
 thefts,  losses,  damages,  etc.,  during  a
 particular  year.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,  an-
 nexure  No.  81.)
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 shri  Dabhi:  May  I  know  what  was
 he  total  amount  of  compensation  paid
 yy  each  railway  during  the  years  95l-
 2,  1952-53  and  1953-547

 Mr.  Deputy-Speaker:  That  is  all  in
 he  paper  which  was  circulated.

 Shri  Alagesan:  No,  it  is  not  there.
 ‘he  figures  are:

 949-50...Rs.  3°67  crores.

 950-5...Rs.  3°l]  crores.

 95-52...Rs.  2°9l  crores.

 30,  it  has  been  gradually  coming  down,
 'प  again  in  1952-53  it  went  up  to
 4s.  3°:8  crores.

 Shri  Dabhi:  May  I  know  since  when
 he  measures  mentioned  in  the  state-
 nent  are  being  taken?

 I  cannot  give  the
 enforced

 Shri  Alagesan:
 *xact  time,  but  we  have
 them  since  quite  a  long  time.

 Shri  8,  N.  Das:  May  I  know  what
 percentage  of  the  total  loss  on  account
 of  damage  to  goods  has  been  paid  by
 3overnment  after  realising  that  from
 the  Government  servants  involved?

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  wants  to  know  what  amounts  have
 been  recovered,  if  any,  from  the  per-
 sons  who  have  been  responsible  for
 the  damages  or  loss.

 Shri  Alagesan:  I  must  have  notice
 for  that  question.

 Sardar  A.  Saigal:  May  I  know
 whether  Government  are  aware  that
 some  representation  was  made  by  the
 Merchants  Association,  Bilaspur  on  the
 Eastern  Railway,  as  regards  claim  for
 loss  of  goods?

 Mr.  Deputy-Speaker:  How  does  this
 Question  arise?  It  is  only  one  of
 thousands  of  such  cases.

 Sardar  A.  8.  Saigal:  But,  the  repre-
 sentation  was  made  to  the  Railway  de-

 ot
 by  the  Merchants  Associa-

 on.

 Mr.  Deputy-Speaker:  Hon.  Members
 must  not  go  into  such  details.  About
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 Rs.  5  crores  is  the  sum  total  of

 thousands  of  such  claims.  The  hon.
 Minister  cannot  lay  his  finger  on  the
 case  relating  to  Bilaspur  because  Shri
 Saigal  wants  it.

 Shri  G,  ९,  Sinha:  May  I  know  whe-
 ther  there  hag  been  any  decrease  in
 the  number  of  thefts  on  railways?

 Shri  Alagesan:  The  number  of  claims
 has  been  going  down  and  that  is  a
 very  satisfactory  feature.

 Shri  N.  L.  Joshi:  May  I  know  what
 are  the  main  causes  for  loss  or  damage
 to  goods  on  railways?

 Shri.  Alagesan:  Thefts,  pilferage  and
 all  these  things  are  the  main  causes.

 Shri  Dabhi:  What  is  the  reason  for
 the  amount  of  claims  going  up  during
 1952-53?

 Shri  Alagesan:  That  I  cannot  say
 exactly,  but  as  I  said  in  the  answer,
 it  may  be  due  to  the  higher  value  of
 the  goods  lost  or  damaged.

 MInor  Ports

 #1320.  Shri  Radha  Raman:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  u  scheme  for
 the  improvement  of  minor  ports  in
 India;

 (b)  the  names  of  the  ports  that
 come  under  this  scheme;  and

 (c)  the  estimated  cost  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.  An  agreed  programme  of  improve-
 ment  of  the  more  important  of  the
 minor  ports  has  been  drawn  up  and
 is  being  implemented.

 (b)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [See  Appendix  TV,  annexure  No.  82.]

 (c)  Rs.  224°4  lakhs,
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 Shri  Radha  Raman:  May  I  know
 which  of  the  ports  mentioned  in  the
 statement  will  be  taken  up  first  for
 improvement?

 Shri  Alagesan:  Various  State  Gov-
 ernments  concerned  are  taking  up  im-
 provements  in  all  these  ports.

 Shri  Radha  Raman:  May  I  know  if
 a  sufficient  number  of  Indian  experts
 are  available  to  do  this  job  or  if  some
 foreign  experts  will  be  invited?

 Shri  Alagesan:  It  is  done  by  Indian
 experts.

 Shri  Velayudhan:  May  I  know  whe-
 ther  any  of  the  minor  ports  §  in
 Travancore-Cochin  will  be  included  in
 this  construction  programme?

 Shri  Alagesan:  Yes.  The  state-

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber  will  kindly  look  into  the  state-
 ment,

 Shri  B.  8,  Murthy:  May  I  know  whe-
 ther  the  Andhra  State  has  pressed......

 Mr,  Depnty-Speaker:  The  same  thing
 with  Andhra.

 Shri  B.  S.  Murthy:  You  wanted  me
 to  put  the  questions  clearly,  and  slowly.
 I  have  just  begun  the  question.

 Mr.  Deputy-Speaker:  The  question  is
 clear.  It  has  been  already  answered.

 Shri  B.  8.  Murthy:  May  I  know  whe-
 ther  the  Andhra  State  has  pressed  on
 the  Central  Government  to  take  up
 the  Kakinada  minor  port  at  an  early
 date  and  if  so  what  action  has  been
 taken?

 Shri  Alagesan:  Kakinada  and  Masuli-
 patnam  are  included  in  the  programme.

 Shri  Nambiar:  May  I  know  whether
 Tuticorin  is  included?  I  had  no  occa-
 sion  to  see  the  statement.  I  do  not
 know  whether  it  is  included.

 Mr.  Deputy-Speaker:  Why  should
 not  the  hon.  Member  go  to  the  Notice
 Office  and  find  out  from  the  statement?
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 Shri  con  R.  Chowdary:  What  is  the
 estimated  cost  of  development  of  the
 Kakinada  and  Masulipatnam  ports
 separately?

 Mr,  Deputy-Speaker:
 given  in  the  statement?

 Shri  Alagesan:  I  should  like  to  have
 notice  of  the  question.

 Is  cost  also

 Mr.  Deputy-Speaker:  Next  question.  ;
 Dr.  Ram  Subhag  Singh:  1821,

 Mr.  Deputy-Speaker:  So  far  as  the
 previous  question  is  concerned,  a
 number  of  hon.  Members  are  interest-
 ed.  I  suppose  no  hon.  Member  whose
 State  is  entirely  inside  the  Indian
 Union  will  ask  for  minor  ports.  So
 far  as  the  details  are  concerned,  they
 may  ask  the  hon,  Minister  and  I  am
 sure  he  will  give  the  particulars.

 RaILway  CLAIMS

 *1321,  Dr.  Bam  Subhag  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  some  bogus
 claims  were  preferred  on  blank  rail-
 way  freight  receipts  which  had  been
 lost  from  a  station  of  the  North-East-
 ern  Railway;  and

 (b)  if  so,  the  steps  that  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  Yes,
 Sir.

 (b)  The  cases  were  handed  over  to
 the  Police  by  the  North  Eastern  Rail-
 way,  but  the  Police  have  since  reported
 that  no  evidence  was  found  against  the
 men  suspected  to  put  them  on  trial.

 Dr,  Ram  Subhag  Singh:  May  I  know
 the  name  of  the  Railway  station  where
 this  incident  occurred  and  the  amount
 of  money  involved  in  these  bogus
 claims?

 Shri  Alagesan:  The  station  is  Haiya
 Ghat  on  the  North-Eastern  Railway.
 They  preferred  claims  under  three
 receipts.  They  were  handed  over  to
 the  police.  Nothing  was  paid.

 é
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 Mr.  Deputy-Speaker:  What  is  the

 total  amount  of  the  receipts?

 Shri  Alagesan:  I  do  not  have  that
 information.

 Dr.  Ram  Subhag  Singh:  No,  no.  What
 ig  the  amount  for  which  bogus  claims
 were  preferred?

 Mr.  Deputy-Speaker:  That  is  what  I
 asked  for.

 Dr,  Ram  Suabhag  Singh:  He  has  not
 given  the  information.

 Mr.  Deputy-Speaker:  He  has  not  got
 the  details.

 Dr.  Ram  Subhag  Singh:  That  was  the
 question.

 hri  Alagesan:  They  were  bogus
 receipts.  They  were  handed  over  to
 the  police.  Nothing  was  paid.

 Mr.  Deputy-Speaker:  The  question
 does  not  relate  to  the  amount.

 Shri  Sinhasan  Singh:  The  hon.  Minis-
 ter  said  that  the  cases  were  handed
 over  to  the  police,  that  no  evidence  was
 forthcoming  and  so  cases  were  not
 started.  May  I  know’  whether  any
 departmental  action  has  been  taken
 against  the  officers?

 Shri  Alagesan:  The  Station  master
 and  the  Assistant  Station  master  con-
 cerned  have  been  censured.

 Shri  Sinhasan  Singh:
 hear  the  reply.

 Mr.  Deputy-Speaker:  The  Station
 Master  and  the  Assistant  Station
 Master  have  been  warned,  is  it?

 I  could  not

 Shri  Alagesan:  Censured.

 Shri  Sinhasan  Singh:  Do  the  Gov-
 ernment  think  that  censuring  was
 enough  punishment  for  a  man  who
 made  a  bogus  claim  for  money  against
 the  Railway  authorities?

 Mr.  Deputy-Speaker:  It  is  not  the
 Station  master  that  made  the  claim.

 Shri  Nambiar:
 Picture.

 He  is  not  in  the
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 htt  T.  N,  Singh:  May  I  know  whe-
 ther  the  Government  did  not  know  the

 identity  of  the  person  who  put  in  the

 claim,  because  the  case  could  not  be

 proceeded  with?

 Shri  Alagesan:  The  claim  was  made
 on  these  forged  receipts  by  some

 merchants.  We  handed  over  the
 receipts  to  the  police,  but  they  said
 that  they  bought  {t  in  perfect  good
 faith,  and  the  police  did  not  find  any
 evidence  to  proceed  against  them.  They
 might  have  purchased  it  from  some-
 body  else  and  the  police  are  not  able
 to  trace  them.

 Shri  G.  P.  Sinha:  May  I  know  the
 names  of  the  stations  from  which  these
 blank  receipts  were  lost,  and  whether
 proper  information  was  given  by  the
 station  authorities  concerned?

 Shri  Alagesan:  I  gave  the  name  of
 the  station.  That  is  Haiya  Ghat.

 PURCHASE  OF  AIRCRAFT

 #1322.  Th.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 order  for  purchase  of  modern  aircrafts
 has  been  placed  with  a  foreign  firm;

 (b)  what  type  of  aircrafts  are  be-
 ing  purchased;

 (c)  what  will  be  the  cost  of  each
 aircraft;  and

 (a)  whether  any  officer  of  the  Gov-
 ernment  of  India  has  been  asked  to
 inspect  the  aircraft  before  actual  pur-
 chase  is  made?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  to  (c).
 Air  India  International  have  placed
 orders  abroad  for  new  aircraft.  I  lay
 on  the  Table  a  statement  giving  the
 information  required  by  the  hon.  Mem-
 ber.  [See  Appendix  IV,  annexure  No.
 83.)

 (9)  Under  the  contracts  with  the
 aircraft  manufacturing  firms,  Air  India
 International  have  made  arrangements
 for  inspection  by  a_  representative  of
 their’s  during  the  course  of  manu-
 facture  of  the  aircraft.
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 Th.  Lakshman  Singh  Charak;:  Which
 is  the  country  on  which  we  have  plac-
 ed  the  orders?

 Shri  Raj  Bahadur:  United  States  of
 America.

 Th.  Lakshman  Singh  Charak:  May
 I  know  whether,  when  these  aircrafts
 arrive,  we  will  be  able  to  get  spare
 parts  in  India,  or  we  will  have  to  de-
 pend  on  them?

 Shri  Raj  Bahadur:  We  get  spares
 also.  When  we  place  orders,  we  place
 orders  for  spares  also.

 Shri  Raghuramaiah:  We  have  read
 in  the  papers  recently  that  the  French
 Minister  for  Air  visited  this  country  in
 connection  with  the  aircraft  sold  or
 proposed  to  be  sold  to  this  country.
 May  I  know  the  exact  object  of  his  visit
 and  the  scope  of  the  discussion?

 Shri  Raj  Bahadur:  That  question does  not  pertain  to  my  Ministry.
 AGRICULTURAL  METEOROLOGY

 #1323,  Shri  S.  0.  Samanta:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  any  improvements  have
 been  made  in  the  work  of  Agricultu-
 ral  Meteorology  in  1958;

 (b)  if  so,  what  are  they;

 (c)  how  many  officers  of  the  agri-
 cultural  departments  of  the  various
 States  were  trained  in  953  in  the
 Agricultural  Meteorological  Division  at
 Poona;  and

 (d)  how  many  foreign  students  re-
 ceived  training  there  and  how  many
 of  them  were  conferred  doctorate
 degrees?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  A  scheme  of  Phenological  obser-
 vations  for  a  period  of  5  years  was.
 started  during  1953.  A  scheme  for
 developing  the  techniques  for  the  study
 of  water  requirements  of  crops  was
 also  sanctioned  for  a  period  of  5  years

 and  is  expected  to  come  into  operation
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 in  1954,  Investigations  on  methods  of
 testing  resistance  of  crops  to  drought
 and  on  reclamation  of  alkali  soils  were
 conducted.

 (c)  Nine.

 (d)  One,  who  is  still  working  for  a
 doctorate  degree.

 aft  एस०  सी०  सामन्त  :  क्या  में  मान-

 नीय  मंत्री  जी  से  जान  सकता  हूं  कि  णऐग्रो

 क्लाईमेटिक  रिसर्च  के  बारे  में  पूना  आ्राब्जवें-

 टरी  में  क्या  क्‍या  काम  हुआ  है  ?

 श्री  राज  बहादुर  :  पूना  भाब्जवेंटरी  में

 जो  कार्य  इस  समय  तक  हम्ना  है  वह  यह  है  कि

 भिन्न  भिन्न  प्रकार  की  फसलें  पानी  के  अभाव
 में  कैसे  उगाई  जा  सकती  हैं  कौर  उन  के  वास्ते

 कैसा  बीज  चाहिये  जो  कि  सूखा  पड़ने  पर  भी

 उग  सके  ।

 श्री  एस०  सी०  सामन्त  :  क्‍या  में  जान
 सकता  हूं  कि  इवेपोरेशन  के  बारे  में  कोई  रिसर्च

 हुई  है  ?

 श्री  राज  बहादुर  :  यह  उसी  का  एक
 भाग  है  जो  रिसर्च  कि  वहां  की  जा  रही  है

 oft  एस०  सो०  सामसनन्‍्स  :  क्‍या  में  जान

 सकता  हूं  कि  दामोदर  बोली  कारपोरेशन  के

 सीनियर  श्राब्जवेंटर्स  और  साइंटिफिक  बरसी-

 स्टेट्स  को  मैटीरियालोजी  की  ट्रेनिंग  के  लिये

 पूना  भ्राब्जवेंटरी  में  भेजने  की  जो  स्कीम  है
 उसका  काम  दुरू  हो  गया  है  ?

 शी  राज  बहादुर  :  इस  स्कीम  के  बारे
 में  जो  कुछ  सूचना  मेरे  पास  है  वह  यह  है  कि
 दामोदर  वैली  कारपोरेशन  के  बारे  में  तो  में

 नहीं  कह  सकता,  लेकिन  मद्रास  स्टेट  से  दो

 झ्रादमी,  बम्बई  से  दो  भ्रामक,  बिहार  से  एक,

 हैदराबाद  से  एक,  सेन्ट्रल  टोबेको  रिसर्च  इन्ही-

 टू यूट  से  एक,  सेन्ट्रल  कोकोनट  रिसर्च  इन्ही-

 दु यूट  से  एक  कौर  जूट  रिसर्च  इन्स्टीट्यूट  से

 एक,  कुल  नौ  भादमी  कभी  तक  ट्रेनिंग  में

 जाये  हैं  t
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 शनी,  बेरी  रात  दास  :  प्रासाम  से  कोई

 आदमी  पाया  है  या  नहीं  ?

 भी  राज  बहादुर
 :  में  पूरी  लिस्ट  बता

 चुका  हूं  ।

 FISHING  IN  DAMODAR  VALLEY  Dams

 #1325,  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  any  arrangement  for
 rearing  fish  has  been  made  in  the
 Damodar  Valley  Dams;

 (b)  the  estimated  cost  thereof;  and

 (c)  the  estimated  annual  produc-
 tion?

 The  Minister  of  Agriculture  (Dr.
 है  8,  Deshmukh):  (a)  Yes.  At  present
 only  the  Tilaiya  Reservoir  has  been
 taken  up  for  stocking.

 (b)  The  expenditure  for  the  years
 1952-53  and  1953-54  amounts’  to

 Rs.  9,191  and  Rs.  25,000  respectively;
 and  a  sum  of  approximately  one  lakh
 a  year  is  proposed  to  be  spent  during
 the  next  4  years.

 (c)  The  production  in  the  3  years
 1955-56,  ‘1956-57  and  1957-58  is  esti-
 mated  at  approximately  120,340  and
 435  tons  respectively.

 Pandit  D.  N.  Tiwary:  May  I  know
 the  agency  which  is  working  there?

 Dr.  P.  Ss.  Deshmukh:  I  would  like  to
 have  notice.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  this  work  has  been  entrusted
 to  any  fishermen’s  co-operative  society
 or  to  any  private  individuals?

 Dr.  P.  8,  Deshmukh:  I  believe  this  is
 done  by  the  State  under  their  own
 authority,  because  we  have  not  had
 much  previous  knowledge  of  how  these
 things  will  succeed.

 Mr.  Deputy-Speaker:  How  does  _  it
 happen  that  the  hon,  Minister  has  not
 got  all  this  information?  This  infor-
 mation  seems  to  be  ancillary  and  re-
 Jevant.  It  was  stated  that  arrange-
 tents  have  been  made  for  fishing,  and
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 so  much  money  has  been  spent  so  far.
 The  next  question  that  arises  is  whether
 there  is  a  Central  agency  or  a  State
 agency  in  charge  of  this.

 I  suppose  hereafter  the  answers  will
 be  in  full.

 सरकार  Yo  एस०  सहित  ।  दामोदर

 बोली  कारपोरेशन  के  भ्लाबा  और  किस  किस

 जगह  पर  दौर  किस  किस  प्रान्त  में  इस  तरह
 की  व्यवस्था  की  गई  है?

 Dr.  ९,  S.  Deshmukh:  This  whole  ques-
 tion  relates  experiments  in  these  big
 dams.  So  far,  we  have  experience  only
 su  far  as  Madras  is  concerned.  In  the
 cther  places,  a  beginning  has  just  béen
 made.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  plans  for  the  Damodar  Valley
 scheme  were  finalised  after  consultation
 with  the  experts  on  fresh  water
 fisheries,  and  also  whether  Govern-
 ment  have  taken  care  to  remove  the
 tree-growth  from  the  water  catchment
 area  of  these  dams  before  they  finalise
 the  schemes  on  fisheries?

 Dr.  P.  8.  Deshmukh:  I  must  ask  for
 notice  for  this  long  and  involved  ques-
 tion.

 Mr.  Deputy-Speaker:  Always,  the
 hon.  Member  puts  two  or  three  ques-
 tions  at  one  time.  He  should  not
 have  a  chance.

 Shri  द  P.  Nayar:  But  the  hon.  Minlis-
 ter  did  not  ask  for  notices,  he  asked
 only  for  notice.

 Shri  Ramachandra  Reddi:  May  I
 know  whether  these  estimates  have
 been  included  in  the  project  estimates?

 Dr.  P.  S.  Deshmukh:  As  [  have  ‘ust
 read  out,  it  is  very  small  amount,  and
 so  it  {gs  probably  independent  of  tke
 project  estimates.

 Shri  N.  L.  Joshi:  What  would  be  the
 value  of  the  fish  produced?

 Dr.  ९,  8,  Deshmukh:  I  have  givan  it
 in  tons  already.
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 Mr.  Deputy-Speaker:  The  hon.  Minis-
 ter  has  given  it  in  tons.  But  everyone
 is  anxious  to  know  it  in  terms  of
 rupees.

 Dr.  P.  8.  Deshmukh:  It  is  a  matter
 of  calculation,  which  I  need  not  do  on
 the  floor  of  the  House.

 Mr,  Deputy-Speaker:  [  think  on  8
 previous  occasion,  the  answer  was
 given  in  terms  of  rupees  and  not  tons.
 Tons  of  fish  may  be  produced,  but
 they  may  not  be  worth  anything.  When
 a  Member  puts  down  a  question,  be
 as  also  Parliament  in  general  wou!'d
 like  to  know  the  expenditure  involved,
 the-  income  obtained,  whether  it  is  8
 profitable  or  losing  concern  etc.  What
 is  the  good  of  giving  two  sets  of  figures

 which  cannot  be  compared  with  each
 other?

 Dr.  P.  8,  Deshmukh:  Unfortunately
 your  attention  was  not  drawn  to  the
 fact  that  these  are  all  estimates  for
 the  future.

 Mr.  Deputy-Speaker:  True,  there
 must  be  an  estimate  for  price  also.

 Dr.  P.  8.  Deshmukh:  But  the  prices
 always  vary.

 New  ‘TELEGRAPH  OFFICES

 #1328,  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  refer  to  the  answer  given  to
 starred  question  No.  404  on  the  l6th
 December,  953  regarding  telegraph
 offices  in  Bihar  and  state  whether  any
 progress  has  since  been  made  to  open
 telegraph  offices  at  the  places  men-
 tioned  in  the  question?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  There  has
 been  some  unforeseen  delay  in  the
 transportation  of  necessary  stores  for
 the  opening  of  the  Telegraph  Office  at
 Narpatganj.  The  work  is  now  being
 started  and  is  expected  to  be  completed
 within  a  couple  of  months.

 Other  proposals  will  be  taken  up
 if  the  guarantee  terms  are  accepted  by
 the  Bihar  Government  which  they  have
 not  done  so  far.
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 Shri  L.  N.  Mishra:  May  I  know  whe-
 ther  the  Government  of  Bihar  have
 made  some  recommendations  regard-
 ing  the  opening  of  telegraph  offices  in
 the  Districts  of  Darbhanga  and
 Saharsa  recently?

 bri  Raj  Bahadur:  Certain  proposals
 were  made  to  us,  and  we  have  examin-
 ed  these  proposals,  worked  out  whe-
 ther  they  will  prove  economical  and
 remunerative  or  not,  and  have  offered
 certain  guarantee  terms,  the  accept- ance  of  which  has  not  yet  come  from
 the  Bihar  Government.

 बलिया  और  सिकन्दर प्र  के  बीच
 रेलवे  लाइन

 +१३२९.  शी  रघुनाथ  सिंह  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  क्षमा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  मालूम  है  कि
 बलिया  जिला  बोर्ड  न ेबलिया  और  सिंकदरपुर
 के  बीच  रेलवे  लाइन  बनाने  की  योजना  बनाई
 है  ;

 (ख)  यदि  हां,  तो  क्या  यह  योजना
 रेलवे  बोर्ड  के  पास  स्वीकृति  के  लिये  आई  है  ;

 (ग)  क्या  रेलवे  बोर्ड  ने  इस  योजना

 की  जांच की  है  ;  और

 (घ)  क्‍या  सरकार  का  विचार  इस
 योजना  को  स्वीकार  करने  का  है  ?

 थ्री  आर०  एन०  सिंह  :  इसका  उत्तर
 हिन्दी  में  दिया  जाय  ?

 उपाध्यक्ष  महोदय:  वह  तो  अ्रंग्रेज़ी  में
 ही  दे  रहेगें।

 रेलवे  तथा  परिवहन  उप मंत्रो  (थी  अल-

 सेशन)  :  (क)  भोर  (ख)  जी  हां  ।

 (ग)  कब  तक  नहीं  ।

 (घ)  कभी  बहुत  जल्दी  है  ।

 Mr.  Deputy-Speaker:  Do  hon.  Mem-
 bers  put  questions  to  examine  whether
 the  Ministers  know  Hindi  or  not  or
 to  gather  information?
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 सरदार  Yo  एस०  सहारा  :  जब  कि

 दूसरी  रेलवे  कम्पनियों  को  गवर्नमेंट  अपने

 हाथों  में  ले  रही  है  तो  ऐसी  हालत  में  क्‍या

 सरकार  बलिया  डिस्ट्रिक्ट  बोर्ड  के  पास

 जो  प्लान  भाई  है  उसको  खुद  भ्रपनी  तरफ

 से  बनायेगी  या  डिस्ट्रिक्ट  बोर्ड  बलिया  को

 अनुमति  देगी  कि  वह  बनाये  ?

 भी  अलग धान  :  अपनी  तरफ  से  नहीं
 बना  सकता  |  |  (Interruptions.)

 Mr.  Deputy-Speaker:  They  may
 understand  as  much  Hindi  as  he  is
 able  to  speak.  (Interruptions).  He  has
 given  the  answer.  I  have  heard  it.
 His  pronunciation  may  not  be  good,
 but  it  is  being  developed.  (Interrup-
 tions.)

 Sardar  A.  8.  Saigal:  It  would  he
 better  if  he  spoke  in  English.

 us  ||  ह  nle  काएदे  an  ©)  bag
 8  cpl  gS  prude  0  re]  +  ile

 gale  9  pf}  3S  agnle  ५४१०  aby
 2d  प्लीज  पै”  Us”  us]

 {The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  The  Minister
 should  be  given  an  opportunity  to  reply
 in  English  as  long  as  English  continues
 to  be  used  in  Parliament.]

 Mr,  Deputy-Speaker:  What  I  would
 urge  upon  hon.  Members  is  this.  This
 time  is  a  very  valuable  time  for  non-
 officials.  The  first  hour  of  the  day  is

 a  non-official  hour,  when  the  Ministers
 are  ‘under  fire’,  under  cross-examina-
 tion  and  information  is  elicited.  We
 come  here  for  the  purpose  of  eliciting
 answers.  It  is  not  for  the  purpose  of
 knowing  whether  a  particular  Minis-
 ter  knows  Hindi  or  not.  Of  course,  if
 during  the  course  of  5  years  he  is
 not  able  to  answer,  that  is  another
 matter.

 26  MARCH  954  Oral  Answers  I432

 CATERING  ON  SOUTHERN  RAILWAY

 *1330.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 Southern  Railways,  catering  is  manag-
 ed  departmentally  while  on  the  other
 Railways  contract  system  is  pre-
 vailing;  and

 (b)  if  so,  the  reasons  for  not  chang-
 ing  over  to  the  contract  system  on
 the  Southern  Railway?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  Depart-
 mental  catering  is  undertaken  to  a
 limited  extent  on  the  Eastern  §  and
 Southern  Railways.  On  other  Rail-
 ways,  however,  all  catering  ig  carried
 out  through  contractors,

 (b)  The  question  of  departmental
 catering  versus  contract  system  is  at
 Present  under  examination  by  the
 Committee  on  Catering  headed  by  me,
 and  further  action  will  be  taken  in  the
 ‘ight  of  the  resul€  of  #fifs  examination.

 Shri  Krishnacharya  Joshi:  Have  any
 complaints  been  received  against  this
 catering  system?

 Shri  Alagesan:  Catering  by  private
 contractors?

 Shri  Krishnarharya  Joshi:  No,  de-
 partmental  catering.

 Shri  Alagesan:  No,  Sir.  On  the  other
 hand,  departmental  catering  is  very
 much  appreciated;  it  is  superior  and
 much  higher.

 Shri  Krishnacharya  Joshi:  May  I
 know  whether  the  system  of  depart- mental  catering  is  running  economical-
 ly?

 Shri  Alagesan:  Unfortunately,  it  is
 not  so.  We  are  incurring  losses  in
 departmental  catering,  both  on  the
 Eastern  and  Southern  Railways.

 Shri  8,  8.  Murthy:  If  before  the  re-
 Port  of  the  Committee  under  the  presi-
 dentship  of  the  Deputy  Minister  is
 ready,  any  contract  has  to  be  terminat-
 ed,  may  I  know  what  steps  Government
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 are  going  to  take—whether  they  will
 continue  the  contract  or  take  over  the
 management  and  run  it  departmental-
 ly?

 Shri  Alagesan:  The  whole  question
 of  catering  is  under  consideration.  We
 are  not  going  into  individual  contracts.

 Shri  B.  S.  Murthy:  My  question  was
 this.  Suppose  before  the  deliberations
 of  the  Committee  are  over,  a  certain
 contract  lapses,  what  steps  Govern-
 ment  are  going  to  take?  Are  they
 going  to  continue  the  contract  or  is  it
 going  to  be  managed  departmentally?

 The  Minister  of  Bailways  and  Trans-
 port  (Shri  L.  B,  Shastri):  It  is  rather

 early.  I  think  the  hon.  Member  might
 wait  for  a  month  or  more  and  then
 he  will  be  able  to  know  what  steps  we
 will  take.

 Shrimati  Renu  Chakravartty:  May  I
 know  whether  catering  by  private  con-
 tractors  is  more  economical  or  more
 efficient  than  departmental  catering?
 Otherwise,  what  is  the  reason  why  it  is
 being  sought  to  be  changed?

 Shri  Alagesan:  Departmental  catering
 is  not  economical.  It  has  not  been
 economical  so  far.  But  it  has  been
 efficient  no  doubt.

 hri  Nanadas:  In  view  of  the  fact  that
 catering  by  the  department  is  very
 cheap  and  also.  satisfactory,  may  I
 know  whether  the  Government  are  go-
 ing  to  extend  this  system  to  other
 regions  also?

 Shri  Alagesan:  The  hon.  Member’s
 premises  are  wrong.  I  said  we  are
 incurring  losses  in  departmental  cater-
 ing.

 Mr.  Deputy-Speaker:  I  will  stop
 ‘departmental  catering’  at  this  stage
 because  there  is  an  inquiry  going  on.

 Shri  Radhelal  Vyas:  What  is  the  per-
 centage  of  loss  for  the  whole  year?

 Shr  L,  B.  Shastri:  We  cannot  tell  the
 percentage.  It  perhaps  comes  to  about

 Rs.  20  to  22  lakhs.
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 Shri  Radha  Kaman  rose—

 Mr,  Deputy-Speaker:  There  is  an
 enquiry  going  on.

 Shri  L,  8,  Shastri:  I  am  very  sorry.
 Sir.  The  figure  I  gave  was  not  correct,
 It  is  only  Rs.  8  lakhs.

 AGRICULTURAL  RESBARCH  STATION,
 KaArjaT

 *33l.  Shri  Gidwani:  Will  the  Min-
 ister  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 Agricultural  Research  Station  at
 Karjat,  Kolaba  District  in  the  Bombay
 State  has  evolved  new  and  improved
 varieties  of  paddy;  and

 (b)  if  so,  in  what  respects  the  im-
 provement  has  been  achieved?

 The  Minister  of  Agriculture  (Dr.
 P.  8s.  Deshmukh):  (a)  Yes.

 (b)  The  improvement  has  been  in
 respect  to  yield  and  quality  of  grain.

 Shri  Gidwani;  What  is  the  percent-
 age  of  increase  in  yield?

 Dr.  P.  8,  Deshmukh;  It  differs  from
 variety  to  variety.  The  maximum
 yield  obtained  was  with  repect  to  K42,

 2,800  lbs.  There  are  some  which  have
 qielded  1,900  and  2,300  lbs.  and  so  on.

 Shri  Gidwani:  What  is  the  ratio  of
 the  increase  in  expenses  to  the  in-
 crease  in  the  yield?

 Dr.  P.  S.  Deshmukh:  I  am  afraid  I
 have  not  got  these  figures.

 INDIAN  Arr  Lings  CORPORATION

 #1332,  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  the  working  of  the
 Indian  Air  Lines  Corporation  in  the
 first  four  months  after  its  formation
 has  resulted  in  a  gain  or  loss;

 (b)  the  extent  o¢  loss  or  gain  upto
 date;
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 (c)  the  reasons  for  losses,  if  any;  oft  राज  बहादुर  :  जिस  समय  हवाई
 and

 (d)  how  it  compares  with  the  re-
 sults  of  the  corresponding  months  in
 952  before  nationalisation?

 The  Deputy  Minister  of  Communica-
 cations  (Shri  Raj  Bahadur):  (a)  The
 revenue  earned  by  the  Indian  Airlines
 Corporation  during  the  first  four  months
 of  its  operation  was  about  Rs.  204.62
 lakhs  and  the  expenditure  incurred  by
 them  during  that  period  Rs.  23508
 lakhs.  The  deficit  was  about  Rs.  30  44
 lakhs.

 (b)  The  revenue  earned  by  ‘the  Cor-
 poration  upto  December,  953  was
 about  Rs.  262  lakhs  and  the  expendi-
 ture  was  about  Rs.  298.30  lakhs.  The
 deficit  was  about  Rs.  36°30  lakhs.
 Figures  of  income  and  expenditure
 from  January  954  onwards  are  not
 yet  available.

 (c)  The  deficit  is  attributable  partly
 to  fall  in  miscellaneous  revenue,
 seasonal  slackness  of  traffic  during  the
 months  of  August  to  October  and  _  in-
 crease  in  expenditure  on  the  insurance
 of  aircraft  not  previously  insured  and
 the  grant  of  increments  to  staff  whose
 increments  had  been  suspended.

 (d)  It  has  not  been  possible  to  obtain
 comparable  figures  for  the  revenue
 and  expenditure  and  to  work  out  the
 losses,  of  the  several  private  companies
 for  the  corresponding  months  of  1952.

 थी  भागवत  झा  आजाद:  क्‍या  में  जान

 सकता  हूं  कि  इस  घाटे  की  पूर्ति  कैसे  की  गई,
 कर्ज  लेकर  या  किसी  ग्रांट  से  ?

 श्री  राज  बहादुर  :  यह  प्रोवाइड  किया

 गया  था  कि  इस  को  चलाने  के  लिये  गवर्नर-

 मेंट  लोन  देगी  t  उसके  द्वारा  यह  चीज़  की

 गई  है  t

 की  भागवत  झा  आजाद:  क्‍या  में  जान

 सकता  हूं  कि  भविष्य  में  ऐसे  घाटे  को  न  होने
 देने  के  लिये  सरकार  क्या  उपाय  कर  रही  है  ?

 उधोग  का  राष्ट्रीयकरण  किया  गया  था

 उस  समय  ही  यह  साफ  कर  दिया  गया  था  कि

 कुछ  अर्से  तक  इस  में  घाटा  रहेगा  ।  संसार  में

 कोई  भी  ऐसा  देश  नहीं  है  जहां  पर  कि  हवाई

 उद्योग  को  कुछ  न  कुछ  भ्रामक  सहायता

 किसी न  किसी  रूप  में  सरकार  द्वारा  न  दी

 जाती  हो  1

 Shri  G.  8.  Singh:  May  I  know  whe-
 ther  it  is  a  fact  that  there  are  em-
 ployees  in  the  Air  Corporation  who

 ‘are  drawing  salaries  in  excess  of  that
 ‘paid  to  the  Chairman  of  the  Corpora-
 tion?

 -  Shri  Raj  Bahadur:  It  may  be  because
 we  have  taken  them  over  on  their  exist-
 ing  terms  and  conditions  of  service
 and  rationalisation  thereof  will  come
 in  due  course.

 शनी  भागवत  झा  आजाद  :  क्‍या  सरकार

 को  यह  मालूम  है  कि  ऐसे  घाटों  का एक  कारण

 यह  भी  है  कि  हवाई  जहाजों  में  जगह  खाली

 रहती  है  लेकिन  कहू  दिया  जाता  है  कि  बुक
 हो  गई  है  ।  ऐसी  ही  एक  घटना  बिहार  के

 एक  मंत्री  के  साथ  हुई  ।  उन  को  जगह  नहीं
 दी  गई  कौर  बह  जगह  दिल्ली  तक  खाली

 रही  ।

 थी  राज  बहादुर  :  ऐसी  एक  भ्रम

 शिकायतें  सुनने  में  भाई  हैँ  1  में

 भ्रामरी  होऊंगा  सदस्य  महोदय  का  यदि

 कोई  ऐसी  घटना  जो  उन  की  जानकारी  में

 दावे  उसको  वे  मेरी  या  सम्बन्धित  एरर
 कारपोरेशन  के  लेहमैन  की  जानकारी  में

 लावें

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  there  is  any  connection  bet-
 ween  the  resignation  of  the  Chairman
 of  the  Corporation  and  the  losses.

 incurred  by  the  Corporation?

 Shri  Raj  Bahadur:  This  is  a  very
 difficult  question  to  attribute  losses  to
 individuals.  I  can  only  say  that  for
 some  time  he  was  keeping  indifferent
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 health  and  he  wanted  to  go  on  leave
 for  two  months.  We  had  to  make
 some  arrangement  in  connection  with
 that.

 Shri  T.  N.  Singh:  May  I  know,  apart
 from  the  staff  business,  if  there  has
 een  any  increase  in  the  operational
 costs  after  the  taking  over?  4

 Shri  Raj  Bahadur:  As  a  matter  of
 fact,  a  correct  idea  can  be  gathered  of
 the  working,  economic  or  otherwise,  of
 the  Corporation  only  after  a  year  or
 80.  It  is  too  early;  we  have  worked
 it  only  for  about  6  months  and  we
 have  not  calculated  on  the  basis  of
 the  figures  available,  what  is  the  cost
 of  operation,  and  how  it  compares  with

 the  previous  costs  and  so  on  and  80
 forth.  But,  I  may  respectfully  submif®
 that  the  amount  of  subsidies  that  were
 given  to  the  ex-Companies  plus  the

 ‘loss  in  spite  of  the  subsidies  so  given
 were  quite  appreciable  and  sizable.

 Shrimati  Reno  Chakravartty:  May  I
 ‘know  if  it  is  a  fact  that  the  freight
 services  have  gone  down  due  to  the
 fact  that  in  Bengal,  for  instance,  the
 non-scheduled  lines  which  were  former-
 ly  following  devious  routes  for  their
 trips  are  being  allowed  by  the  D.G.C.A.
 to  run  the  same  routes  as  are  run  by
 the  Airlines  Corporation  themselves
 and  therefore  the  competition  has  gone
 up?

 Shri  Raj  Bahadur:  It  is  true  that  the
 ‘revenues  from  freight  have  fallen,  but
 as  we  have  given  an  assurance  when
 the  Air  Corporations  Bill  was  under
 discussian,  that  we  did  not  want  to
 starve  out  the  non-scheduled  operators
 and  we  had  to  keep  them  going  be-
 cause  that  meant  employment  of  so
 many  of  our  countrymen  and  this  is
 what  has  been  done  by  the  Director-
 General  of  Civil  Aviation.

 Shri  T.  N.  Singh:  May  J  know  if  the
 ‘loss  shown  in  the  statement  is  after
 allowing  for  normal  depreciation  on
 stores,  aeroplanes,  etc.?

 Shri  Raj  Bahadur:  That  has  been
 shown  on  the  basis  of  revenue  earned
 and  expenditure  incurred.  Deprecia-
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 tion  and  interest  will  make  the  figure
 @  little  bigger.

 Shri  V.  P.  Nayar:  May  I  know  how
 much  of  this  loss  can  be  apportioned  to
 the  price  of  aviation  fuel  of  00  octane
 value,  which  is  sold  in  India  at  far
 costlier  rates  than  in  any  other  coun-
 try?

 Shri  Raj  Bahadur:  So  far  as  I  know,
 not  a  very  appreciable  part  of  the  loss
 can  be  attributed  to  it  because  there

 has  not  been  any  significant  change  in
 the  price  of  fuel.

 sit  आर०  एन०  सिह  :  क्‍या  यह  सही

 है  कि  जो  मंत्री  महोदय  ने  कहा  कि  जो  हवाई

 जहाज  में  खाली  जगहें  रहीं  और  ऐसी  शिकायतें

 झाई  हैं,  तो  क्या  उन  खाली  जगहों  को  भ्रफसरों

 ने  अपने  मित्रों  के  लिये  खाली  रखा  था  ?

 श्री  राज  बहादुर  :  में  ने  बताया  कि

 सुनने  में  शाई  है,  लेकिन  निश्चित  रूप  से  कोई

 शिकायत  सदस्य  महोदय  की  जानकारी  में

 शाई  है  और  वह  उसे  दे  सकें  तो  में  प्रत्येक

 भ्रामरी  होऊंगा  |

 Shri  G.  8.  Singh:  May  I  know  whe-
 ther  it  is  a  fact  that  the  man-hours
 required  for  overhauling  an  engine
 have  increased  since  the  work  was
 taken  over  by  the  Corporation?

 Shri  Raj  Bahadur:  I  do  not  think  so.

 WOMAN  VILLAGE-LEVBL-WORKERS

 *1333,  Shri  L.  Jogeswar  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  woman
 village-level-workers  are  to  be  trained;

 (b)  the  number  of  such  workers
 who  are  to  be  trained  in  1954;

 (c)  what  the  requisite  qualifications
 of  the  candidates  for  the  training
 are;  and

 (d)  the  subjects  of  training?

 The  Minister  of  Agriculture  (Dr,
 P.  S.  Deshmukh)  (a)  Yes,
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 (b)  to  (d).  A  detailed  scheme  is
 under  formulation.

 Shri  L.  Jogeswar  Singh:  May  I  know
 how  the  allotment  of  training  of  woman
 village-level-workers  is  done?

 Dr.  P.  S.  Deshmukh:  The  idea  is  to
 provide  for  one.  ‘woman  village-level-
 worker  to  every  Community  Project
 block,  and  with  that  end  in  view,  some
 of  the  training  centres  will  be  selected
 for  giving  training  to  ladies.

 hrimati  Kamlendu  Mati  Shah:  May
 I  know  if  these  women  will  be  collected
 from  the  different  States  and  from  the
 different  @istricts  of  the  States?

 Dr.  P.  S.  Deshmukh:  Yes,  that  has
 always  been  the  case  as  far  as  pos-
 sible  but  we  try  to  look  at  the  needs
 of  the  country  as  a  whole  and  not  bind

 ourselves  to  every  minute  considera-
 tions.

 Shri  Achuthan:  May  I  know  whether
 Government  has  fixed  a  ratio  with
 regard  to  the  training  as  between  men
 and  women?

 Dr.  P.  §.  Deshmukh:  The  ratio  of
 targets  could  be  easily  worked  out
 because  we‘  are  trying  to  provide  one
 woman  village-level-worker  for  each
 Community  Project  block  for  the  time
 being.

 Shri  K.  C.  Sodhia:  How  long  will  it
 take  for  the  scheme  to  materialise?

 Dr,  P.  S.  Deshmukh:  It  will  not  take
 very  long.

 Shri  Boovaraghasamy:  While  select-
 ing  candidates,  may  I  know  whether
 any  discrimination  is  made  on  the
 basis  of  oolitical  parties?

 Dr.  P.  8.  Deshmukh:  No,  there  has
 never  been  any  discrimination  of  that
 kind.

 Shri  L.  Jogeswar  Singh:  What  is  the
 basis  of  the  selection  of  the  candi-
 dates?

 Dr.  P.  8.  Deshmukh:  The  basis  has
 yet  to  be  worked  out.  As  I  said  in
 my  reply,  the  scheme  is  under  formu-
 lation.
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 A  ILway  LINg,  BREACHES

 #1334,  Shri  Barman:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  there  had  been  a  serious
 breach  in  the  branch  line  from  Domo-
 hani  to  Barnes  Ghat  (N.E.  Railway)
 during  the  last  rainy  season  caused
 by  the  floods  in  river  Tista?

 (b)  What  steps  are  proposed  to  be
 taken  to  put  the  line  permanently  in
 working  order?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesaa):  (a)  No,
 Sir,  only  the  toe  of  the  Railway  Bank
 at  one  or  two  places  had  scoured  and

 the  traffic  had  to  be  suspended  for  a
 couple  of  days.

 (b)  Protective  measures  are  under
 consideration  in  consultation  with  the
 State  Government  authorities.

 Shri  Barman:  May  I  know  whether
 the  protective  measures  now  under
 consideration  will  be  put  into  execu-
 tion  before  the  coming  rains?

 Shri  Alagesan:  Yes,  we  hope  ४०.

 ALLOTMENT  OF  SUGAR

 *1335.  Shri  H.  8,  Prasad:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  sugar  of  Indian
 factories  allotted  to  State  Govern-
 ments  since  June  to  December  1953;
 and

 (b)  the  quantity  not  lifted  by  the
 State  Governments  so  far?

 The  Minister  of  Agticalture  (Dr.
 P.  8.  Deshmukh):  (a)  59,357  tons.

 (b)  3,488  tons  upto  28th  February,
 1954,

 बनी  एच०  ए8:  प्रसाद  :  बयानों  जान

 सकता  हूं  कि  पश्चिमी  बंगाल  को  कितनी  चीनी

 मिली  थी  प्रौढ़  कितनी  उस  में  से  कभी  तक

 नहीं  उठ  सकी  ?



 हि  ॥  Oral  Answers

 डा०  पी०  एस०  देशमुख
 :  १६,७६०

 टन  चीनी  उन्हें  दी  थी,  उसमें  से  खाली  १,७७७

 टन  चीनी  प्रभी  भ्रनडिस्पच्ड  है  ।

 शनी  एच०  एस०  प्रसाद  :  क्‍या  में  जान

 सकता  हूँ  कि  यह  चीनी  नहीं  उठाये  जाने  से

 जो  वहां  के  चीनी  खाने  वाले  हें,  उन्हें  कितनी

 परेशानी  उठाने  पड़ी  भर  ज्यादा  क्रि मत

 दे  कर  चीनी  लेनी  पड़ी  ?

 डा०  to  एस०  देशमुख  :  यह  सब

 मामला  स्टेट  गवर्नमेंट  के  सुपुर्द  है।  में  समझता

 हूँ  कि  वह  जांनती  होगी  कि  लिंगों  की  क्‍या

 शिकायतें  हें  कौर  क्‍या  दिक्कतें  हें  ।

 Shri  Bhagwat  Jha  Azad:  May  I
 know,  Sir,  if  Government  is  in  the

 know  of  the  reasons  why  the  quota  has
 not  been  lifted  by  the  State  Govern-
 ments?

 Dr.  P.  8,  Deshmukh:  I  have  not  got
 the  details  of  every  State;  it  would  be
 very  difficult  to  know.  But  I  can  as-
 sure  the  House  that  most  of  this  quota
 is  about  to  be  lifted.

 PENCH  VALLEY  COAL-FIELDS

 *1336,  Shri  K.  0.  Sodhia:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  whether  the  construction  of
 miners’  houses  at  Pench  Valley  Coal-
 fields  have  been  taken  in  hand?

 (b)  If  not,  what  are  the  reasons
 therefor?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  No.

 (b)  It  has  not  been  possible  to  pro-
 ceed  with  the  proposal  in  the  absenc?
 of  an  assurance  from  the  mine  owners
 in  the  Pench  Valley  coal-fields  that  they
 will  take  over  the  houses  for  occupa-
 tion  by  their  workers.  Previous  ex-
 perience  has  shown  that  without  a
 firm  arrangement  with  the  owners,
 houses  for  miners  constructed  by  Gov-
 ernment  tend  to  remain  unoccupied.
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 Shri  है,  C.  Sodhia:  Have  Govern-
 ment  put  any  pressure  on  the  em-
 ployers  to  accept  the  scheme  and
 relieve  the  workers  of  their  difficul-
 ties?

 Shri  V.  V.  Giri:  They  did.

 Shri  K.  ©.  Sodhia:  What  were  their
 reactions?

 Shri  झ,  V.  Giri:  Not  only  did  we
 persuade  the  employers,  but  we  per-
 suaded  the  Madhya  Pradesh  Govern-
 ment  also  to  intervene  and  interfere
 and  try  to  persuade  them  to  allow
 construction  of  houses.

 Shri  B.  8S.  Murthy:  What  were  the
 reasons  given  by  the  employers  for
 not  allowing  the  construction  of  these
 houses  for  workers?

 Shri  V.  V.  Giri:  They  will  have  to
 put  some  money  in  it.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  it  is  in  the  contemplation  of  Gov-
 ernment  to  cancel  the  prospecting
 and  raising  of  coal  by  these  collieries
 owned  by  British  because  of  their
 refusal  to  construct  quarters  for  the
 workers?

 Shri  V.  V.  Giri:  That  did  not  arise.

 Mr,  Deputy-Speaker:  That  is  a  sug-
 gestion  for  action.

 RECLAMATION  OF  TUNGABHADRA  PROJECT
 AREA

 "337,  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Andhra  Government  have  made  a  re-
 quest  for  the  assistance  of  the  Central
 Tractor  Organisation  to  bring  under
 cultivation  lands  under  Tungabhadra
 Project  area;  and

 (b)  if  so,  what  action  Government
 have  taken?

 The  Minister  of  Agriculture  (Dr.  P.
 8.  Deshmukh):  (a)  Yes,  Sir.

 (b)  The  request  has  been  received
 only  this  month  and  the  Government
 of  Andhra  have  been  informed  of  the
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 terms  and  conditions  under  which  the
 work  can  be  taken  up  by  the  Central
 Tractor  Organisation.  Further  action
 in  the  matter  will  be  taken  after  the
 State  Government’s  reply  is  received
 ang  the  area  is  inspected:  by  the
 C.T.O.’s  Engineers.

 Shri  Gadilingana  Gowd:  Are  Gov-
 ernment  aware  that  the  waters  of  the
 Tungabhadra  Reservoir  were  allowed
 to  go  to  Krishna  river,  as  the  lands
 in  the  Tungabhadra  project  are  not

 ready  for  cultivation?  ‘If  so,  what
 further  action  Government  has  taken
 to  reclaim  the  lands?

 Dr.  P.  8.  ‘Beshmukh:  It  is  for  the
 State  Government  to  put  things  right.

 ‘Shri  Ragharamaiah:  May  I  know
 whether  the  request  also  comprised
 tractors  for  the  Agency  Areas  in
 Godavari  and  Visakhapatnam?

 Dr.  P.  8,  Deshmukh:  I  have  not  got
 the  information.

 Mr.  Deputy-Speaker:  Does  Tunga-
 bhadra  flow  into  Godavari  river?  This
 relates  to  Tungabhadra.

 Shri  Raghuramaiah:  I  want  to  know
 whether  the  Andhra  Government
 have,  in  the  same  _  requisition,  also
 mentioned  the  necessity  of  sending
 tractors  to  Godavari  and  Visakhapat-
 nam  area?

 Mr.  Deputy-Speaker:  This  relates
 only  to  Tungabhadra  project.

 Shri  B.  8,  Murthy:  Tungabhadra
 waters  are  being  taken  into  West
 Godavari.

 Shri  Nanadas:  May  I  know  whether
 the  Central  Government  called  for
 information  regarding  private  lands
 and  State  Government  lands?

 Dr.  P.  S.  Deshmukh:  No,  Sir.  We
 have  not:  gone  so  deep  as  that.

 Shri  Meghnad  Saha:  May  I  know
 whether  it  is  a  fact  that  there  is  a
 likelihood  of  there  being  some  time
 lag  between  the  completion  of  the
 dam  and  starting  of  the  reclamation
 work?

 Dr.  P.  है,  Deshmukh:  I  have  no  in-
 fermation  on  that  point  because  we
 ll  P.S.D.  ’
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 are  at  the  present  time  dealing  wits
 what  the  C:T.O.  can  do  so  far  as  th
 reclamation  work  in  Andhra  है, ३  com
 cerned.

 Bate.-Nvuts
 #1339.  Shri  Wodeyar:  Will  the  Mia.

 ister  of  Railways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  booking  ef  betelnut  in  Sagar,
 Shimoga,  Palghat,  Hubli  and  other
 areas  are  frequently  suspended;  ax

 (b)  how  many  times  booking  ०
 betel-nut  has  .been  :suspended  from
 these  stations  since  lst.  January,  95l7

 ‘Fhe  ‘Deputy  Mintster  of  Raliways
 ‘am@  Transport  (Shri  Alngesan):  (a)
 and  (b).  On  occasions  when  it  un-
 avoidably  becomes  necessary  to  im-
 pose  operational  restrictions  on  the
 movement  of  traffic  generally  from  the
 areas  concerned,  the  movement  of
 traffic  in  betel-nuts  is  also  affected.
 During  the  3  years  from  95l  no

 restriction  .was  imposed  for  traffic
 from  Palghat,  and  the  movement  of
 traffic  including  betel-nuts  from  metre
 gauge  stations  on  the  Mysore  Region,

 -which  include  Sagara  and  Shimoga,
 remained  restricted  on  an  average  per
 year  as  follows:—

 via  Dharmavaram  on  a  occasions.

 via  Guntakal  on  7  accasions.

 via  Gadag  &  Hubli  on  3  occasions.

 via  Bangalore  City  on  4  occa-
 sions.

 ‘The  average  duration  of  restriction
 on  each  occasion  did  not  exceed  a
 week.

 Shri  T.  B.  Vittal  Bao:  I  could  not
 follow  anything  nor  could  I  hear  any
 thing.  If  the  hon.  Minister  cannot  talk

 ‘a  bit  louder,  he  could  ask  somebody
 else...

 Mr.  Deputy-Speaker:  I.  was  able  to
 hear;  unfortunately,  some  times  hon.
 Members  are  absent-minded.

 Shri  .Wedeyar:  May  I  know  the
 number  of  wagons  required  for  the
 transport  of  betel-nuts  from  these
 stations  and  whether  cll  these.  wageng
 were  supplied  in  time?
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 wnri  Alagesan:  The  traffic  in  res-
 pect  of  betel-nuts  has  been  provided
 with  wagons  but  for  the  restrictions
 indicated;  but  I  may  say  they  move
 in  small  lots  and  they  do  not  move
 in  wagon  loads.

 Shri  Wodeyar:  Has  Government
 received  any  complaints  regarding
 railway  transport  difficulties,  and  if
 so,  what  action  has  Government  taken?

 Shri  Alagesan:  I  am  not  aware  of
 any  such  complaints.

 OCCUPATIONAL  DISBASBS

 #1340,  Shri  K.  P.  Tripathi:  (a)  Will
 the  Minister  of  Labour  be  pleased  to
 state  whether  a  survey  was  conduct-
 ed  in  the  Storage  Battery  industry
 with  regard  to  occupational  diseases?

 (b)  If  so,  what  was  the  incidence
 of  affection  with  regard  to  (ty  urine
 lead  values  and  (ii)  blood  lead
 values?

 (c)  What  was  the  average  concen-
 tration  of  lead  in  workroom  atmos-
 phere?

 The  Minister  of  Labour  (Shri  द  द
 Girl):  (a)  Yes.

 (b)  23  workers  (56-5  per  cent.)
 ‘showed  urine  lead  values~in  excess  of

 O1  mg./litre  and  84  workers  (48-7  per
 cent.)  showed  blood  lead  values  in
 excess  of  0-8  mg./200  c.c.

 (ec)  The  average  concentration  of
 lead  jn  the  workroom  atmosphere  at
 different  operations  was  far  in  excess

 of  1:5,  mg.  per  0  cubic  meters,  which
 is  the  accepted  maximum  allowable
 concentration  of  lead  in  an  atmos-
 phere  where  a  worker  has  to  spend
 8  hours  a  day.

 Shri  K.  है  Tripathi:  May  I  know
 whether  Government  consider  this
 occupational  disease  of  workers  to  the

 extent  of  over  50  per  cent.  as  a  very
 high  percentage,  and  if  80,  what  steps
 do  they  propose  to  take?

 Shri  द  V.  Giri:  The  Chief  Adviser
 of  Factories  has  gone  into  the  whole

 +  question’  and  has  sent  directions:  a
 report:  on  it  has  been  circulated  to
 the  States.
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 Shri  K.  P.  Tripathi:  Is  it  a  faci
 that  this  fact  came  to  the  notice  of
 the  Government  in  05]  and  that  up
 till  now  nothing  has  been  done?

 Shri  V.  V.  Giri:  I  do  not  know  J
 nothing  has  been  done  but  I  take  the
 information  for  the  rest  of  the  ques-
 tion  from  the  hon.  Member.

 Shri  K.  P.  Tripathi:  Is  it  a  fact  that
 the  employers  are  carrying  on  publi-
 city  that  the  workers  are  not  perform-
 ing  their  part  of  the  work,  and  in
 view  of  such  a  heavy  occupational
 disease  do  the  Government  consider
 that  such  a  propaganda  is  wrong  and
 has  to  be  counteracted?

 Shri  द  झ्  Girl:  I  take  the  informa-
 tion  from  the  hon.  Member  and  I
 shall  enquire  into  it.

 Shri  K.  P.  Tripathi:  May  J  know
 whether  the  Government  consider
 that  in  view  of  this  some  compensa-
 tion  is  due  to  the  workers,  and  if  so,
 whether  Government  propose  to
 bring  forward  some  such  legislation?

 Shri  V.  V.  Giri:  I  promise  I  would
 go  into  the  matter.

 Shri  T.  N.  Singh:  May  I  know
 whether  the  Government  are  satisfied
 that  the  natural  precautions  for  venti-
 lation  and  other  working  conditions
 are  being  taken  in  the  factories  now-
 a-days?

 Shri  V.  V.  Giri:  They  are  being
 taken.  The  Factory  Inspectors  are
 there.

 Shri  P.  C.  Bose:  Are  people  sulfer-
 ing  from  this  occupational  disease
 entitled  to  compensation  under  the
 Workmen’s  Compensation  At?

 Mr.  Deputy-Speaker:  It  is
 of  opinion.

 Shri  P.  C.  Bose:  Does  the  Act  pro-
 vide  for  compensation  or  not?

 Mr,  Deputy-Speaker:  Wie  can  get  a
 copy  of  the  Act  from  the  Library.

 Shri  T.  B.  Vittal  Rao:  When  an
 occupational  disease  is  declared  to  be
 so,  the  workers  are  entitled  to  com-
 pensation  in  accordance  with  the
 Workmen's  Compensation  Act.  Will

 matter
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 fhe  hon.  Minister  say  whether  this
 disease  has  been  declared  as  an  occu-
 pational  disease  for  this  particular
 industry?

 Shri  V.  V.  Girl:  He  may  put  a  sep»
 rate  question,  and  I  shall  answer.

 Shri  B.  8  Murthy:  Inasmuch  as
 this  matter  has  been  engaging  the
 Central  Government's  attention  since
 1951,  may  I  know  what  steps  are
 being  taken  to  expedite  the  matter,  so
 that  relief  would  be  given  to  these
 unfortunate  workers?

 Shri  V.  V.  Giri:  I  have  already  said
 that  I  shall  go  into  the  matter  very
 carefully  and  try  to  do  what  is  possi-
 ble.

 Shri  Nambiar:  Is  any  special  allow-
 ance  like  milk  allowance  or  some  other
 such  allowance  being  given  to  them?

 Shri  द  द ह  Giri:  Notice.

 Shri  T.  N.  Singh:  May  J  request  the
 hon.  Minister  to  lay  a  statement  on
 the  Table  as  regards  the  actual  steps
 taken  in  this  matter,  which  is  a  very
 serious  one?

 Shri  V.  V.  Giri:  Yes.

 P.  AND  T,  SERVICES  TO  OTHER
 DEPARTMENTS

 *84l.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  the  rates  charged  by  the  Post
 and  Telegraph  Department  on  the  fol-
 lowing  service  rendered  to  other  de-
 partments  of  Government:

 (i)  Sele  of  Cash  and  National
 Savings  Certificates,

 (ii)  Issue  of  Radio  Lieences,

 (ili)  Sale  ef  Revenue  Stamps,  and

 (iv)  Sale  of  Health  Seals;  and

 (७)  when  these  rates  were  fixed?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  (i)
 Annas  -/7/-  per  transaction  (Issue,
 discharge  or  transfer).
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 (ii)  Rs.  2  per  license  issued  or  re-
 newed.

 (il)  Nil.

 (iv)  Nil.

 (b)  Sale  of  Cash  and  National  Sav-
 ings  Certificates:—From  Ist  April,
 95l.

 Issue  of  Radio  Licenses:—From  lst
 October,  1939.

 Shri  T.  B.  Vittal  Rao:  Are  Govern-
 ment  contemplating  a  revision  of  these
 rates  in  view  of  the  fact  that  the  costs
 have  increased  in  the, P.  &  T.  Depart-
 ment?

 Shri  Raj  Bahadur:  The  rates  in  res-
 pect  of  the  transactions  of  Cash  and
 National  Savings  Certificates  were
 revised  as  late  as  95l,  and  the  matter
 about  revision  of  the  rates  for  licences
 of  radio  sets  is  under  consideration.

 Shri  T.  B.  Vittal  Rao:  May  J  know
 the  reasons  for  exempting  from’  any
 charge  the  sales  of  revenue  stamps
 and  health  seals?

 Shri  Raj  Bahadur:  It  is  simple..It
 is  on  the  basis  of  reciprocity.  The
 Government  Treasuries  keep  our
 stamps,  stationery  and  all  that.  They
 do  not  charge  us  anything  for  that
 purpose,  and  so  we  also  do  not  charge
 them  anything.

 NATIONAL  HIGHWAYS

 91342,  Dr,  Natabar  Pandey:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  the  total  mileage  of’  roads  that
 will  come  under  National  Highways
 in  Orissa  under  the  Five  Year  Plan;
 and

 (b)  the  mileage  of  roads  that  have
 been  completed  up  to  the  end  of  953
 and  that  is  expected  to  be  constructed
 in  ‘19547

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  A  statement  giving  the  re-
 quired  information  is  laid  on  the

 Table  of  the  House.  [See  Appendix
 TV,  annexure  No.  4)
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 Dr.  Natabar  Pandey:  May  I  know
 whether  any  progress  has  been  made
 regarding  the  existing  road  of  698
 miles  of  National  Highways  taken
 over  by  the  Centre?

 Shri  Alagesan:  Yes.

 InsurED  PosTAL  8068

 ©1843,  Shri  Ram  Dass;  Will  the
 Minister  of  Communications  be  pleas-
 ed  .to  state:

 (a)  the  number  of  insured  postal
 bags  that  were  stolen  from  the  Agra
 Fort  Railway  Station,  R.MS.  Office
 on  the  7th  March,  954  at  night:

 (b)  the  loss  involved  therein;  and

 (c)  what  is  the  result  of  tHe  en-
 quiry,  if  any?

 ‘The  Deputy  Minister  of  Commouni-
 eations  (Shri  Raj  Bahadur):  (a)
 Seven  bags  containing  insured  and
 uninsured  postal  articles  were  stolen
 on  the  night  of  29th/30th  January,
 954  and  not  on  7th  March  as  indi-
 eated  by  the  Hon'ble  Member.

 (b)  Rs.  1,020/8/-  as  ascertained  so
 far.

 (c)  The  case  is  still  under  Police
 enquiry.

 दिल्‍ली  का  मोरो  दफ्तर

 +१३४४.  सेठ  मानिन्द  दास  :  क्‍या  आम

 अंजु  यह  बताने  की  कृपा  करेंगे  किः

 क)  दिल्ली के  नौकरी  दफ्तर  में  १९५३

 में,  २००  रुपये  या  अधिक  प्रति  मास  की  नौक-

 रियों  के  लिये  कितने  व्यक्तियों  ने  अपने  ताम

 दर्ज  कराये  ;  और

 (ख)  इन  में  से  कितने  व्यक्तियों  को

 नौकरियां  मिलीं  ?

 ‘The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  230.

 (b)  42.

 Seth  Govind  Das:  As  far  as  these
 42  persons  are  concerned,  in  what
 Department  were  they  employed?
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 Shri  द  V.  Giri:  They  were  employ-
 ed  in  the  Central  and  State  Govern-
 ments.  If  he  wants  the  list,  I  can  sup-
 ply  it  to  him.

 TRAINING  OF  CO-OPERATIVE  PERSONNEL

 #1345,  Shri  S.  N.  Das:  Will  the  Min-
 ister  of  Food  and  Agriculture  be  pieas-
 ed  to  state:

 (a)  whether  any  scheme  of  training
 for  the  personnel  of  the  Co-operative
 department,  and  of  Co-operative  insti-
 tutions  has  been  formulated  and  re-
 commended  by  the  Central  Committee
 on  Co-operative  training  for  the  con.
 sideration  of  Government;

 (b)  if  so,  whether  the  same  has  been
 considered  by  Government;  and

 (c)  the  important  features  of  the
 scheme?

 The  Minister  of:  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  Yes.

 (b)  Yes.

 (०)  The  scheme  _  consists  of  provi-
 sion  of  arrangements  for  the  training
 of  (i)  higher  grade  co-operative  per-
 sonnel  in  the  Co-operative  College  at

 Poona,  (ii)  intermediate  grade  person-
 nel  in  5  regional  colleges  to  be  estab-
 lished  for  the  purpose  and  (iij)  sub-
 ordinate  personnel  by  re-organisation
 and  expansion  of  existing  training
 arrangements  in  the  different  States.

 Shirl  ‘8;  N,  ‘Bas:  What  is  the  decision
 of  Government  with  regard  to  this?
 Have  they  accepted  the  scheme,  and
 if  so,  what  is  the  total  expenditure
 invélved?

 Dr.  P.  S.  Deshmukh:  The  allotment
 in  the  Five  Year  Plan  is  Rs.  10,00,000,

 ‘and’  the  arrangements  are  likely  to
 come  into  force  very  soon.

 Shri,  Manungo:  Is  there  any  provi-
 sion  for  the  training  of  bank  person-
 nel—bank  managers,  etc.?

 Dr.  P.  8.  Deshmukh:  This  is  for  the
 Co-operative  personnel,  and  I  have
 already  mentioned  the  categories.

 Shri  Kanengo:  For  co-operative  bank
 management?

 Dr.  P.  8.  Deshmukh:  No,  Sir,  not
 specifically.



 14g  26  -MARCH  954

 WRITTEN  ANSWERS  TO  QUESTIONS

 RAILWAY  PROVIDENT  FUND

 #1324,  Shri  Muniswamy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  dis-
 posal  of  appeals,  and  the  settlement  of
 the  Provident  Fund  claimg  of  retired
 wmployees  etc,  have  been  consider-
 ably  delayed  in  the  Southern  Railway
 jafter  integration;

 (b)  whether  it  is  a  fact  that  the
 §Provident  Fund  Account  Slips  have
 Miot  been  given  to  employees  of  the
 Wouthern  Railway,  especially  on  the
 mx-South  Indian  Railway  portion,  from
 R95;

 (c)  whether  this  delay  has.  been  due
 Ro  inadequacy  of  staff;  and

 (d)  if.so,  whether  there  is  any  pro-
 wposal  to  speed  up  the  disposal  of  the
 mPppeals  and  to  issue  the.  Provident
 BFund  Slips  quickly?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 There  have  been  delays  in  some  cases,
 particularly  where  questions  of  senio-
 rity,  promotion  etc.,  in  the  pre-inte-
 grated  set-up,  or  transfers  of  staff
 from  one  region  to  another  were  in-
 volved.

 (b)  Provident  Fund  Accounts  slips
 have  been  given  to  staff  on  the  ex-

 M.  &  S.  M.  and  Mysore  Railway  por-
 tions  of  the  Southern  Railway  for  the
 year  95i-52,  and  the  work  for  ‘1952-
 53  is  nearing  completion.  On  the  ex-

 S.  I.  Railway  portion,  however,  the
 issue  of  Provident  Fund  slips  of  1951-
 52  is  going  on  and  will  be  completed
 by  the  end  of  this  month.  The  slips
 of  ‘1952-53  also  will  be  issued  by  the
 end  of  June  1954,

 (c)  and  (d).  No,  Sir,  the  arrears
 dated  back  to  943  on  the  ex-Mysore

 Railway  and  to  949  on  the  ex-S.  I.
 Railway,  and  related  to  the  period
 prior  to  integration.  The  position  has
 been  improved  after  regrouping  by
 Carrying  out  a  thorough  job  analysis
 and  posting  personne]  where  they  were
 required.
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 INTERNATIONAL  CONFERENCE  OF  OFFICIAL
 TRAVEL  ORGANISATIONS

 1326,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  be  pleased  to
 refer  to  the  reply  given  to  starred.
 question  No.  856  asked  on  the  $rd
 December,  953  and  state:

 (a)  whether  the  Indian  representa-
 tive  at  the  Eighth  General  Internation-
 al  Conference  and  General  Assembly
 of  the  official  Travel  Organisations
 held  at  Lisbon  in‘the  month  of  Octo-
 ber,  953  has  submitted  any  report;
 and

 (b)  if  so,  the  decisions  taken  there-
 on?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Yes,  and  the  report  is  under
 consideration.

 AGRICULTURAL  IMPLEMENTS

 1327,  Shri  Gopala  Rao:  Will  the
 Minister  of  Feed.  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  programme  of  re-
 designing  the  implements  purchased
 from  Messrs.  Pashabai  Patel  and  Co.
 Ltd.,  Bombay  has  been  completed;
 and

 (b)  the  estimated  cost  of  redesign-
 ing?

 The  Minister  of  Agriculture  (Dr.  P.
 8.  Deshmukh):  (a)  The  recommenda-
 tions  of  the  F.A.O.  Expert  about  re-
 habilitation  of  the  implements  have
 been  received  and  are  under  exami-
 nation.

 (b)  On  a  rough  estimate  the  cost
 of  redesigning  would  be  about  Rs.  3-5
 lakhs.

 EMpLoyggs  STATE  PROVIDENT  FuND
 ७५ १  |  ६  '

 °1338,  Shri  K.  K.  Basu:  Willi  the
 Minister  of  Labour  be  pleased  to
 state:

 (a)  how  many  industrial  concerns
 have  asked  for  exemption  from  Em-
 ployees  State  Provident  Fund  Scheme
 in  West  Bengal;  and
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 (०)  how  many  have  been  exempiea
 and  the  number  of  Jute  Mills  aud
 engineering  concerns  among  them?

 The  Minister  of  Labour  (Shri  ्,  V.
 Giri):  (a)  251,

 (b)  (i)  Total  number  of  factories
 provisionally  exempted:  99

 (ii)  Number  of  Jute  Mills  provir
 sionally  exempted:  00

 (iii)  Number  of  .  engineering  con-
 cerns  provisionally  exempted.  58

 RAILWAY  MEDICAL  AND  HEALTH
 SERVICES

 #1346.  Shri  Muniswamy:  Will  the
 Minister  of  Railways  be  pleased  9
 state:

 (a)  the  total  amount  spent,  on  Medi.
 cal  and  Health  Services  on  the  Rail-
 ways  separately  during  1952-53;  and

 (b)  the  amount  spent  on  the  staff?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Medical  Services:  Rs.  147-48  lakhs.

 Health  Services:  Rs.  7°05  lakhs.

 (b)  Medical  104'80
 lakhs.

 Services:  Rs.

 Health  Services:  Rs.  40°75  lakhs.

 Arr  AGREBMENTS

 #1347,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  the  number  of  countries  with
 which  India  has  revised  air  agree-
 ments  providing  for  the  regulation  of
 capacity  and  carriage  of  fifth  freedom
 traffic;  and

 (b)  the  countries  with  which  air
 agreements  have  not  yet  been  revise!’

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 and  (b).  I  lay  on  the  Table  of  the
 House  a  statement  giving  the  requisite

 information.  (See  Appendix  IV,  an-
 rnexure  No.  85.)

 jurs

 92348.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  special  facilities
 have  been  given  to  the  States  of  Wesr
 Bengal  and  Bihar  to  improve  the  pro-
 duction  of  jute  in  accordance  with  the
 recommendation  of  the  Expert  Com-
 mittee  on  improving  the  quality  of
 jute;  and

 (b)  if  so,  what  they  are?

 The  Minister  of  Agriculture  (Dr.  P.
 Deshmukh):  (a)  and  (b).  A  state-

 ment  is  placed  on  the  Table  of  the
 House.  [See  Appendix  IV,  annexure
 No.  86.)

 UNDERGROUND  TELEPHON  B  CABLES

 +1349,  Shri  Bhagwat  Sha  Azad:
 Shri  M.  L.  Dwivedi:

 (a)  Will  the  Minister  of  Communics-
 tiens  be  pleased  to  state  by  what  time
 India’s  first  underground  trunk  tele-
 phone  cable  system  will  be  put  intu
 commission?

 (b)  Which  are  the  places  to  be  link-
 ed  first?

 (c)  What.  would  be  the  approximate
 cost  for  such  a  scheme?

 The  Deputy  Minister  of  Communi-
 eations  (Shri  Raj  Bahadur):  (a)
 By  the  end  of  ‘1954.

 (b)  The  cables  will  be  laid  between
 Bombay  and  Thana  and  will  serve
 part  of  the  routes  from  ‘Bombay  to
 Calcutta  and  to  various  other  cities
 working  direct  with  Bombay.

 (c)  Rs.  29  lakhs.

 RaILWAy  AMENITIES  COMMITTEE

 #1350,  Shri  हू,  P.  Tripathi:  Will  the
 Minister  of  Railways  be  pleased  tou
 refer  to  the  reply  given  to  the  starred
 question  No.  743  asked  on  the  &th:
 December,  1953,  regarding  Railwa;
 Amenities  Committee  and  state:

 (a)  which  of  the  recommendation:
 of  the  Railway  Amenities  Cummittee
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 which  recently  toured  Assam  have
 been  accepted;  and

 (b)  what  is  the  programme  of  action
 thereon  for  ‘1954-55?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Some  of  the  recommenda-
 tions  of  the  Committee  have  already
 been  accepted  and  the  others  are  still
 under  examination.

 In  fact  a  sum  of  Rs.  54  lakhs  has
 been  provided  for  passenger  amenity
 works  on  the  North  Eastern  Railway,
 for  the  year  ‘1954-55.

 A  special  additional  allotment  of
 Rs.  5  lakhs  has  also  been  made  in  this
 year  for  passenger  amenities  on  the
 ex-Assam  Railway  portion  of  this
 Railway.

 Survey  or  Roap  TRAFFIC

 °35l.  Shri  Radha  Raman:  (a)  Will
 the  Minister  of  Transport  be  please
 to  state  whether  it  is  a  fact  that  the
 Ministry  of  Transport  recently  carried
 out  a  Road  Transport  Survey  in  Delhi?

 (b)  Were  similar  Surveys  carriec
 out  in  other  parts  of  the  country  also?

 (c)  What  is  the  result  of  the  Survey?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Not  recently;  A  Road  Transport  Survey
 on  Origin  and  Destination  was,  huw-
 ever,  carried  out  by  the  Ministry
 during  January  954  in  New  Delhi.

 (b)  The  States  of  Madras  and
 Bombay  have  carried  out  similar  sur-
 veys,  but  on  a  pilot  scale  only,  in
 selected  areas  in  Madras  and  Bombay
 cities.  So  far  as  the  Central  Govern-
 ment  are  aware,  no  full-scale  Origin-
 Destination  survey  has  been  carried
 out  in  other  parts  of  the  country.

 (c)  The  results  of  the  Survey  will
 be  known  only  after  the  data  collected
 have  been  tabulated  and  analysed.

 Post  OFrrices  IN  DELAI

 °352.  Shri  T.  B.  Vittal  Rae:  Will
 the  Minister  of  Communications  be
 Dleased  to  state:
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 (a)  how  many  post  offices  in  Deihi
 and  New  Delhi  are  located  in  depart-
 mental  buildings;  and

 (b)  the  amount  of  rent  paid  annual-
 ly  for  the  buildings  rented  by  the  de-
 partment?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bshadur):  (a)
 9  (Nine).

 (b)  Rs.  58,300  (approximately)  per
 annum.

 रेलों  के  दिखायी-रणवीर

 #१३५३.  श्री  एस०  एन०  दास  :  क्‍या

 रेख  मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  विभिन्न  रेलों  के  स्टे दानों  पर  रखे

 जाने  वाले  शिकायत-रजिस्ट्रों  में  १९५१  में

 कुल  कितनी  शिकायतें  लिखी  गईं  ;

 (स)  इस  काल  में  कितनी  शिकायतों

 को  जांच  की  गई  ;  और

 (ग)  कितने  मामलों  में  मे  शिकायतें

 सच  निकलीं  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 to  (c).  A  statement  giving  the  requir-
 ed  information  is  laid  on  the  Table

 of  the  House.  [See  Appendix  IV,  an-
 nexure  No.  87.]

 Housg  RaNT  FoR  Ra,Lway  STAFF

 #1354,  Shri  Muniswamy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an  ex-
 emption  has  been  given  in  respect  of
 payment  of  house  rent  to  ex-Company
 Staff,  who  either  occupied  free-rent
 quarters  or  enjoyed  house  rent  allow-
 ance  in  lieu  thereof  prior  to  the  8151
 December,  1945;

 (b)  whether  any  uniform  procedure
 has  been  followed  in  the  Railways
 prior  to  the  introduction  of  this  (new)

 rent  rule,  in  allotting  quarters  to  Class
 IV  Staff;  and

 (c)  if  the  answer  to  part  (b)  abov
 be  in  the  negative,  the  reasons  for  giv
 ing  exemption  on  this  basis?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Presumably  the  hon.  Member  refers

 to  the  ex-M.  &  S.M.  and  S.I.Co.  Rail-
 ways.  The  answer  is  in  the  affirma-
 tive.

 (b)  On  the  ex-S.I.  Railway,  among
 the  Class  IV  staff  there  were  some
 who  were  required  to  pay  rent.

 (c)  In  giving  exemption  from  pay-
 ment  of  rent,  the  object  was  that  when

 the  ex-M.  &  S.M.  and  ez-S.I.  Railways
 were  taken  over  by  Government,  the
 privileges  enjoyed  by  the  staff  should
 be  continued  to‘the  same  extent  only.

 Forest  RaNGERS’  COURSE

 260.  Ch.  Raghubir  Singh:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a  fact
 that  the  Estimates  Committee  in  its
 Sixth  Report  for  1953-54  recommended
 to  shift  the  First  Year  Class  of  Ran-
 gers’  Course  from  Dehra  Dun  city  to
 the  premises  of  the  Forest  Research
 Institute?

 (9)  If  go,  what  steps  have  Govern-
 ment  taken  80  far?

 (ec)  How  long  woulg  Government
 take  to  complete  the  shifting?

 The  Minister  of  Agriculture  (Dr.  P.
 8.  Deshmukh):  (a)  Yes.

 (b)  To  enable  shifting  of  the  First
 Year  Class,  the  Estimates  Committee
 had  also  recommended  the  construc-
 tion  of  a  new  hostel  at  the  Forest
 Research  Institute.  This  recommenda-
 tion  has  been  accepted  and  a  building
 is  being  constructed.

 (c)  About  2  years.
 SuGaR  aND  Gur

 96l.  Shri  N.  B.  Chowdhury:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  quantities  of
 gur  and  sugar  produced  during  1993?

 The  Minister  of  Agriculture  (Dr.  P.
 Ss.  Deshmukh):  The  total  production
 of  sugar  during  the  season  953-5¢
 (upto  7th  March,  954)  worked  out  to
 8-46  laxh  tons.
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 The  production  of  gur  during  1953-
 54  season  can  be  estimated  only  at  the
 end  of  the  seagon.

 २६२.  थी  अलबत्त  सिह  age:  क्या

 शम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कोयला-खान  श्रमिक

 कल्याण  निधि  की  एक  उप-समिति  राजस्थान

 में  बनाई  गई  है  ;

 (रू)  यदि  हां,  तो  १९५४  में  इस  की

 कितनी  बैठकें  हुई  और  कितने  निर्णय  किये

 गये  ;

 (ग)  कितने  निर्णय  कार्यान्वित  किये

 गये  ;  और

 (थ)  केन्द्रीय  श्रमिक  कल्याण  निधि

 में  स ेकितनी  'राशि  टी  गई  और  यह  किस  प्रकार

 बलं  की  गई  ?

 ‘The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  Yes.

 (b)  to  (d).  The  information  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House  in  due  course.
 It  may,  however,  be  mentioned  that
 the  Rajasthan  Coalfields  Sub-Com-

 ‘mittee  is  purely  an  advisory  body.
 Civit  AviaTiON  DsParTMENT  57५87

 263.  Shri  V.  P.  Nayar:  (a)  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  Jay  on  the  Table  of  the  House  a
 statement  showing:

 (i)  the  various  cadres  ef  the  em-
 Ployees  in  the  Civil  Aviation
 Department,

 (ii)  the  strength  sanctioned  for,
 each  cadre,  and

 (iii)  the  number  employed  in  each
 such  cadre  as  on  the  ist
 March,  1954?

 (b)  What  is  the  ratio  of  Lower  Divi-
 ‘sion  Clerks  and  Upper  Division  ‘Clerks
 in  the  Postal  Wing  of  the  Communiee-

 tions  Ministry?
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 (c)  Has  the  Home  Ministry  stipulat-
 ed  any  ratio  for  these  two  cadres?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 A  statement  is  being  compiled  and
 will  be  placeq  on  the  Table  of  the
 House  as  soon  88  it  is  ready.

 (b)  No  precise  ratio  hag  been  pres-
 cribed  for  the  strengths  of  Lower  and
 Upper  Division  Clerks,  in  the  Posts
 and  Telegraphs  Department.  The
 strengths  depend  upon  actual  require-
 ments  of  work.  At  present,  the  num-
 ber  of  posts  in  the  Upper  Division  is
 less  than  50  per  cent.  of  the  total
 number  of  operative  posts  in  the
 Upper  and  Lower  Divisions.

 (c)  No.

 AERODROMES
 264.  Shri  V.  P.  Nayar:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  number  of  aerodromes  in
 India  useqd  for  commercial  flights  in
 1946;  :

 (b)  the  number  of  aerodromes  used
 for  commercial  flight  as  on  lst  March,
 ‘1954;  and

 (c)  the  number  of  flying  hours
 undertaken  for  commercial  and  _  civil
 flights  under  the  management  of  the
 Civil  Aviation,  Department  in  946
 and  953  separately?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 and  (b).  The  number  of  civil  aero-
 drome  licenced  or  approved  for  public
 use  on  the  3lst  December  946  and
 lst  March  954  were  54  and  §8!l  res-
 pectively.

 (c)  The  number  of  hours  flown  by
 Indian  air  transport  companies  operat-
 ing  scheduled  ang  _  non-scheduled
 services  during  946  was  33,900  and
 that  during  1953,  1,45,405.

 Locust  INVASION

 265.  Shri  K.  ह  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  total  estimated  quantity  of
 foodgrains  destroyed  by  locusts  dur-
 ing  the  year  1953;
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 (b)  which  part  of  the  country  was
 most  affected;

 (c)  whether  the  locust  invasion  ex-
 tended  upto  Bihar  and  Bengal  during
 that  year;  and

 (d)  if  so,  the  estimated  loss  of  food-
 grains  in  these  two  States  alone?

 The  Minister  of  Agriculture  (Dr.  P.
 8.  Deshmukh):  (a)  About  650  tons  of
 foodgrains  are  estimated  to  have  been
 damaged  by  locusts  during  the  year
 1953.

 (b)  Bihar.

 (c)  Swarm  movements  were  observ-
 ed  in  Bihar  between  the  8th  and  the
 30th  June  4953  and  in  West  Bengal
 between  the  23rd  May  to  the  2nd  June
 and  again  from  the  27th  to  the  29th
 June  1953.

 (d)  The  loss  of  foodgrains  in  Bihar
 was  estimated  at  400  tons  while  in
 West  Bengal  it  was  not  considerable.

 RaItway  STAFF  COLLEGES

 266.  Shri  8.  C.  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  the  number  of  staff  colleges  in
 Indian  Railways;

 (b)  when  these  were  started.

 (c)  the  number  of  persons,  who
 completed  their  courses  in  those  col-
 legeg  during  1953;

 (d)  whether  Government  have  any
 intention  to  start!  ang  more  staff  col-
 lege  in  India;  and

 (e)  if  so,  when  and  where?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 One.

 (b)  8lst  January,  1952.

 (९)  113.  In  addition,  50  Senior
 Officers  have  attended  Special  lectures
 on  specialised  subjects.

 (d)  No.

 (९)  Does  not  arise.
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 TUBE  WELLS  IN  MADRAS

 267.  Shri  Muniswamy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  names  of  places
 where  exploratory  tubewells  will  the
 sunk  in  the  Madras  State?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  The  areas  provisionally
 selected  for  the  construction  of  some
 45  exploratory  drillings  in  Madras
 State  are  Chingleput,  North  and  South
 Arcot,  Tanjore,  Trichinopoly,  Puddu-
 kotai,  Madura  and  Ramnad.

 A.LL-INDIA  MEDICAL  INSTITUTE

 268.  Shri  Muniswamy:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  ‘number  of  students  for  the
 various  courses  who  will  be  admitted
 into  the  All-India  Medical  Institute
 proposed  to  be  established  at  Safdar-
 jang;  and

 (b)  whether  foreign  experts  are  ex-
 pected  to  work  in  this  Institute?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  The  number  of
 students  proposed  to  be  admitted  every
 year  to  the  various  ccurses  at  the
 All-India  Institute  of  Medical  Sciences
 will  be  as  follows:—

 (i)  Under  graduate  Medical
 Course.  50

 (ii)  Post-graduate  Medical  Course.
 35  to  40

 (iii)  Dental  Course.  25

 (iv)  B.Sc.  (Hons.)  Nursing
 Course.  30

 (v)  Post  graduate  Nursing
 Courses.  40

 (b)  Ag  far  as  possible,  the  teaching
 staff  will  be  recruited  from  within
 India.  It  is  only  when  suitable  per-
 sons  are  not  available  in  the  country
 that  recruitment  of  foreign  experts
 will  be  resorted  to.

 Post  OFFIces  IN  ASSAM

 269.  Shri  Amjad  Ali:  Will  the
 Minister  of  Communications  be  pleas-
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 ed  to  state  the  names  of  the  places  in
 Assam  where  separate  branch  and
 sub-post  ang  telegraph  offices  have
 been  provided  during  1953-54?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  IV,  annexure  No.  88.]

 रेल  प्रति नी  को  गाड़ी

 २७०,  श्री  गणपति  रास  :  क्‍या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अब  तक  रेल  प्रदर्शनी  गाड़ी

 पर  कितना  खच  हुआ  है  भौर  उससे  कितनी

 आय  हुई  है  ;  शर

 (ख)  यह  गाड़ी  उत्तर  रेलवे  तथा  पुर्वो-
 स्तर  रेलवे  के  कितने  स्टेशनों  पर  गई  है  कौर

 इस  के  प्रवेश  टिकटों  स ेकितनी  आय  हुई  है  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  Two
 statements  containing  the  requisite
 information  are  here  with  attached.
 [See  Appendix  IV,  annexure  No.  89.]

 दलों  के  फ्री  पास

 २७१.  श्री  राम  जौ  वर्मा  :  क्‍या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १९५३  में  भारत  की  सभी  रेलों

 में  कितने  फ्री  पास  दिये  गये  ;

 (ख)  प्रत्येक  रेल  महाखण्ड  में  तथा

 प्रत्येक  दर्जे  के  कितने  कितने  पास  दिये

 गये  ;  और

 (ग)  कुछ  कितनी  लागत  के  पास  दिये

 गये  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 to  (c).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.
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 P.  &  T,  EMPLOYEES

 272.  Shri  8.  N.  Kareel:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  employees
 in  the  P.  &  T.  Department  category-
 wise  in  the  Lucknow  Division;  and

 (b)  the  number  of  Scheduled  Caste
 employees  in  each  of  these  categories?

 The  Deputy  Minister  of  Communi-
 cationg  (Shri  Raj  Bahadur):  (a),
 and  (b).  The  information  is  laid  on
 the  Table  of  the  House  in  fhe  form
 of  a  statement.  [See  Appendix  IV,
 annexure  No.  90.)

 Scheduled  Tribes  in  Railway
 SERVICES

 f  Shri  Natawadkar:
 273.  Shri  Y.  M.  Mukue:

 Shri  B.  K.  Patel:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  how  many  Railway  Officers  be-.
 longing  to  Scheduleg  Tribes  in  the
 I,  II,  III  and  IV  grades  are  serving  in
 the  Railway  Department;

 (b)  the  number  of  officers  and
 clerks  belonging  to  the  Scheduled  Tri-
 bes  appointed  in  1951-52,  1952-53  and
 1953-54;  and

 (c)  what  steps  have  been  taken  by
 Government  to  reserve  vacancies  for
 Scheduleq  Tribes  and  to  fill  them?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 (c)  The  Scheduled  Tribes  enjoy  a
 reservation  of  5  per  cent.  of  the
 vacancies  filled  by  direct  recruitment
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 in  all  Railway  Services,  Class  I,  I,
 In  and  IV.  There  has  been  great
 paucity  of  Scheduled  Tribes  candidates
 for  the  reserved  vacancies  owing  to
 their  general  backwardness.  Response
 from  Scheduled  Tribes  candidates  to
 Superior  Railway  Services  continue  to
 be  very  poor  but  for  Class  III  and
 IV  vacancies  the  Railway  Service:
 Commission  and  the  local  recruiting
 authorities  have  instructions  to  give
 special  attention  to  the  recruitment  of
 Scheduled  Tribes  up  to  the  quota  of
 vacancies  reserved  for  them.

 पॉंडिचेरी  के  लिये  पासंग

 २७४.  शी  एस०  एम०  दास  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पाण्डीचेरी

 और  भारत  में  अन्य  फ्रांसीसी  बस्तियों  को

 जान  वाले  बहुत  से  पार्सल  बहुत  दिनों  से
 मद्रास  में  रुक  पड़े  हे  ;

 (ख)  यदि  हां,  तो  इस  के  क्या  कारण

 हैं;  और  न

 (ग)  ऐसे  पार्सलों  की  संख्या  :  कितनी
 है  और  वे  कम  से  कम  और  अधिक  से  अधिक

 कितने  दिनों  से  रुके  पड़े  हे  ?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 Yes.  Only  parcels  which  are  delivered
 through  Indian  Post  Offices  in  these
 settlements  have  been  so  detained.

 (b)  The  parcels  have  been  held  up
 for  completion  of  customs  formalities.

 (c)  The  number  at  present  is  esti-
 mated  to  be  about  5,000.  Some  parcels
 have  been  lying  there  for  about  six
 months.
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 Calling  Attention  to  Matters  of  Urgent  Public  Importance—

 Applicability  of  the  North  Atlantic  and  Anglo-Portuguese  treaties  to  Goa.  4807—48I0
 Demands  for  Grants—  .  .  :  +  48IrI—49I8

 Demand  No.  26.—Ministry  of  Finance.  .  .  -  48rI—4928
 Demand  No.  27.—Customs.  48rI—4978
 Demand  No.  28.—Union  Excise  Duties  .  .  48II—498
 Demand  No.  29.-—Taxes  on  income  including  Corporation  Tax  and  Estate

 Duty  4812—4918
 Demand  No.  30.—Opium  है  .  है  -  हे  4812—4918
 Demand  No.  3:.—Stamps  हे  A  .  =  .  .  न  4872«>-4978
 Demand  No.  32.—-Payments  to  other  Governments,  Departments,  etc.  on

 account  of  the  Administration  of  Agency  Subjects  and
 ent  of  Treasuries  4812—4918

 Demand  No.  33.—Audit  है  मै  4813 —4918
 Demand  No.  34.—Currency  .  .  .  .  4833—498
 Demand  No.  35.—Mint  4833—49:8
 Demand  No.  36.—Territorial  and  Political  Pensions  .  4833—49I8
 Demand  No.  37.—Superannuation  Allowances  and  Pensions  4833—498
 Demand  No.  38.—Miscellaneous  Departments  and  Expenditure  under  the

 Ministry  of  Finance  4814—4918
 Demand  No.  39.—Grants-in-aid  to  States  मु  4814—4918
 Demand  No.  40.—Miscellaneous  Adjustments  between  the  Union  and  States

 Governments  4814—4918
 Demand  No.  (41.—Extraordinary,  Payments  पु  4814—4918
 Demand  No.  42.—Pre-Partition  Payments  :  4855—4928
 Demand  No.  3:5.—-Capital  Outlay  on  the  India  Security  Press.  4815—4918
 Demand  No.  16—Capital  Outlay  on  Currency  .  ?  4815—4918
 Demand  No.  4:7.—Capital  Outlay  on  Mints.  4815—4918
 Demand  No.  ‘18.—Commuted  Value  of  Pensions.  4816—4918
 Demand  No.  119.—Payments  to  Retrenched  Personnel  हे  4816—4918
 Demand  No.  120.—Other  Capital  Outlay  of  the  Ministry  of  Finance.  4836—4938
 Demand  No.  23.—Loans  and  Advances  by  the  Central  Government  48I6—498
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 HOUSE  OF  THE  PEOPLE

 Friday,  26th  March,  954

 The  House  met  at  Two  of  the  Clock.

 [Mr.  DEPUTY-SPEAKER  in  the  Chair.]

 QUESTIONS  AND  ANSWERS

 (See  Part  7)

 3  P.M.

 DEMANDS*  FOR  GRANTS—Conid.

 DEMAND  No.  l—MINISTRY  OF  DEFENCE.

 Demanp  No.  2—DEFENCE  SERVICES,
 EFFrecTIVE—ARMY.

 Demand  No.  3--DEFENCE  SERVICES,
 EFFECTIVE—NAvy

 DemMaAND  No.  4—DEFENCE  SERVICES,
 EsFEcTIVE—AIR  FORCE.

 Demand  No.  5—DEFENCE  SERVICES,
 NoN-EFFECTIVE  CHARGES.

 DEMAND  No.  l6—MISCELLANEOUS  Ex-
 PENDITURE  UNDER  THE  MINISTRY

 OF  DEFENCE.

 l4—DeEFENCE  CAPITAL
 OurtLay,

 DEMAND’  No.

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  discussion  on  the
 Demands  for  Grants  relating  to  the
 ‘Ministry  of  Defence.  The  time  for
 this  discussion  will  be,  today  from

 3  to  5  P.M.  and  tomorrow  from  |  to  3.
 2M.
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 of  the  President.
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 (English  translation  of  the  above
 speech)

 {Th.  Lakshman’  Singh  Charak
 (Jammu  and  Kashmir):  Sir,  the  am»
 nual  Budget  has  a  special  importana-
 ce  when  the  matters  of  Defence  are
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 being  put  forth,  but  this  954  Budget
 has  a  special  importance  in  the  his-
 tery  of  India.  The  reason  is  that  the
 U.S.A.  has  decided  to  give  aid  to  our
 sister  nation  Pakistan  for  the  first
 time  after  the  Indian  Sub-continent
 became  independent,  and  that  too  at
 the  moment  when  our  differences
 with  Pakistan  have  not  ended.  Cease-
 fire  took  place  in  Jammu  and  Kash-
 mir  and  the  forces  of  India  and
 Pakistan  encamped  on  the  line  since,
 but  the  problem  stands  where  it  was.
 Not  even  five  percent.  of  other  out-
 standing  matters  have  been  decided
 yet.  The  aid  of  so  big  a  country  as
 America  to  our  sister  nation  Pakis-
 tan  at  such  a  juncture  will  only  create
 a  strange  atmosphere.  This  atmos-
 phere  will  not  only  lead  to  chaos  and
 fright  but  will  also  change  the  entire
 balance  of  power  from  military  point
 of  view.  This  atmosphere  therefore,
 presents  a  problem  for  the  Govern-
 ment  of  India  and  her  people.  The
 problem  as  it  confronts  us  is  that  it
 is  a  pretty  difficult  job  to  protect
 such  a  vast  border  in  the  north;  and
 then  the  responsibility  of  protecting
 the  frontiers  of  Assam  and  Bengal
 alsp  rests  on  us.  Under  these  cir-
 cumstances  it  was  expected  from  the
 Minister  of  Defence  that  he  would
 clarify  the  Defence  Policy  here  on
 the  floor  of  the  House  so  that  the
 debate  would  be  more  real.  There  is
 no  doubt  that  our  Defence  experts
 and  the  officers  in  the  Ministry  of
 Defence  may  call  these  circumstances

 as  military  secrets,  but,  Sir,  I  want
 to  draw  the  attention  of  the  Govern-
 ment  to  the  fact  that  when  the  defen-
 ce  budget  was  presented  in  England
 and  America,  people  there  were  taken
 into  confidence  by  those  Governments.
 Now,  when  the  independent  Govern-
 ment  of  India  is  working  in  the
 changed  circumstances,  it  becomes
 essential  that  with  a  view  to  winning
 the  sympathies  of  the  people,  pre-
 paring  them  for  the  dangers  ahead
 and  also  seeking  the  agreement  of
 the  Members,  they  should  be  made
 conversant  with  the  matters.  I  hope
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 the  Defence  Minister  will  throw  mure
 light  on  this  matter  in  his  speech.

 Sir,  more  attention  towards  the
 Reserve  should  be  given  when  the
 defence  is  put  up;  revolutionary  at-
 mosphere  only  does  not  determine  it.
 The  army.of  India  is  shy  in  compari-
 son  to  its  huge  population.  The
 Prime  Minister  pointed  out  to  us  the
 other  day  that  many  responsibilities
 lay  on”  us  and  our  army  was  much
 less  in  proportion  to  our  population.
 We  cannot  reduce  the  army  in  any
 case  nor  have  we  money  for  in-
 creasing  it.  It  becomes  _  essentials,
 therefore,  that  the  first,  second  and
 third  lines  of  Defence  are  made
 stronger.  The  question  of  raising  a
 Territorial  Army  under  the  _  second
 line  of  Defence  was  discussed  on  the
 floor  of  the  House  some  years  ago.
 I  do  not  remember  the  accurate  num-
 ber  but  somehow  I  recollect  that  the
 Minister  of  Defence  said  in  reply  that
 it  was  not  in  public  interests  to  dis-
 close  the  accurate  figures.  So  far  as
 I  know.  I  would  liketo  express  here
 that  the  figure  was  considerably  large
 and  we  could  not  reach  the  target.  The
 figure  was  reduced  but  that  reduced  tar-
 get  even  was  not  reached.  Now,  only
 some  days  back  the  Defence  Minister
 announced  that  the  Government  em-
 ployees  had  been’  conscripted  for
 Auxiliary  Territorial  Army.  Sir,  ex-
 cuse  me  to  say  that  I  was  sad  at  this
 announcement.  The  British  Govern-
 ment  with  all  its  atrocities  raised  an
 army  of  25  lakhs  in  ‘1943-44,  and  now
 when  the  reins  of  Government  have
 passed  on  into  the  hands  of  our
 leaders,  who  do  everything  with  the
 consent  of  the  public,  they  felt  the
 need  of  anfiouncing  conscription,  and
 that  too  of  Government  officers.  This
 is  a  very  said  thing.  Outer  world
 will  ‘take  it  in  the  sense  that  India
 announced  conscription  of  Govern-
 ment  officers  only  out  of  fright.  It
 will  not  result  in  anything.  This,  ,
 too,  need  be  considered  how  success-
 ful  the  employees  and  officers  of  the
 Government  will  be  from  the  point  of
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 view  of  discipline  and  what  service
 they  will  render  to  the  country.  They
 will  work  in  a  very  nice  way,  no
 doubt,  but  the  important  problem  be-
 fore  the  House  is  why  after  all  people
 do  not  want  to  join  the  Territorial
 Army.  India  does  not  lack  in  patrio-
 tism:  every  Indian  thinks  it  to  be  his
 duty  to  sacrifice  his  life  for  the  pro-
 tection  of  his  country.  It  is  very
 important  that  the  Government  pays
 its  utmost  attention  on  the  official
 side.  You  may  be  remembering  that
 the  armies  of  Ex-States  were  demo-
 bilised  during  the  last  six  or  seven
 vears  and  then  integrated  with  the
 Indian  Army,  Officers  were  discharg-
 ed  and  the  best  possible  sepoys  and
 army  personnel  who  had  won  certi-
 ficates  and  medals  in  the  Second
 World  War  were  discharged  in  this
 process  of  integration.  I  was  told  by
 the  Minister  of  Defence  that  the  ser-
 vices  of  these  people  were  not  necd-
 ed  and  it  was  thought  proper  to
 grant  them  pensions  and  award  them
 medals.  If  you  just  look  to  the
 events,  you  will  find  that  young  people
 of  eight,  ten  or  twelve  years  of  ser-
 vice  were  discharged  by  the  Gov-
 ernment  when  they  should  have  been
 given  Commission.  It  needs  a  little

 thought  that  a  Jawan  is  sent  out  on
 a  proportionate  pension  of  sixty  or
 seventy  rupees  after  a  service  of  ten
 years.  He  hardly  enters  the  thirtieth
 year  of  his  life  and  cannot  then  ex-
 pect  to  get  any  service  on  the  civil
 side.  Look  to  his  lot.  He  has  to
 spend  his  whole  life  on  this  petty
 pension  of  sixty  or  seventy  rupees.
 Those  days  are  gone  when  a  soldier
 would  come  back  home  and  _  report
 his  difficulty  to  the  Deputy  Commis-
 sioner.  He  would  go  to  him  =  and
 salute  him.  The  Deputy  Commis-
 sioner  would  take  it  upon  himself  to
 help  that  Jawan  out  of  his  difficulty
 and  would  treat  him  in  a  respectful

 way  because  that  Jawan  had  offered
 his  services  to  the  last  sacrifice  in  the
 days  of  danger.  Sir,  let  me  say  that
 it  would  simply  be  a  sorry  commen-
 tary  on  a  country  not  to  value  the
 services  of  those  soldiers  and  help
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 them  whose  services  it  called  in  the
 days  of  war.  God  forbidding,  if  a
 war  breaks  out,  you  should  never  ex-
 pect  those  people—whom  you  did
 not  treat  well—coming  back  to  the
 rank  and  file  of  the  army.

 I  would  place  before  you  another
 fact.  In  States  it  so  happened  that
 soldiers  with  small  landed  property
 went  to  fight  in  the  Second  World
 War.  Their  land  passed  on  to  others
 and  when  they  came  back  home  after
 being  demobilised,  India  became  in-
 pendent.  What  happened  to  them
 was  that  they  were  branded  88
 Zamindars  and  landlords.  Men  with
 five  or  five  hundred  acres  of  land
 were  treated  alike.  Here  I  would  re-
 quest  you  to  help  primarily  these
 old  soldiers  in  their  inner  matters
 and  remove  their  difficulties  if  you
 really  want  to  make  your’  defence
 forces  strong.  This  step  only  can
 ‘make  the  country  strong.  Look  to
 the  old  history  of  India.  What  hap-
 pened  in  those  days?  A  _  particular
 class  was  entrusted  with  all  the  res-
 ponsibility  of  protecting  the  country
 and  that  class  in  those  days  was
 known  as  Rajputs.  Today  a  man  of
 that  class  is  called  a  soldier  and
 protects  the  country  by  serving  in
 the  army.  He  would  be  respected  only
 because  he  would  lay  his  life  for  his
 country.  Today  also  the  same  res-
 pect  should  be  shown  towards  him.
 My  colleagues  here  from  Madras  or
 Assam  may  please  think  about  those
 soldiers  who  are  away  from  _  their
 hearths,  posted  in  Ladakh  at  an  al-
 titude  of  twenty  thousand  feet  in
 snowy  winters  and  are  _  protecting
 the  country.  Do  not  they  deserve
 our  respect?  Now,  if  this  very  sold-
 fer  is  sent  back  home  on  a  pen-
 sion  of  three  or  four  rupees  per
 month  after  his  long’  service  of
 fifteen  years,  and  enlisted  with  other
 ordinary  unemployed  people  without
 any  attention  being  paid  to  his  ser-
 vice  or  means  of  livelihood,  you
 should  not  expect  from  him  the  same
 service  or  sacrifice  tn  his  country  if
 a  need  arises  to  recall  him  for  ser-
 vice.
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 So  far  as  my  information  goes,
 there  are  about  thirty  to  forty  lakhs
 of  ex-soldiers  who  are  engaged  in
 various  activities.  Some  of  them  are
 without  work.  Government  should
 pay  special  attention  to  their  pro-
 tection,  betterment  and  welfare.  We
 have  been  pleased  to  hear  that  an
 association  of  this  kind  has  recently
 beer  established  with  our  Prime
 Minister  as  its  patron  and  Major
 General  Bhonsle,  an  old  army  officer
 with  meritorious  services  in  the  Na
 tional  Army  of  Subhash  Chandra
 Bose  as  its  Chairman.  I  hope  that
 keeping  in  view  the  betterment  and
 welfare  of  the  defence  forces  the
 Government  will  render  all  possible
 help  to  this  association.

 Sir,  I  would  like  to  make  one  more
 request  that  in  the  army,  officers
 should  be  enrolled  from  the  same
 area  wherefrom  the  soldiers  are  re-
 cruited.  To  make  the  army  of  the
 country  successful  it  will  be  essen-
 tial  that  as  far  as  possible  the  officers
 are  appointed  from  amongst  the
 villagers  if  they  are  in  majority  in
 that  army.  Men  from  rural  areas
 cannot  compete  with  those  from  urban
 areas  in  the  recruitments  made  by
 the  Public  Service  Commission.  This
 always  results  in  the  larger  appoint-
 ments  of  urban  people.

 Sir,  I  would  like  to  submit  this
 much  more  that  when  people  are
 called  to  a  Short  Service  or  Emer-
 gency  Commission,  their  welfare  and
 betterment  should  be  completely  kept
 in  view  when  they  are  released.  Only
 some  days  back  I  was  told  in  reply
 to  my  questions  in  the  House  that
 some  Officers  who  had  over  ten  years’
 service  in  Short  Service  Commission
 had  been  released.  Some  of  them
 are  young.  There  are  others  who  are
 of  fifty-two  or  fifty-three  and  cannot
 do  any  work.  The  Ministry  of  De-
 fence  has  not  yet  given  its  decision
 on  their  papers.  I  would  request
 that  their  case  be  decided  very  early
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 so  that  they  are  not  put  in  a  suspen-
 se.

 bi

 Yesterday  the  hon.  Members  on  the:
 opposition  benches  said  that  British
 Officers  were  still  in  the  ranks  of
 Indian  army.  And  they  protested  to.
 it.  I  would  like  to  submit  in  this.
 connection  that  in  947  when  the
 army  of  India  was  divided,  there  were
 8,000  British  Officers,  as  was  men-
 tioned  by  our  Prime  Minister  the
 other  day.  077  Indian  Officers  had.
 only  reached  the  Brigadiers’  ranks  by
 that  time.  Partition  took  place.  Our
 Officers,  who  were’  Brigadiers,  be-
 came  Major-Generals  in  one  and  a
 half  years.  The  House  should  know
 that  it  makes  no  difference  if  the:
 badge  or  rank  is  changed.  These
 badges  do  not  add  to  expert  know-
 ledge  and  ability.  We  should  be:
 grateful  to  the  British  Government
 that  they  have  made  available  to  us.
 the  services  of  their  Officers  for
 training  our  people  so  that  our  army
 can  match  with  that  of  any  other
 country,  We  had  250  British  Officers.
 in  4950  and  now  we  have  about  00
 without  whom  we  cannot.  almost.
 work.  It  is  essential  that  we  have
 them.  They  are  there  in  advisory
 capacity  only.  We  are  responsible  to
 making  decisions  and  taking  action.

 Something  more  I  would  like  to:
 submit.  Our  friend  referreg  to  Ord-
 nance  factory.  There  were  about
 hundred  Britishers  at  the  time  of  the
 partition  of  India  who  knew  this  job.
 It  is  not  necessary  that  a  Britisher
 should  go  against  the  country  he
 serves.  We  have  3!  British  Officers  in
 our  Ordnance  factories  at  present.
 Ten  of  them  are  on  contract  basis
 and  will  be  going  away  in  three  or
 four  years.  These  3i  Officers  are
 well-versed  in  their  jobs.  They  are
 being  looked  after  and  relied  upon.
 I  hope,  my  friends  will  realise  that
 we  cannot  make  any  progress  unless
 we  have  people  with  expert  know-
 ledge.
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 Some  Members  from  the  opposition
 raised  an  objection  why  our  Officers
 got  education  from  the  Defence  Col-
 lege  of  England.  I  have  already  said
 that  it  is  essential  to  send  the  Officers
 for  training  to  those  places  where
 people  have  more  knowledge  of  mili-
 tary  science.  Maybe,  our  foreign
 nolicies  may  differ.  but  our  Officers
 go  there  for  military’  training  and
 not  for  getting  training  in  foreign
 policy.  The  first  duty  of  every  sold-
 jer  is  to  work  according  to  the
 foreign  policy  of  his  Government
 and  not  to  follow  the  foreign  policy
 of  the  country  where  he  is  under
 training.  About  forty  or  fifty  army
 Officers,  at  the  most,  must  be  going
 abroad  every  year.  They  go  for
 modern  technical  knowledge.  If  it
 comes  to  working  on  the  linés  sug-
 gested  by  our  friend  in  the  opposi-

 tion  our  officers  shall  have  to  go  to
 Russia  and  not  to  England  for  this
 training.  Our  knowledge  in  this  res-
 pect  is  not  yet  sufficient  nor  is  there
 any  country  according  to  our  foreign
 policy  where  we  can  send  our  Offi-
 cers  for  training.  The  House  should
 realise,  therefore,  that  to  spend  the
 money  on  the  training  of  our  men  is
 80  very  essential.]

 Dr.  Jaisoorya  (Medak):  It  is  a
 rather  tricky  thing  to  discuss  defen-
 ce  problems  in  the  open.  I  should
 have  thought  it  would  have  been  ad-
 visible  to  have.  really,  a  secret  ses-
 sion.  when  vital  and  essential  matters
 of  defence  are  discussed  by  this
 House.  It  is  rather  difficult  to  know
 where  to  stop  in  discussing  these
 matters,  and  where  to  remain  dis-
 creetly  silent.  That  is  one  aspect  of
 the  matter.

 I  shall  take  first  a  non-controver-
 sial  thing,  i.e.  our  commitments  here  «
 for  civil  defence.  Shri  U.  C.  Pat
 naik  is  very  insistent  upon  it.  Now,
 the  country  that  is  driving  civil
 defence  to  the  verge  of  hysteria  is
 the  United  States  of  America.  There
 is  this  Federal  Civil  Defence  Adminis-

 »  tration  in  the  U.S.A.  and  they  have
 issued  a  pamphlet  called  ‘Interim
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 Civil  Defence  Instructions  for  Schools
 and  Colleges’.  There  they  write:

 “,...desirable  ways  of  motivating:
 students  and  faculties  to  seek:
 and  accept  civil  defence  instruc-
 tions......  and  induce  the  required.
 civil  defence  behaviour  pat--
 tern......",

 This  has  gone  to  such  an  extent  that’
 they  have  distributed  metal  dog-tags
 for  school  children  to  be  indentified.
 Elaborate  instructions  have  also  been.
 given  to  adult  population.  And  what.

 has  been  the  result?  The  New  Yorle
 Daily  Compass,  in  November  95l
 wrote:

 “The  very  elements  in  official--
 dom  who  exhort  the  Public,  in--
 cluding  parents,  to  be  calm  and’
 unhysterical  in  these  days  of
 crisis  and  ‘emergency’  blitz  the
 population  with  non-stop  bar-.
 rages  of  fear  bombs”.

 The  Associated  Press  of  America
 gave  news  on  the  l4th  June  952  of"
 the  activities  of  the  Federal  Civil
 Defence  Administration  of  America...
 It  says  that  the  Federal  Civil  De-
 fence  Administration  estimated  that
 the  average  American  city  would
 have  to  bury  forty  thousand  dead
 within  two  days,  if  one  atomic  bomb:
 were  dropped  on  it.  Therefore,  it  was.
 undertaking  extensive  preparations,
 in  conjunction  with  municipal  autho
 rities,  “committees  of  clergymen,
 funeral  directors,  engineers,  health
 officers  and  others,  for  disposal  of
 numerous  anticipated  dead"!  In  one
 single  city.  it  expected  forty  thou-
 sand  to  die.  It  had  asked  the  Con-
 gress  to  vote  $2  million  to  buy  one
 million  plastic  shrouds.  It  had  a
 plan  to  reserve  about  twenty-acres  of
 Sround  for  mass  burial  of  at  least
 forty  thousand  anticipated  victims  of
 bombing.  and  for  registration  of
 children;  and  the  New  York  Herald
 announced:

 “Funeral  directors  line  up  emergen-
 cy  morgue  sites”.  All  this  had  gone:
 so  far,  that  even  the  former  President,
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 “Mr.  Hoover  was  forced  to  declare,  on
 :27th  January,  95]  that  :

 “There  is  in  Europe  today  no  such
 ‘public  alarm  as  has  been  fanned
 up  in  the  United  States.  None

 ‘of  these  nations  has  declared
 emergencies  or  taken  measures

 comparable  with  ours.  They
 -do  not  propagate  war  fears  or
 war  psychosis  such  as  we  get  out

 .of  Washington.  Not  one  coun-
 ‘try  conducts  such  exercises  in
 protection  from  bombs.  as_  we
 have  had  in  New  York.”

 “What  was  the  reason  behind  all  this
 ‘thing?  It  was  the  cold  war.  Again,
 ‘the  Report  for  the  Business  Execu-

 vtive.  June  1950,  said:

 “War  .scare.  if  not  overdone
 to  make  the  public  immune  _  to
 fright,  can  be  used  to  keep  the
 boom  rolling  almost  endlessly.
 With  any  slowing,  new  plans  can
 be  trotted  out.  new  alarms  sound-
 ed.  big  new  _—  appropriations
 voted”

 What  is  the  genesis  behind  this
 ‘cold  war?  Why  is  it  that  they  are
 creating  a  war  psychosis  deliberately?
 That  is  put  down  very  clearly  here.

 ‘Business  Week  (30th  September  950)
 says:

 “Military  spending  will  be  the
 thing  above  all  else  that  sets  a
 pace  for  American  business”.

 “This  is  from  the  U.S.  News  and  World
 Report  (October,  6th  1950):

 “Armament  is  a  new  industry
 that  underwrites  the  boom.  The
 planners  are  confident  that  good
 times  can  be  assured—with  no
 more  than  moderate  interruption
 for  a  long  time  to  come”.

 ‘The  National  City  Bank’s  Newsletter
 (January  950)  says:

 “Our  country’s  economy  is  mov-
 ing  more  rapidly  each  month  to
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 make  armament  its  principal
 business  and  to  subordinate  civi-
 lian  activity  and  the  peacetime
 way  of  life’.

 Here  comes  the  crux.  Just  keep  this
 in  mind.

 “Just  keep  this  point  in  the
 back  of  your  minds.  A_  peace
 offensive  can  break  out......  if  a
 real  ‘peace  scare’  should  now
 develop.  watch  out......  the  boom
 would  crack”.

 This  is  from  the  U.S.  News  and  World
 Report  (4th  August  1950).

 This,  Sir.  is  the  hysteria  that  is
 being  created.  Now,  it  should  be  ob-
 vious  to  us  that  we  have  no  protec-
 tion,  and  actually,  if  you  look  at  it,
 no  city  has  adequate  protection
 against  aerial  bombing,  especially
 today  with  highrspeed.  high-altitude
 aeroplane  bombing.  It  has  been  es-
 timated  a  single  atom  bomb  today
 can  destroy  a  city  of  seven  million
 people.  So  what  is  the  good  of  fire
 fighters  and  all  that?,  All  this  is
 wrong.  What  we  should  have  is  a
 mental  preparedness.  Actually  what
 has  happened?  It  is  the  big  cities
 that  will  be  bombed.  Who  will  run
 away?  We  saw  in  Calcutta  when  the
 Japanese  were  occupying  Rangoon
 that  the  mercantile  class  ran  away
 selling  all  their  houses  and  property
 for  a  song.  They  will  be  the  first
 to  run.  What  does  it  matter?

 Now,  I  shall  come  to  the  problems
 of  our  own  defence.  It  depends  upon
 how  you  look  upon  them.  If  you
 look  at  it,  we  still  have  got  the  or-
 thodox  style  of  the  army  formation,
 That  was  a  part  of  the  organisation
 that  the  British  built  for  imperial
 purposes.  Their  idea  of  the  defence
 of  India  pre-war,  irf  1939.  was  diffe-
 rent  from  our  concept  today.  Their
 idea  was  that  in  the  event  of  a  war
 and  India’s  security  being  jeopardized
 when  they  were  here,  they  could  get
 ald  from  outside.  especially  air  and
 navy.  In  other  words.  the  form  and
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 direction  in  which  they  built  it  up
 was  secondary.  Today  the  position
 is  different.  Today  our  army  has  to
 defend  India  independently.  If  you
 Jook  at  it  exactly,  till  recently  we  were
 toying  with  the  idea  of  the  Com-
 monwealth  defence:  that  in  the
 event  of  war,  the  Commonwealth
 would  come  to  our  aid  against  exter-
 nal  aggression.  If  you  look  at  it
 now,  we  shall  have  to  depend  more
 and  more  upon  our  own  resources,
 our  own  strength,  in  fact,  possibly
 under  circumstances  with  this  dear
 Commonwealth  not  so  much  in  our
 fav  ir.  Now,  we  shall  have  to  think
 waat  is  the  possibility  and  scope  of
 iniproving  the  army  on  _  orthodox
 lines.  That  is  number  one.  Or,  we
 have  to  see  in  history  whether  else-
 where  armies  that  have  arisen  in
 poor  countries  are  effective.  I  will
 give  the  examples  of  the  Red  Army
 of  Russia  and  the  Red  Army  of  China
 which,  due  to  historical  circumstan-
 ces,  were  literally  stamped  out  of
 earth  on  very  unorthodox  lines.  Take
 the  Russian  Red  Army.  It
 fight  the  wars  of  intervention  again-
 st  Denikin,  Koltschack  and  Wrangel
 and  all  the  western  powers  with  the
 poor  armament  of  a  defeated  coun

 try  like  Russia.  It  still  overcame  all
 that.  Similarly,  in  China  it  was  the
 peasantry  that  built  up  and  became
 the  people’s  army.  And  it  is  im-
 portant  to  realise  that  the  revolution
 in  China  was,  essentially,  a  peasant
 revolution.  It  was  this  peasantry
 that  built  up  this  Army  and  defeated
 the  highly  organised  army  of  Chiang
 Kai-Shek,  with  its  American-trained
 battalions,  American  arms,  American
 ammunition  and  American  money
 and  American  officers.  So,  it  also
 depends  in  what  category  we  place
 ourselves.  We  have  got  a_  limited
 sum  of  money,  we  have  got  enormous
 border  lines,  we  have  got  the  whole
 sea  coast  to  be  protected.  Therefore,
 we.  shall  have  to  think  of  evolving
 our  Army  and  of  re-organising  our
 Army  with  a  specific  purpose,  be-

 ;Cause  there  is  the  problem  of  mobi-
 Kity.  The  problem  of  mobility
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 means  that  we  shall  have  to-
 have  things  Jike  automotive  things-
 and  fuel  for  them.  There  again  it
 exposes  our  dependence.  In  the
 event  of  war,  we  shal]  have  absolute-
 ly  no  petrol,  no  fuel.  That  is  why
 I  drew  your  attention  last  year  to:

 what  I  was  reading  from  the  New
 York  Times  of  ist  December  95l,.
 describing  the  Standard-Vacum  Agree--
 ment.  It  says:

 “combining  the  strategic  dis-
 persal  of  non-communist  oil  fac»
 lities  east  of  the  Persian  Gulf
 with  the  opening  of  the  first
 avenue  of  the.  entry  of  United
 States  private  capital  into  India
 on  a  major  scale.”

 Why  did  they  do  that?  It  says  here::

 “Granting  that  India  would
 eventually  be  on  the  United
 States  side  in  the  event  of  an-
 other  world  war,  as  all  Western:
 observers  here  do—and  this’
 agreement  is  another  evidenc  of
 it—refineries  in  India  would  mean
 an  immense  saving’  in  construc-
 tion,  maintenance  and  man-power'
 for  refining  facilities  that  other-
 wise  would  have  kad  to.  be  es-
 tablished  elsewhere  farther  from
 the  probable  scene  of  conflict.”
 That  was  the  position  at  that  time

 when  they  wrote  it.  Now  the  posi-
 tion  has  changed.  Therefore,  yow.
 shall  have  to  think  that  a  time  wilt
 come:  when  your  orthodox  concept  of
 army  organisation  may  have  to
 change.  I  am  giving  only  the  out-
 line.

 The  second  aspect  that  I  wish  to:
 tell  you  is  that  till  now  we  were
 dangling  with  the  idea  of  standardi-
 sation  of  arms  on  the  Commonwealth
 pattern  that  is,  the  British  arms  spe--
 cification—and  that  is  one  reason
 why  we  were  trying  to  get  arms  from.
 England,  that  is  the  Commonwealth:
 pool.  Now.  there  itself.  considera--
 ble  trouble  has  arisen  because  the
 NATO  says  that  we  shall  have  to
 adopt  the  Belgian  sub-machine  gun
 of  the  Fabigue  Nationale  du  guerre-
 etc.  So,  there  again.  trouble  arises.
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 I  am  trying  to  draw  your  attention

 to  one  other  point.  I  am  surprised
 to  find  Rs.  5  crores:for  capital  cons-
 truction  not  spent.  I  am  not  satis-
 fied  with  the  rate  of  progress  of  your

 -machine  tool  factories.  I  am  not
 _satisfied  with  the  agree:inents  you  have
 -entered  into  with  the  Swiss.  To  my
 knowledge,  the  Swiss  are  first  class

 «watchmakers.  But,  I  have  never
 heard  that  they  are  experts  in  arms

 -or  mass  production  techniques.  There
 is  no  reason  ‘why,  in  spite  of  this
 slow  rate  of  progress  you  should  still
 ‘keep  up  this  agreement.  There  are
 plenty  of  others.  You  have  probably

 vheard  of  Czechoslovakia,  of  Skoda,
 of  Schnider.  of  Bren:  all  these  are
 available  if  you  only  make  up  your
 mind.  I  am  not  satisfied.  There-
 fore,  the  problem  does  arise.  I  am

 ‘not  going  into  details.  There  are
 ‘these  basic  problems.  There  are  spe-
 ‘flc  problemas  which  can  be  discussed
 outside  this  House  but  which,  I  think,
 .are  essential  because  you  are  not
 getting  the  maximum.  There  is

 »discontent  in  your  ordnance  facto-
 ries;  there  is  discontent  in  the  civi-
 lians  in  ordnance  factories.  I  think
 you  are  making  a  mistake  by  over-

 -@oing  direct  recruitment.  You  are
 not  giving  a  chance  to  men  who  have

 -experience  and  who  hoped  to  get  pro-
 motion.  Their  promotion  has  been

 ‘reduced  to  less  than  38  per  cent.  The
 second  thing  that  I  object  to  is  that

 ‘you  are  giving  promotions  far  too
 fast  and  the  men  have  not  got  enough
 experience,  I  feel  proud  of  our  young

 -officers,  but  this  rapid  promotion  is
 very  bad.  In  our  younger  days,  we
 could  not  rise  above  the  rank  of  a
 Captain  before  we  retired.  We  should

 “be  slow  in  giving  promotions  be
 cause  we  Want  more  experience.  The
 third  thing  that  I  wish  to  say  is

 about  the  orthodox  outlook  on  arms  and
 “ammunition  and  armaments.  The  Ame-
 ricans,  for  instance  have  been  spend-
 ing  more  than’  twenty  times  the

 -amount  of  ammunition  in  a  single
 ‘fight  as  compared  to  what  fs  neces-
 sary.  Imagine  another  opponent  with
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 equal  fire-power.  Where  is  your
 American  technique  before  that?  We
 have  got  to  learn  from  the  Chinese
 that  with  small  arms  and  by  judicious
 use  of  man-power,  we  can  hold  our
 own  as  we  have  seen  it  in  Korea.
 For  the  first  time.  the  people  who
 believed  in  mechanised  warfare  got  a
 shock  when  they  found  that  small
 arms  and  proper  and  judicious  use
 of  man-power  and  guerilla  technique
 are  more  than  a  match  for  the  highly
 mechanised  technique  of  the  Western
 countries.  I  do  not  know  how  far  I
 am  to  go  into  the  details,  but  these
 are  points  that  I  want  our  army  to
 learn,  because  some  of  us  come  from
 the  old  army.  Again,  I  want  our
 army  to  learn  these  things  and  we
 have  a  right  to  learn  from  _  those
 who  have  evolved  these  simple  me-
 thods  of  warfare;  as  compared  to  the
 countries  that  use  howitzers  etc.  We
 should  not  be  afraid  at  all  as  we
 have  been  the  lesson  of  China  in
 Korea.  If  our  man-power  is  proper-

 technique
 of  guerilla  warfare.  we  need  not
 worry.

 Shri  S.  S.  More  (Sholapur):  I  am
 one  of  the  Opposition  Members  and  I
 feel  rather  discouraged  to  participate
 in  this  debate.  I  may  explain  my  rea-
 sons  in  brief.  The  Government,  with
 their  massive  majority,  looks  like  an
 impenetrable  tank  and  we  are  not
 even  armed  with  toy  guns.  UT  am
 entering  the  fleld  only  with  a  pea-
 shooter  and,  therefore,  am  extremely
 doubtful  whether  my  criticism  will
 have  any  effect,  particularly  on  the
 Treasury  Benches.  which  are  wear-
 ing  thick-plated  armour  of  indifferance
 and  arrogance  (Interruption).  In  a
 discussion  on  defence  problems,  some
 wordy  warfare  is  inevitable.  Though
 we  have  been  brought  up  in  the  at-
 mosphere  of  non-violence,  at  least
 when  we  start  to  discuss  defence
 problems  and  matters  relating  to  war,
 you  will  permit  me  and  the  Members
 of  the  Opposition  to  use’  some  exX-
 plosive  epithets.

 Mr.  Deputy-Speaker:  Can  these  ex-
 plosive  epithets  be  used  in  actual  war?
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 Shri  8.  S.  More:  When  the  actual
 war  comes,  the  Opposition  and  these
 epithets  will  be  silenced  for  good.  My
 firs:  contention  is  that  the  Defence
 -organisation,  as  appears  from  _  the

 various  audit  reports  and  comments
 of  the  Public  Accounts  Committee,
 have  been  vey  criminal  in  dealing
 with  the  public  money.  I  am  not  go-
 ing  to  suggest  at  this  critical  hour
 that  our  expenditure  on  defence  should
 be  reduced.  It  will  not  be  a  wise
 piece  of  advice,  though  I  am  inclined
 to  entertain  that  sort  of  idea.  In  1903,
 when  the  late  Mr.  Gokhale  was  mak-
 ing  his  speech  on  the  budget,  he  com-
 plained  that  the  budget  expenditure.
 which  was  to  the  tune  of  Rs.  73
 crores  from  880  to  1885,  jumped  up
 to  Rs.  263  crores..  He  thought  that
 it  was  a  serious  and  alarming  in-
 crease  in  the  military
 After  a  period  of  fifty  years  we  have
 reached  the  high  level  of  something
 like  233  crores  of  rupees  in  our
 military  expenditure.  None  of  us
 here  would  say  that  this  expenditure
 should  be  reduced.  But  the  point  is
 this.  Are  we  getting  an  equal  return?
 Are  we  getting  sufficient  return  for

 every  pie  that  we  spend?  In_  his
 Minute  of  3-10-70  Lord  Mayo  -  said
 that  for  every  shilling  that  we  take
 from  the  amounts  which  ought  to  be
 used  for  the  moral  and  material  better-
 ment  of  the  people  to  be  spent  on
 military  objectives,  it  is  necessary  for
 ‘us  to  see  that  that  shilling  is  put  to
 proper  use.

 As  far  as  our  defence  expenditure
 is  concerned,  there  is  lot  of  negligence,
 criminal  negligence,  wastage,  and—if

 I  may  say  so,  with  your  permission.—
 ‘there  is  some  ground  for  entertaining
 doubts  that  there  is  even  corruption.
 In  the  military  many  officers  receive
 commissions  from  the  President,  For-
 ‘merly  they  used  to  receive  commis-
 sion  from  the  King  or  the  Viceroy.
 Possibly  some  of  our  Officers  have  con-
 tinued  the  habit  of  receiving  ‘com-

 missions’  from  contractors  and  sup-
 pliers.

 In  support  of  my  argument.  I  shall
 quote  the  Audit  Report  on  the  Defence
 Services  for  1953.  It  is  a  matter  of
 public  record  and  it  is  unnecessary

 expenditure.

 for  me  to  quote  it.  But  one  of  the
 Deputy  Ministers  for  Defence,  Mr.
 Satish  Chandra  yesterday  in  _  his
 childlike  innocence  asked  for  con-
 crete  instances  on  the  basis  of  which
 the  Defence  Ministry  could  be
 seriously  criticised.  I  will  mention
 only  two  or  three  instances.

 Our  Defence  organisation  wanted  a
 hundred  mules.  mountain  mules,  for

 the  artillery.  They  were  informed
 that  these  mules  can  be  had  from
 Iraq.  Possibly,  donkeys  might  be  had
 in  abundance  here.  but  as  far  as

 mules  are  cencerned,  they  had  to  80
 to  Iraq.  In  949  the  Legation  was
 asked  to  make  enquiries  as  to  whether
 these  mules  would  be  available.  For
 three  years  the  correspondence  went
 on.  On  the  7th  of  January  ‘1952  an
 order  was  placed,  placed  with  a  firm
 which  was  not  on  our  approved  list.
 Then,  somehow  it  was  agreed  that  the
 mules  would  be  ready  for  being  ship-
 ped  from  Basra.  Our  Defence  Minis-
 try  very  cautiously  said  that  before
 we  accept  delivery  of  the  mules.  we
 shall  get  them  examined  by  a  compe-
 tent  veterinary  officer.  He  was  deput-
 ed  from  here  to  Mosul.  And  what
 happened?  Because  the  officers  deal-
 ing  with  this  transaction  in  the  De-
 fence  Organisation  did  not  carry  on
 the  correspondence  properly  the  com-
 pany  was  not  in  a  position  to  give
 delivery  of  the  animals  and  we  had
 to  undergo  a  huge  expenditure  to  the
 tune  of  something  like  Rs.  21,000,

 Acharya  Kripalani  ‘Bhagalpur  cum
 Purnea):  That  is  all!  a

 Shri  S.  8S.  More:  My  hon.  friend
 Kripalani  says  ‘That  is  all!  Since  he
 came  into  power  in  Travancore-Co-
 chin  he  seems  to  have  no  regard  for
 public  funds.  and  to  him  this  amount
 is  negligible!

 Twenty-one  thousand  rupees  of  poor
 man's  money  was  wasted.  Ships  were
 engaged  for  taking  delivery  of  the
 mules.  But  no  mules  were  available
 and  the  veterinary  doctor  had  to  re-
 turn.  This  is  criminal  negligence  of
 9007  man’s  money.

 The  other  instance  related  to  pur-
 chase  of  ordnance  stores  maunfac-
 tured  in  a  foreign  country.  An  order
 was  placed  by  a  Defence  officer  who
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 went  to  see  and  try  that  weapon—a
 private  order  placed  oon  a  private
 firm,  The  Audit  Report  points  out
 that  if  our  officer  had  approached  the
 maunfacturing  company  and  had
 placed  order  on  them  without  the  in-
 tervention  of  the  middleman,  possi-
 bly  some  amount  might  have  been
 saved.  But  that  proper  procedure  was
 not  adopted,  with  the  result  that  we
 suffered  a  heavy  loss.

 Along  with  that  there  is  a  third
 instance  which  I  desire  to  quote  be-
 cause  these  audit  reports  are  mines
 of  explosive  strictures.  The  other  day
 yourself,  myself  and  others.  Members

 nad  been  to  see  a  demonstration.  We
 saw  a  patch  of  land  with  mines  under-
 ground.  This  audit  report  reminds
 me  of  that  patch  of  land  with  mines.
 The  moment  we  touch  it  it  explodes.
 My  submission  is  this.

 Some  fire-wood  had  to  be  purchas-
 ed—something  like  197,000  maunds.
 The  proper  order  was  not  made  in
 time  with  the  result  that  more  than
 two  lakhs  of  rupees  were  unnecessari-
 ly  wasted.  In  view  of  the  time  res-
 trictions  I  am  trying  to  proceed  very
 fast...

 Mr.  Deputy-Speaker:  Hon.  Member
 has  got  five  more  minutes.

 Shri  S.  8.  More:  Yes,  I  know,  Sir.
 My  second  point  of  attack  is:

 If  we  enter  into  correspondence
 with  the  Ministry  we  are  not  receiv-
 ing  proper  reply.  I  had  the  mis-
 fortune  to  represent  the  cause  of  cer-
 tain  clerical  staff  from  Kirkee  Ord-
 nance  Depot.  Their  case  is  hanging fire  for  nearly  two  years.  One  of
 these  unfortunate  clerks  had  written
 tomea  few  daysback  that  they  are
 starving  and  could  not  go  to
 another  employment  as  their  cases
 are  yet  pending  in  their  cases
 some  break  in  service  has  to  be
 condoned.  But  this  Government
 is  out  for  concentration  of  power
 that  even  8  break  in  service
 of  a  petty  clerk  could  not  be  con-
 doned  by  any  other  officer;  all  things
 have  to  be  done  in  the  Army  Head-
 quarters  and  the  responsible  Minis-
 ters,  whenever  I  make  any  enquiry,
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 tell  me  ‘Well,  we  are  helpless;  the
 matter  is  being  held  up  by  the  Finance
 Ministry’.  The  Finance  Ministry  8
 becoming  a  bog  where’  everything
 sinks;  nothing  comes  out.  It  is  time
 for  the  Government  to  take  steps  and
 see  that  things  are  given  proper  impe-
 tus...

 Mr.  Deputy-Speaker:  °This  is  the
 Defence  Ministry.

 Shri  8,  8,  More:  But  the  Defence
 Ministry  rely  for  their  financial
 sanctions  on  the  Finance  Ministry.

 There  is  another  case—the  case  of
 a  doctor  who  retired  in  3950  and  who
 was  raised  to  the  rank  of  lieutenant
 —one  Dr.  P.  J.  Jadhav  from  Gwalior.
 He  retired  as  a  Jieutenant  and  he  has
 been  pleading  for  getting  some  pen-
 sion.  Though  he  is  entitled  to  pen-
 sion,  the  Government  is  not  yet  defi-
 nite  whether  he  has  to  be  given  the
 pension  of  lieutenant’s  rank  or  of  the
 rank  in  which  he  was  prior  to  the  last
 promotion.  That  poor  fellow  is  near-
 ing  death  without  earning  any  pension
 though  he  is  entitled  to  pension—he
 has  put  in  thirty  years  of  service.

 The  Prime  Minister  spoke  yester-
 day  and  I  quite  concede  he  spoke  very
 feelingly,  but  very  unconvincingly.  He
 says  that  the  pattern  that  we  are
 developing  in  this  country  is  the  Bri-
 tish  pattern—the  British  pattern  that
 we  have  been  condemning!  If  it  has
 become  the  pattern  for  the  acceptance
 of  this  Government,  it  takes  my  breath
 away.  Why  should  we  emulate  the
 British  Government?  Are  we  going
 to  trust  that  the  Britisher  is  going  to
 initiate  our  military  officers  into  the
 inner  secrets?  I  am  not  prepared  to
 belleve  that.  Foreign  experts  are  be-
 ing  imported  into  this  country.  When
 we  saw  the  demonstration  actually  it
 was  very  interesting  but  seeing  that
 demonstration  left  me  sad.  The
 Sherman  tanks  that  we  are  importing

 _are  American;  the  radar  equipment  is
 British;  the  anti-aircraft  guns  are
 American;  the  trucks  are  American;
 the  jeeps  are  American—of  course,
 some  are  German—;  everything  worth
 the  name  is  American.
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 We  were  taken  round  and  shown
 these  equipments.  We  saw  what  were
 claimed  to  be  our  achievements,
 namely,  the  explosives  manufactur-
 ed  by  us.  I  asked,  “who  is  res-
 ponsible  for  the  manufacture  of  these
 explosives?”  “The  Technical  Direc
 torate.”  came  the  reply.  Then  I  ask-
 ed,  “Is  there  any  foreigner  in  thaty
 Technical  Directorate?”  The  officer  to
 whom  I  put  the  question  was  non-
 plussed.  He  began  fumbling.  I  do  not
 know  what  his  instructions  were;  whe-
 ther  he  will  be  taken  to  task  for  dis-
 closing  this  military  secret.  But  if
 some  foreigner  is  in  charge  of  the
 Technical  Directorate,  I  am  not  pre-
 pared  to  believe  that,  he  would  tell  our
 people  the  real  secrets  of  the  game.
 He  would  visualise  that  a  conflict  may
 arise  between  the  grabbing  Western
 countries  and  the  fighting  Asian  coun-
 tries,  of  whom  India  may  be  the  leader
 of  the  sphearhead  of  attack.

 Americans  are  trooping  into  this
 country  and  our  Panditji  is  very
 generous.  I  know,  Mr.  Deputy-Spea-
 ker.  that  you  are  looking  at  the  clock;
 [  am  also  trying  to  go  as  fast  as  I  can.

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  Our  Technical
 Director  is  an  Indian.

 Shri  8.  S.  More:  In  spite  of  the  in-
 terruption,  I  would  say  that  I  made
 personal  enquiries  in  the  company  of
 so  many  persons  and  I  was  given  the
 reply  in  plain  English.  Shri  Tyagi
 will,  I  think,  give  me  credit  for  hav-
 ing  enough  knowledge  of  English  to
 understand  the  reply  given  by  that
 military  officer.  He  said  that  in  that
 Technical  Directorate,  there  are  some
 foreign  experts.

 Shri  Tyagi:  Of  course.  there  are
 some-—that  is  right.  They  are  junior
 officers.

 Shri  S.  S.  More:  Junior  or  senior
 matters  very  little  because  even  a
 junior  British  officer  can  boss  over  the
 semormost  Indian  officer.  ‘ney  have
 been  trained  to  boss  over  us  for  ages.
 and  we  have  been  trained  to  obey
 white  men.  That  tradition  still  sur-
 vives.  I  am  not  prepared  to  trust  even
 Americans,  not  because  I  hate  them,
 but  because  the  country’s  interests

 59  PSD
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 are  supreme.  Dr.  Johnson  said,  “I  am
 willing  to  love  all  mankind  except  an
 American.”  There  is  some  meaning  in
 that.  The  other  day,  4  was  reading
 ६  book  by  an  American.

 Mr.  Deputy-Speaker:  Dr.  Johnson
 said  that  one  hundred  and  fifty  years
 ago.

 Shri  S.  S.  More:  We  have  not  chang-
 ed  very  much,  We  have  become  more
 gullible  and  they  have  become  more
 clever—that  is  the  only  difference.

 As  far  as  Americans  are  concerned,
 their  country  is  vast.  There  is  absolute-
 ly  no  reason  why  the  American  ex-
 perts,  with  their  knowledge,  should
 come  to  us.  Let  us  have  some  Indian
 formula,  The  Prime  Minister  said  that
 he  proposed  to  adopt  the’  British
 pattern  for  some  time  for  our  Defence
 Forces,  but  why?  Can  we  not  develop
 in  our  own  Indian  style  the  martial
 spirit  which  was  there  for  centuries?
 I  am  referring  to  that  martial  spirit
 which  was  so  purposefully  and  wicked-
 ly  suppressed  by  the  Britisher.  I  say,
 it  is  for  the  Indian  Government,  the
 national  Government,  to  revive  that
 martial  spirit.  Therefore,  I  would  say,
 go  to  the  people.

 Mr.  Deputy-Speaker:  He  must  finish.
 He  has  taken  more  than  twenty
 minutes.

 Shri  S.  S.  More:  Then  I  sit  down.
 Shri  Joachim  Alva  (Kanara):  On  a

 former  Defence  budget  discussion  in
 this  House.  I  said  that  this  House
 seemed  like  the  old  British  House  of
 Commons  when  the  India  debate  was
 taking  place.  There  were  hardly
 thirty  hon.  Members  present.  because
 they  felt  that  the  country  was  safe  in
 the  hands  of  the.  Defence  Ministty.
 This  is  a  House  elected  on  popular,
 universal  adult  suffrage,  and  every
 one  of  the  hon.  Members  should  take
 an  interest  in  the  Defence  budget.
 especially  after  Pakistan  is  bcing
 armed  with  U.S.  military  aid.

 T  thought  yesterday  that  this  House
 was  very  niggardly  in  its  praise  of  the
 Indian  Custodian  Force.  The  Indian
 Custodian  Force  did  a  wonderful  job.
 This  House  should  send  a  vote  of
 thanks  to  Major-General  Thimayya
 and  Major-General  Thorat  and  the
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 officers  and  men  who  did  a  wonder-
 ful  job.  Their  work  will  be  recorded
 in  letters  of  gold.  Perhaps,  it  will  be
 remembered  long  after  the  Korean
 conflict  is  over,  long  after  even  the
 work  of  beautiful  Florence  Night-
 ingale  is  forgotten.  The  Indian  Custo-
 dian  Force  did  a  big  job  of  peace
 with  so  few  armies.  They  were  ready
 to  be  slapped  and  assaulted.  Like  the
 soldiers  trained  by  Mahatma  Gandhi,
 they  displayed  so  much  _  courage.
 loyalty  and  devotion.  Their  work  will
 never  be  forgotten.

 Now,  I  want  to  refer  to  the  point
 sbout  excessive  secrecy  that  surrounds
 our  Defence  Forces.  In  the  name  of
 excessive  secrecy.  a  lot  of  blunders
 have  occurred.  Nearly  Rs,  3  crores
 have  gone  down  the  drain,  because
 they  stated  that  this  was  not  account-
 ed  for  and  that  was  not  accounted
 for;  these  stores  were  stolén  or  those
 stores  were  destroyed;  and  so  on.
 There  was  not  enough  check  in  the
 name  of  excessive  secrecy.  For  a  num-
 ber  of  years,  the  strength  of  our
 officers  and  men  has  been  hidden  from
 this  House.

 If  something  is  good  for  the  United
 States  of  America,  if  something  is
 good  for  Britain,  if  something  is  good
 for  Japan,  if  something  is  good  for
 France,  I  fail  to  understand  why  the
 same  thing  should  not  be  good  for
 India.  I  shall  not  say  anything
 about  the  red  _  countries.  Some
 of  them  have  a  population  of
 800  millions.  If  their  total  popu-
 lation  is  1,000  millions,  and  if  you
 take  ten  per  cent.  of  it,  you  will  know
 the  size  of  their  Army.  But  I  am  not
 referring  to  them.

 If  you  take  the  American  Congres-
 sional  Record  for  1952,  there  you  find
 that  36,90,605  men  were  there  in  the
 Army;  15.50,000  were  there  in  the  Air
 Force,  8,35,000  were  there  in  the  Navy
 and  some  24,000  in  the  Marines  and
 other  Forcey.  It  is  open  from  this
 to  anyone  to  know  what  is  the  armed
 might  of  the  U.S.A.  They  may  have
 some  ‘invisible’  battalions,  but  here
 are  the  figures  they  have  openly  given.

 Now,  I  come  to  a  news  item  pub-
 lished  in  the  Hindustan  Times  regard-
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 ing  the  armed  strength  of  France.  It
 says  that  the  French  Government  in-
 tends  to  increase  the  strength  of  the
 Army  from  8,75,000  men  in  49583  to
 8,90,000  men  this  year;  the  strength
 of  the  Air  Force  to  1,33,000;  and  the
 strength  of  the  Navy  to  70,000.

 “Even  as  regards  Japan,  the  figures
 are  available.  Now,  what  is  good  for
 Japan  must  be  certainly  good  for  In-
 dia.  That  news  item  says  that  the
 defence  blue  print,  which  has  already
 been  approved,  provides  for  an  Army
 of  200,000  men,  a  150,000  ton  Navy
 and  an  Air  Force  of  1,000  planes.

 I  have  got  three  books  here---the
 British  Army  Estimates;  the  British
 Navy  Estimates  and  the  British  Air
 Force  Estimates—giving  the  position
 about  the  British  Armed  Forces.  We
 had  the  pleasure  of  going  on  a  cruise
 to  Cochin  along  with  the  hon.  Minis-
 fer.  4  handed  him  one  of  these  books
 and  asked  him  whether  he  had  read
 it.  He  reptied  in  his  usual  frank  man-
 ner  that  he  had  not  seen  it.  On  every
 Page  of  these  books,  you  find  ihe
 figures.  They  say  that  in  1953-54  they
 had  1,51,000  officers  in  their  Army:
 30,000  officers  in  the  Air  Force  and
 2,70,000  Other  Ranks.  They  have  given
 ether  figures  also.  If  Britain,  America,
 France  and  even  Japan  could  give
 out  their  figures,  what  on  earth  are
 we  afraid  of?  Are  we  afraid  of
 China  swooping  down  upon  us?  We
 certainly  may  be  afraid  of  Pakistan
 but  not  of  Pakistan’s  armed  might.

 We  must  give  our  figures  also,  so
 that  we  may  know  what  is  the  strength
 of  our  officers  and  men.  We  may
 then  see  what  is  their!  number,  and
 whether  they  are  performing  their
 duty.  Then  only  they  can  be  under
 the  superintendence  of  this  House.  We
 find  from  the  reports  of  the  Estimates
 Committee  that  under  the  garb  of
 secrecy,  they  are  not  fulfilling  their
 duty.

 As  my  hon.  friend  Shri  S.  S.  More
 pointed  out,  they  are  not  settling  the
 claims  of  pensioners  and  widows,  It
 is  scandalous  that  the  Ministry  has
 thousands  of  officers  and  yet  the
 claims  of  these  pensioners  and  widows
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 are  not  settled.  The  Ministry  should
 provide  some  jobs  in  the  Army  even
 for  ex-I.N.A.  personnel  whose  memory
 ‘we  seem  to  have  forgotten.

 In  the  name  of  secrecy  we  have
 known  nothing  for  the  past  five  years,
 but  unless  we  get  the  information,
 how  can  we  judge  whether  these  peo-
 ple  have  worked  in  the  interests  of
 the  country  and  in  the  interests  of
 national  defence?

 The  second  point  I  am  taking  up  is
 in  regard  to  the  intelligence  forces.  I
 do  not  know  how  our  intelligence
 forces  are,  but  I  dare  say  that  the  in-
 telligence  forces  of  the  United  States
 of  America,  of  the  United  Kingdom,
 of  France  and  even  of  certain  other
 second-rate  Powers,  that  are  stationed
 at  New  Delhi  are  far  superior  to  the
 mettle  of  the  intelligence  and  security
 forces  that  we  ourselves  possess  in
 India.  We  may  say  that  ours  is  an
 open  book,  that  ours  is  an  open  land
 into  which  every  foreigner  may
 come—especially  foreign  women,  who
 infest  our  capital,  sporting  sarees  and
 trying  to  get  our  secrets  out.  I  make
 no  secret  of  it  and  I  am  prepared  to
 supply  the  names  of  one  or  two  such
 women  to  the  hon.  Minister.

 4PM

 Shri  Tyagi:  I  protest.  I  know  no
 women.  It  is  wrong  for  you  to  ac-
 cuse.

 Shri  Joachim  Alva:  I  want  the  hon.
 Minister  to  ensure  that  there  is  no
 loop-hole  by  means  of  which  our
 security  forces  and  intelligence  forces
 might  become  vulnerable.  When  I  was
 studying  the  Estimates  relating  to  our
 Army,  Navy  and  Air  Force.  I  looked
 up  to  see  the  figures  about  our  in-
 telligence  forces.  But  I  could  not  find
 any  figure.  In  the  blue-book  on
 Defence  expenditure  there  is  no  infor-
 mation  given  about  security  officers.
 On  the  other  hand  in  the  British
 Naval  Estimates,  for  instance.  I  find
 that  they  do  not  make  any  secret  of
 these  figures.  They  have  given  a  whole
 column  about  Naval  intelligence.
 The  British  Navy  has  number  of  those
 officers.  They  have  allotted  a  sum  of
 2  150,492  for  the  British  Admiralty
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 Naval  Staff,  Naval  Intelligence  Divi-
 sion.  They  have  given  even  the  num-
 ber  of  women  in  the  Naval  intelligence
 service.  There  is  a  whole  page.  I
 want  that  our  Ministry  should  give
 enough  attention  to  our  intelligence
 forces.  We  may  have  the  strongest
 army,  a  whole  battalion  of  patriotic
 men.  But  by  a  few  spies,  by  a  few
 foreigners  our  secrets  may  go  out  and
 our  whole  defence  will  practically
 come  to  nil,  and  all  our  installations
 may  come  down  the  fire  by  informa-
 tion  going  to  the  other  side.  I  want
 the  Minister  to  give  ample  attention
 to  this  matter.  And  then  I  want  to
 ask  one  question.  When  the  British
 were  here  there  was  an  upper  crest
 of  the  Intelligence  Service  to  which  no
 Indian  was  allowed  to  enter.  What
 has  happened  to  that  upper  crest?
 They  did  walk  away.  Perhaps  they
 are  in  the  offices  of  the  British  High
 Commission,  at  Cairo  or  in  the  Middle
 East.  I  want  to  know  whether  we
 have  got  in  the  Defence  Ministry,  in
 the  Army  Headquarters  or  Naval
 Headquarters  or  Air  Headquarters,  @
 group  of  Intelligence  Security  Officers
 half  as  good  as  the  upper  crest  high
 command  that  the  British  had  in  Delhi.
 It  was  Mahatma  Gandhi  who  declar-
 ed  “I  will  fight  the  Japs  with  as  much
 strength  as  I  fight  Hitler”,  and  it  was
 his  moral  force  plus  the  British  In-
 telligence  force  which  helped  us  to
 eject  the  Japanese.  But  what  do  we
 have  now?  When  the  Pakistan  army
 is  on  our  border  line  near  Amritsar,
 when  there  may  be  hostile  ships  on
 the  borders  of  Goa,  the  car  by  which
 myself  and  my  wife  were  travelling  in
 Bombay  was  searched  to  see  if  we  had
 any  smuggled  liquor  bottles  or  smug-
 gled  watches  in  our  car!  I  said  I  do
 not  take  liquor  and  had  no  money  to
 purchase  those  smuggled  watches.
 What  is  the  use  of  having  security
 staff  who  will  search  innocent  persons
 and  let  go  the  real  enemies  of  our
 country?  We  must  have  a  score  of  in-
 telligent,  clever  men  who  by  the  mere
 smell  of  things  can  find  out  from  a
 distance  whether  a  man  is  an  enemy
 or  not.  If  we  have  not  got  those  men
 we  shall  simply  allow  all  our  defence
 forces  to  go  down  on  account  of  their
 vulnerability.
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 I  want  to  emphasise  this  point.  For

 seven  years  we  have  gone  about  in  the
 most’  lavish.  scale  of  hospitality.
 friendliness,  cordiality,  embracing
 enemies  who  are.  really  wolves  in
 sheep’s  clothes.  If  you  do  not  know
 to  detect  them,  woe  be  unto  us.

 On  the  point  of  enlisting  women  in
 our  Defence  Services  |  wish  to  say  it
 is  time  that  the  Government  of  India
 trained  up  patriotic  girls  for  our
 Defence  Forces.  It  is  high  time  they
 picked  up  the  best  girls  and  enlisted
 them  in  the  Defence  Services.  _In  the
 United  Kingdom,  for  example,  they
 made  use  of  the  services  of  the  best
 patriotic  girls  who  were  parachutists
 and  who  did  great  jobs  for  their  coun-.
 try.  We  have  known  of  a  young  lady
 in  our  country  who  has  been  able  to
 fly  as  high  as  any  man.  But  such  per-
 sons  are  not  given  the  salary  or  allow-
 ance  they  deserve  having  regard  “to
 the  perils  they  have  to  undertake.  We
 should  know  how  to  utilise  the  services
 of  patriotic  women,  not  the  painted
 beauties  but  the  real  women  who  will
 fight  to  the  last  with  a  dagger.  in
 hand.  The  energies  and  talents  of  our
 women  ‘should  be  harnessed  both  for
 our  intelligence  services  and  our
 security  forces.

 In  this  connection  I  want  to  put  one
 question.  I  want  to  know  whether  our
 telephones  are  tapped,  whether  foreign
 agencies  have  superior  equipment  by
 which  our  talks  are  heard.  I  want  the
 Defence  Ministry  and  the  Communi-
 cations  Ministry  to  put  their  heads
 together  and  see  whether  superior
 electronic  equipment  or  radar  equip-
 ment  are  there  by  which  they  can
 send  messages  from  the  country,  or
 whether  the  headquarters  of  the  Gov-
 ernment  of  India  and  the  Security
 Staff  can  be  strong  enough.

 I  have  two  papers  in  my  hand,  pub-
 lished  papers.  One  is  the  Evening
 News  of  Bombay  and  the  other  the
 Free  Press  Journal  of  Jaunary  5th,
 1953.  Here  is  a  front  page  story:  “Pak
 Plane  lands  at  Santa  Cruz—Engine
 trouble”.  I  want  to  know  how  a
 Pakistan  plane  landed  right  into  the
 Bombay  airport.  There  are  so  many
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 installations  at  Bombay.  Bombay  is
 the  nerve  centre  of  India.

 Mr.  Deputy-Speaker:  When  was  this?

 Shri  Joachim  Alva;  In  1953,  on
 January  5th.  I  want  to  know  why  the
 hon.  Minister  or  the  Ministry  has  not
 given  information  to  this  House.  We
 shall  not  allow  any...

 Mr.  Deputy-Speaker:  Has  it  been
 brought  to  the  notice  of  the  Ministry?

 Shri  Tyagi:  Yes.

 Shri  Joachim  Alva:  Why  should  I  ?
 Is  it  my  duty  to  bring  to  their  notice
 what  is  in  the  front  pages  of  news-
 papers?  Why  I  point  this  out  is  for
 this  reason.  We  shall  not  allow  any
 foreign  planes  to  Jand  in  our  country
 with  innocent  looking  packages  and
 innocent  looking  persons  who  want  to
 find  out  our  installations  and  other
 defence  matters.  Only  yesterday  when
 I  was  making  this  point—I  wrote  down
 the  point  in  my  paper  that  if  inno-
 cent  looking  air  travellers  with  inno-
 cent  looking  packages  are  not  caught,
 woe  betide  the  country—as  I  wrote  it
 down  I  saw  in  The  Statesman  of  the
 25th  March  the  following  item:

 “Warning  by  the  Federal  Bureau
 of  Investigation  of  U.S.A.  about
 smuggling  of  atomic  devices.

 About  50  Ib.  of  uranium  or
 plutonium  would  be  about  the  size
 of  a  grape-fruit.  Since  both  these
 metals  can  be  coated  with  other
 metals  or  plastics  and  can  be
 machined  into  all  sorts  of  shapes,
 we  should  be  alert  regarding  any
 article  that  is  extremely  heavy  for
 its  size.”  Ld

 I  want  to  put  these  things  before
 the  House  because  I  want  our  people
 to  be  careful.  I  remember  when  the
 British  Cabinet  Mission  arrived  in  this
 country,  we,  being  editors,  were  the
 first  people  honoured  by  them.  But
 being  a  trained  and  old  lawyer  as  well
 as  a  journalist.  I  spotted  the  detec-
 tives.  They  said  “You  are  the  first
 man  to  have  found  us  out  as  detec-
 tives,  but  yet  we  cannot  give  our
 names”.  We  should  build  up  a  secret
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 service  with  men  who  are  quite.  un-
 assuming,  unobtrusive  but  who  shall
 do  their  duty,  who  will  not  harass

 Members  of  Parliament  for  smuggled
 goods  but  who  will  know  who  _  the
 culprits  and  the  enemies  of  the  coun-
 try  are.

 I  want  to  know  in  this  connection
 why  the  Atomic  Energy  Commission
 is  set  up  near  Bombay.  Russia  re-
 moved  its  installations  to  the  Arctic
 zone,  and  all  the  German  might  was
 not  able  to  smash  the  Russian  forces.
 We  have  so  many  factories  near  Bom-
 bay.  Bombay  can  be  bombed  in  no
 time.  It  is  four  hours’  flight  from
 Karachi  or  anywhere  else.

 The  real  serious  question  for  us  to
 consider  is  whether  it  is  wise  for  us
 to  buy  from  France  the  equipment
 we  need  for  our  Hindustan  Shipyard
 when  the  French  have  got  their  leg  on
 our  neck  and  have  their  pockets  in
 our  land.  We  are  telling  them:  here
 are  crores  of  rupees,  give  us  equip-
 ment.  Why  should  we  hand  it  over
 to  the  French  men  either  in  regard  to
 the  Shipyard  or  in  regard  to  the
 Electronics  factory.  Have  the  Gov-
 ernment  gone  into  Europe  and,  consi-
 dered  Czechs  or  Germans?  After  seven
 years  have  the  French  constructed
 the  Hindustan  Steel  factory?  We
 should  not  go  on  granting  doles  and
 bakshish  and  enormous  money  to
 France  or  any  other  country  which
 has  pockets  in  our  land.

 I  want  the  Ministry  to  go  into  an-
 other  point.  I  was  told  that  it  is  pro-
 vided  in  the  Swiss  Constitution  that
 no  Swiss  shall  serve  in  a  foreign  land
 and  if  he  joins  a  foreign  army  he  will
 be  held  up  before  the  military  court
 and  jailed.  Over  a  thousand  Swiss
 are  serving  in  Indo-China.  Similar  is
 the  position  with  Western  Germany,
 and  the  West  German  Minister  has
 protested  “Our  youths  shall  not  go
 and  slave  in  other  countries”.  If  there
 is  any  loophole  in  our  law,  the  Minis-
 try  of  Defence  should  enact  such
 legislation  that  not  a  single  Indian,
 whether  man,  woman  or  child,  as  long
 as  the  person  claims  Indian  nation-
 ality,  shall  serve  foreign  nations.  We

 26  MARCH  954  Demands  for  Grants  3326

 shall  not  allow  that.  Our  country  to-
 day  is  strong  enough  and  big  enough.
 We  are  proud  of  the  patriotic  charac-
 ter  and  ability  of  our  young  men.  If
 a  small  country  like  Switzerland  says:
 “no  young  man  can  leave  our  shores
 and,  join  a  foreign  army,  we  shall
 stop  it  and  we  shall  not  allow  it”,  why
 not  we  do  it?

 Sir,  I  want  to  know  whether  our
 Defence  Ministry  is  aware  of  a  message
 from  the  United  Press  of  India  dated
 April  l6th.  4952  about  the  visit  of
 three  high-ranking  American  officials

 to  Pondicherry.  The  report  says:

 “the  visit  of  three  high-ranking
 American  officials  is  kept  a  secret
 by  the  French  authorities”  and
 “the  visit  of  the  American  offi-
 cials  to  the  settlements  is  consi-
 dered  here  as  not  without  any
 significance.”

 I  want  to  know  why  we  should  not  be
 told  or  informed  about  the  visit  of  the
 American  officials  to  Pondicherry  when
 this  House  sits  and  considers  the  ques-
 tion  about  Pondicherry.

 Again,  I  give  information  about  a
 despatch  from  Karachi,  in  New  York
 Times  dated  22nd  Novemebr  1953.  Sir,
 after  the  despatch  of  this  news  from
 Karachi,  came  the  denial  from  the
 American  Government,  then  from
 Pakistan  Government,  till  the  India
 Government  said  “it  is  not  our  baby”
 and  finally  they  said  “it  is  our  baby”.
 This  is  what  John  P.  Collahan  writes:

 “Actually  Pakistan  is  more  in-
 clined  to  build  her  military  strength
 as  abargaining  factor  in  dealing
 with  India  on  the  Kashmir  issue
 than  as  a  defence  against  other
 countries  including  the  Soviet
 Union.  This  is  a  common  ad-
 mission  privately  made.”

 Sir,  I  want  the  Defence  Ministry  to
 know  everything  about  this  so  that
 we  need  not  have  any  fear  of  our
 enemies.

 I  want  to  talk  about  one  or  two
 more  points  and  hope,  Sir,  you  will
 give  me  some  more  time.  I  want  to
 know  whether  our  Air  Force  can
 guard  our  country  against  an  attack
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 from  air.  I  want  to  know  whether  our
 Air  Force  can  provide  cover  for  land
 defence  in  our  country,  when  our
 armies  are  on  the  move.  I  want  to
 know  whether  our  Air  Force  is  strong
 enough  as  a  counter  offensive  at  least
 against  the  sea  raids  which  will
 generally  be  in  the  Indian  ocean?  I
 want  the  Government  to  take  a  very
 serious  view  of  the  deficiency  in  our
 Air  Force.  If  the  Indian  Air  Force
 has  no  eyes  and  ears  like  the  l4th
 Army  that  walked  into  Japan  in  1953,
 we  cannot  have  an  Air  Force.  We
 shall  take  care  of  the  rest  and  not
 allow  indifference.  Another  foreign
 paper  by  name  Sailplane  and  Glider  of
 December  950  says:

 “Approximately,  1,400  strong,
 and  rapidly  is  the  Pakistan  Air
 Scout  and  Glider  Corps.  Many  of
 these  boys  have  now  obtained
 International  ‘A’,  ‘B’  and  ‘C’
 Glider  certificates  and  there  are
 now  six  gliding  schools  run  by  the
 Royal  Pakistan  Air  Force.  It  is
 hoped  to  publish  news  of  their
 activities  from  time  to  time  in
 Sailplane.”

 I  now  ask  the  Minister  of  Communi-
 cations  as  to  what  encouragement
 the  Government  have  given  to  gliding
 so  that  there  may  be  a  second  line
 of  defence.  Sir,  the  dividing  line
 between  civil  and  military  Air  Force
 is  too  narrow.  Whatever  kind  of  planes
 our  air  lines  may  supply,  unless  we
 prepare  our  men  to  use  them.  we
 will  really  not  be  able  to  guard  our
 people  against  danger.

 Mr.  Deputy-Speaker:  There  are  so
 many  other  speakers.  I  will  give  him
 only  one  more  minute.

 Shri  Joachim  Alva:  I  only  want  to
 point  out  that  the  other  day  our
 Prime  Minister  paid  a  tribute  to  the
 Britishers.  May  I  respectfully  point
 out  to  the  Prime  Minister  that  the
 British  Parliament  passed  legislation
 making  it  impossible  for  Indian  ships
 built  in  India  to  operate  in  trade  with
 other  countries.  857  saw  an  end  to
 all  Indian  shipping  rights  in  Indian
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 waters.  We  know  from  history  that
 our  navy  under  the  Marathas  had
 routed  the  French,  Portuguese  and
 Dutch  and  only  when’  the  English
 passed  the  legislation  in  the  House  of
 Commons  that  we  lost  our  Naval
 Force.  We  had  our  own  Naval  Force

 If  you  had  given  me  some  more
 time,  Sir,  I  could  have  quoted  a  dozen
 instances.  I  am  grateful  to  you  for
 the  time  that  you  have  already  given.
 I  feel  that  our  Ministers  should  be
 more  serious.  I  wish  that  the  hon.
 Deputy  Minister  for  Communications
 were  present  here  because  the  Air
 Force  is  the  weakest  part  of  our
 defence.  It  is  no  use  laughing  away
 things  when  grave  issues  are  at  stake.
 It  is  no  use  overestimating  our
 strength  when  the  weakness  is  80  ap-
 parent  and  we  should  really  take  8
 serious  view  of  things.

 Shri  Tek  Chand  (Ambala-Simla):
 Sir,  I  find  myself  in  full  accord  with
 the  sentiments.  hopes  and  fears  ex-
 pressed  by  my  hon.  friend  who  spoke
 last.  I  feel  that,  tothe  men  who  form
 the  armed  might  of  our  nation.  I  must
 pay  a  humble  tribute,  a  humble  bou-
 quet  to  all  those  great  people  who,
 with  unexcelled  fortitude.  unmatched
 courage  and  un-paralled  devotion  to
 duty  have  been  rendering  great
 service  to  this  nation.  either  within
 the  territorial  limits  of  this  country
 or  abroad.

 This  debate  has  one  happy  augury.
 The  atmosphere  pervading  in  this
 House  as  well  as  in  the  country  outside
 is  surcharged  with  sentiments  which

 “pave  the  way  to  complete  cohesion  and
 complete  harmony.  The  citizens  of
 this  country  are  today  feeling  like  one
 man  in  demanding’  that  the  arm-
 ed  might  cf  our  land  should  be  streng-
 thened  so  that  any  aggression  from
 our.  neighbours  or  from  people  far
 away  may  be  met  with  courage,  with
 fortitude  and,  of  course,  with  success.
 In  contrast  to  this  happy  atmosphere,
 there  is  the  attitude  of  our  close
 neighbours,  Pakistan,  Portugal  or
 France.  In  view  of  the  fact  that  they
 are  showing  their  fangs,  in  view  of
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 the  gnashing  teeth  that  they  are  dis-
 playing,  we  have  to  adopt  a  certain
 definite  attitude  and  that  attitude,  I
 submit,  should  be  of  strengthening
 the  armed  might  of  this  country  to
 the  limit  of  our  capacity.  In  this  res-
 pect  I  wish  to  quote  sorhething  said
 by  a  Roman  General  who  lived  several
 centuries  before  the  time  of  Berito
 Mussolini:  “Qui  desiderat  pacem
 prepaeret  bellum,”  meaning,  ‘He  who
 desires  peace  must  prepare  himself
 for  war.”  The  object  was  not  that
 he  should  assume  an  aggressive  belli-
 gerent  attitude,  but  the  object  was
 that  the  nation  should  be  prepared  80
 that  others  who  are  casting  an  evil
 eye  should  beware  of  its  might  and
 strength.  Those  words  said  a  thou-
 sand  years  ago,  are  equally  true  in
 their  applicability  to  the  policy  ,  that
 should  be  adopted  today.  I  submit
 that,  whereas  the  Government  is
 justified  in  making  available  large
 sums—not  really  large  having  regard
 to  our  requirements  and  exigencies  of
 the  occasion—it  is  aleo  necessary  that
 the  Government  should  devete  itself
 towards  training  civilians.  Trained
 civilians  are  the  real  second  line  of
 defence;  not  only  that  they  would  pre-
 vent  stampede  and  chavs,  manage
 elements  who  have  not  yet  got  the
 necessary  discipline,  but  they  will
 also  be  ready  with  some  _  organised
 material  which  can  be  requisitioned.

 I  hope  that  our  Ministers,  who,  I  am
 sure,  must  be  alive  to  all  the  exigen-
 cies.  are  also  aware  of  the  statute
 known  as  the  National  Servise
 Act  of  1947  of  England.  The  year
 947  is  important  here  because  when
 that  Act  was.  passed,  the  war
 had  ended  and  England,  though
 victorious,  was  exhausted.  But,
 nevertheless,  in  947  the  Government
 of  England  thought  it  proper  to  place
 on  their  statute-book  the  National
 Service  Act  of  1947,  the  {mportant
 features  of  which  are  two.  There
 are  several  other  matters,  hut  I
 wish  to  invite  the  pointed  §  atten-
 tion  of  the  hon.  Minister  of  Defence
 to  two  provisions.  One  of  them  is
 that  every  able-bodied  person  between
 the  ages  of  7  and  26  must  render
 military  service  for  a  period  of  two
 years  at  a  stretch  and  subsequently  for
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 34  years  in  totality,  but  periodically.
 That  was  their  feeling  that  every  able-
 Lodied  male  adult  should  render  mili-
 tary  service  and  be  ready  for  mili-
 tary  training  according  to  the  statute
 of  England  of  1947.  The  other  provision
 was  that  employment  and  education
 to  such  a  person  was  absolutely  safe-
 guarded  and  assured.  I  wish  we  should
 have  a  statute  of  this  type  whereby
 able-bodied  young  people  may  be  ene
 abled  to  receive  military  training  and
 render  military  service  when  called.
 Another  thing  is  that  these  persons
 being  serni-trained  at  least.  though
 not  trained  to  the  fullest,  will  readily
 be  dovetailed  into  the  military  orga-
 nisation  and  therefore  such  provision
 is  extremely  desirable.

 I  have  been  reliably  informed  that
 all  countries  who  are  Members  of  the
 North  Atlantic  Treaty  Organisation,
 otherwise  called  the  NATO.  have  simi-
 lar  provisions  in  the  respective  sta-
 tutes  of  their  countries  modelied  on
 the  National  Service  Act  of  the  United
 Kingdom.  That  is  why  you  notice
 when  you  go  abroad  that  you  do  not
 come  across  any  civiliayy  who  does
 not  know  the  use  cf  arms.  The  use  of
 arms’  brings  me  to  another  topic;
 ordnance  factories.  Whatever  they
 may  be  doing,  I  am  not  anxious  to
 know.  I  do  not  desire  to  know,  but  I
 am  very  anxious  und  desirous  to  con-
 vey  this:  are  the  wheels  of  this  mili-
 tary  industry  iumming  properly,
 regularly,  absolutely,  day  and  night?
 Are  the  requirements  of  this  nation
 being  met  with  if  not  wholly  at  least
 substantially,  and  if  not  substantially,
 are  ways  and  methods  being  planned
 and  devised  so  that  we  may  be  self-
 sufficient  so  far  as  ammunition  §  and
 other  weapons  are  concerned?  I  want
 the  suthorities  that  be  to  be  zealoualy
 vigilant  so  far  as  the  output  is  con-
 cerned  and  so  far  as  other  necessaries
 for  bringing  this  industry  up  to  date
 are  concerned.

 There  is  one  matter.  So  far  as  pro-
 duction  of  small  arms  is  concerned,
 that,  I  think,  must  be  encouraged  to
 a  large  extent.  Today  we  find  that
 ordinary  shot  guns  are  available  if  at
 all  at  a  prohibitive  price,  whereas
 rifles  and  other  small  arms  should  be



 3737  Demands  for  Grants

 {Shri  Tek  Chand]
 available  at  very  cheap  and  reason-
 able  prices.  No  doubt,  I  do  feej  that
 I  should  not  be  talking  of  small  arms
 in  an  age  which  has  even  ceased  to

 ‘be  supersonic.  Today’s  age  is  not  super-
 sonic;  it  is  hypersonic  where  weapons
 are  being  devised  which  have  a  colos-'
 sal  effect.  Therefore.  we  should  not
 be  talking  of  smal]  arms.  Having  re-
 gard  to  our’  exigencies  or  require-
 ments,  and  our  capucity,  there  is  no
 reason  why  what  we  can  easily  do
 should  not  be  commenced  and  if  com-
 menced  should  not  be  perfected  in  the
 shortest  possible  time.

 Through  the  kind  courtesy  and  hospi-
 tality  of  the  Defence  Minister.  I  was
 one  of  these  fortunate  persons  who
 were  invited  to  a  cruise  with  the
 naval  flotilla.  That  was  to  me  a  great
 eye-opener,  a  trip  of  very  great  educa-
 tive  value,  After  seeing  what  I  have
 seen,  I  am  now  in  a  position  to  put
 some  limitation  upon  my  ignorance.
 Now,  I  can  say  that  there  are  some
 bounds  to  my  want  of  knowledge.
 after  having  had  an  occasion  to  see
 our  destroyers  and  flotilla  in  action.
 Some  criticism  has  been  levelled  dur-
 ing  the  course  of  the  debate  that  the
 ships  are  old  and  that  they  have  not
 got  the  weapons  that  they  ought  to
 have.  All  that  4  can  say  as  a  layman
 is  that  our  ships,  despite  their  age,  I
 do  not  say  that  they  are  of  great
 age,  they  are  l0  or  l2  years  old—they
 have  been  thoroughly  renovated—were
 spick  and  span  and  our  officers  and
 ratings  were  absolutely  smart  and
 spruce,  I  noticed  the  ratings,  full  of
 enthusiasin,  scoffing  over  their  diffi-
 culties  which  were  just  a  few  and  I
 dare  say  negligible,  and  fired  with  the
 one  desire,  that  is,  to  serve  the  land
 with  the  last  drop  of  their  blood.  Such
 facilities,  such  amenities  that  they
 require  and  such  demands’  as  they
 have  are  very  small,  not  of  very  great
 significance  and  if  they  could  be  con-
 ceded,  you  will  know  their  happi-
 ness  knows  no  bounds.  Despite  that,
 they  are  &  supremely  happy  and  satis-
 fied  lot.  A  ship  of  our  Navy  is  in  9
 way  a  floating  island  of  our  country:
 a  ship  of  our  Navy  is  almost  an  ep!-
 tome  of  a  cross-section  of  the  whole
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 society.  I  found  people  working  in
 absolute  harmony,  people  thoroughly
 trained  and  people  fully  alive  to  their
 sense  of  duty.  I  hope  I  will  be  par-
 doned  for  parochial  patriotism  when
 I  say  that  though  the  part  of  the  coun-
 try  from  which  I  come  is  thousands
 of  miles  away  from  the  sea  coast,
 Punjabis  were  found  in  very  large
 numbers  serving  the  Navy  of  this
 land  and  serving  it  in  a  grand  manner.
 It  was  a  matter  of  agreeable  surprise
 to  me  to  find  people  from  remote
 Himalayas,  to  find  people  from  Hima-
 chal  Pradesh  their  conducting  them-
 selves  as  if  they  were  seasoned  sailors.
 This  infant  among  our  three  Armed
 Forces  is  receiving,  I  have  no  doult,
 a  fair  and  just  treatment,  but  I  want
 this  infant  to  receive  a  favoured  treat-
 ment  and  not  simply  just  teratment,
 because  having  regard  to  the  long
 coastline  of  this  land.  having  regard
 to  the  vulnerability  of  this  land  from
 the  point  of  view  of  the  long  coast
 that  we  have,  the  number  of  ships  that
 we  have  needs  augmentation.  Tan-
 kers.  I  submit,  are  the  life-line  of
 the  Navy,  and  I  wish  we  had  more
 tankers  than  one.  Cruisers  are  ab-
 solutely  necessary,  and  I  do  hope  that
 the  Defence  Minister  will  be  able  to
 cajole  the  Finance  Minister  and  find
 some  more  money  for  the  sake  of  the
 Navy.  What  I  say  of  the  Navy  does
 not  mean  is  not  true  of  our  Land
 Forces  and  our  Air  Force,  but  I  do
 feel  that  the  Navy  deserves  a  spe-
 cial  niche  in  the  heart  of  the  Defence
 Ministry  for  the  time  being.

 There  is  one  criticism  I  feel  tempt-
 ed  to  reply  to.  It  has  been  said  our
 officers  are  not  getting  a  square  deal
 in  the  matter  of  remuneration  and
 that  the  disparity  between  what  is  be-
 ing  paid  to  the  man  as  compared  to
 what  is  being  paid  to  the  officer  is
 much  too  much.  I  had  occasion  to  go
 through  the  comparative  table  of
 what  is  being  paid  to  the  officers
 pari  passu.  In  the  civilian  ranks  and
 the  Armed  Forces,  and  all  that  I  can
 say  is  that  the  emoluments  in  the
 Armed  Forces  compare  very  favour-
 ably,  officer  to  officer,  man  to  man.
 with  those  on  the  civilian  side.  I
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 wish  I  could  develop  this  point,  but
 in.  my  own  mind  I  am  absolutely  satis-
 fied  that  our  men  and  officers  in  the
 Armed  Forces  are  getting  a  very
 reasonable,  fair  and  square  deal.
 4-32  PLM.

 att  रण दमन  सिह  (शाहडोल  सिद्धि--रक्षित

 --अनुसूचित  आदिम  जातियां):  उपाध्यक्ष

 महोदय,  आज  जो  एक  साल  बाद  आपने  मुझे
 बोलने  का  मौका  दिया  है  इस  के  लिए  में

 आपको  धन्यवाद  देता  हूं।

 डिफेंस  मिनिस्टरी  का  जो  नया  बजट

 है  उसका  में  स्वागत  करता  हूं  किन्तु  साथ  ही

 यह  भी  दर्ज  करूंगा  कि  यह  बजट  कूल  आय

 'का  करीब  आधा  हूं  जो  अन्य  बजटों  पर  विशेष
 घाटे  का  सवाल  पैदा  करता  है।  कुल  आमदनी
 में  मे  २,२३,४७,००,०००  रक्षा  विभाग  में

 रखे  गये  हे  बाकी  बचे  रुपयों  में  से  शिक्षा,
 स्वास्थ्य;  समाज  सुधार,  कृषि  उद्योग,  व्यापार

 इत्यादि  विभागों  का  प्रबन्ध  करता  हे  ।  हमारे

 यहां  की  आबादी  ३६,०  ०,००,०००  हँ  ।  यदि.

 यह  रकम  प्रत्येक  मनुष्य  के  हिस्से  में  बराबर

 बराबर  बांटी  जाये  तो  हर  मनुष्य  की  उन्नति
 पर  राष्ट्र  केबल  ६  रुपये  सालाना  के  करीब
 खर्च  करता  है  ।  अब  आप  यह  भली  भांति

 सोच  सकते  हे  कि  ६  रुपये  के  व्यय  से  प्रत्येक

 भारतीय  की  उन्नति  का  कितना  प्रबन्ध  किया

 -जा  सकता  है  ।  फिर  भी  ऐसे  महत्वपूर्ण  विषय

 का  बजट  है।  उसमें  खास  खामियां  डाल  कर

 बजट  को  कम  करना  उचित  नहीं  है  t  हां
 यदि  मंत्री  महोदय  कुछ  गहराई  तक  जाने  की

 कोशिश  करें  तो  हो  सकता  है  कि  बजट  में

 प्क्छ  कमी  आ  सकती  हूँ  ।

 डिफेंस  के  बजट  में  यकायक  कमी  डाल

 कर  उसकी  शाक्ति  को  कमजोर  करना  भारत

 के  गौरव  को  शक्तिहीन  करना  है;।  जिसकी

 जिम्मेदारी  सारे  देश  भर  में  अमन  कायम

 रखना  तथा  बाहरी  हमलों  से  देश  की  रक्षा  करना

 “कर  दुश्मन  का  मुकाबला  करना  ऐसे  महान
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 किये  हें  उसके  लिये  हुम  सबों  का  फर्ज  हैँ
 कि  डिफेंस  के  रास्ते  उचित  खर्च  का  प्रबन्ध

 करें,  चाहे  लड़ाई  की  कोई  सम्भावना  हो  या

 न  हो,  पता  नहों  कि  देश  में  किस  वक्‍त  क्‍या

 आपत्ति  आ  पड़े  |  हमें  किसी  देश  से  लड़ने
 के  लिये  नहीं  बल्कि  अपने  देश  की  रक्षा  के

 लिये  अपने  को  मजबूत  बनाना  है  क्योंकि

 फौज  ही  एक  देश  का  खास  अंग  है  जो  देश

 की  मानव  सत्ता  को  बचाने  तथा  ऊंचा

 उठाये  रखने  में  समर्थ  होती  हैँ  मिसाल

 के  तौर  पर  कोरिया  में  हमारी  फौज  के

 जाने  के  कारण  उनकी  विहार  से  भारत

 का  महत्व  सारी  दुनिया  में  छा  गया  |  गो  कि

 हमारी  नीति  अहिन्सात्मक  हूँ  किन्तु  फिर  भी

 ताकतवर  से  ही  अहिंसा  का  प्रभाव  अन्य  देशों

 में  पड  सकता  है  ।  यही  बात  महात्मा  गांधी

 जी  ने  भी  अपने  विचारों  में  प्रकट  की  थी

 राम  राज्य  के  समय  में  भी  सेना  करा  संगीत

 अच्छा  था,  यद्यपि  स्वयं  रामचन्द्र  जी  लड़ने
 के  दीपक  नहीं  थे  1

 में  माननीय  मंत्री  जी  से  यह  भी  अर्ज  करूंगा

 कि  बजट  की  एक  बड़ी  रकम  को  लापरवाही
 से  खच  ने  किया  जाय,  अधिकारी  अफसरों

 की  खा  सतबज्जह  होनी  चाहिये  कि  रकम  खान

 कार्यों  में  जैसे  सिपाहियों  की  ट्रेनिंग,  शिक्षा,

 स्वास्थ्य  व  खाना  खुराक  बुरा  में  विशेष  रूप

 से  खर्च  की  जाये  और  इस  पर  विशेष  ध्यान

 दिया  जाय  ।  और  कोशिश  की  जाय  कि

 सिपाहियों  की  तनख्वाह  वर्तमान  तनरुवाहू
 से  कुछ  और  बढ़ाई  जाय  ताकि  उनके  मोराल

 व  उत्साह  को  बढ़ाने  में  अधिक  बल  मिले  ।

 बल्कि  ऊंचे  दरजे  के  अफसरों  की  तन व्याह

 कुछ  कम  कर  दी  जाय  |

 कछ  हद  तक  फौज  का  व्यय  अनिवार्य

 सैनिक  शिक्षा  द्वारा  कम  किया  जा  सकता  है  ।

 में  यह  अर्ज  करूंगा  कि  स्कूलों  में  फौजी  ट्रेनिंग
 देन  की  एक  समिति  बनायी  जाय  जिस  fF



 3I35  Demands  for  Grants

 [at  रणदमन  सिंह]
 नौजवान  बालक  और  बालि कायें  भी  सैनिक

 शिक्षा  प्राप्त  कर  सकें  जिससे  देश  भविष्य  में

 स्वावलम्बी  बन  सके  ।  ट्रेनिंग  शुदा  औरतों  को

 भी  फौज  में  भर्ती  किया  जाय,  जैसे  एम०  टी०,

 सिगनल  एयरफोर्स,  वायरलेस  वर्ग रह  में  ।

 हमारे  देश  की  औरतों  की  भी  बहादुरी  कम

 नहीं  है  a  झांसी  की  रानी  और  चितौड़  की

 महिलाओं  की  वीरता  कसी  से  भी  छिपी

 नहीं  है।  में  तो  कहूंगा कि  २१  से  २५  वर्ष

 तक  के  हर  एक  नागरिक  को  अनिवार्य  शिक्षा

 दी  जाय  ताकि  रिजर्व  सेना  काफी  तैयार

 हो  जाय  |  इसके  अलावा  संसद  के  सभी  नम्बरों

 को  नौ  फौजी  ट्रेनिंग  की  साधारण  शिक्षा

 दी  जाय  और  उनकी  एक  टुकड़ी  बनाई  जाय

 जिसमें  मंत्री  महोदय  खुद  शामिल  हों  और

 उसके  कमांडर  बनकर  ट्रेनिंग  में  भाग

 लें  और  भविष्य  में  देश  पर  वक्‍त  पड़ने  पर

 आप  सब  से  आगे  रहे  और  अपना  त्याग  दिखावें

 जिसमें  आपका  त्याग  सफल  हो  क्योंकि  आपका

 नाम  श्री  महावीर  त्यागी  है  इंशा डि ये  यथा

 नाम  तथा  गुण  होना  स्वाभाविक  हो  ।  जैसा

 कि  हनुमानजी  का  नाम  महावीर  था  उसमें

 त्यागी  नाम  का  शब्द  न  होने  पर  भी  उन्होंने

 त्याग  का  रिकार्ड  तोड़  कर  रक्षा  का  महान

 कार्य  किया  ।  इसी  लिये  वे  आज  भी  पूज्य

 हैं  फिर  आपके  नाम  के  आगे  तो  त्याग

 शब्द  की  घंटी  लगी  हुई  है।  फिर  ऐसे  नाम  को

 हमेशा  उज्जल  रखें  ताकि  भविष्य  में  आप  भी

 नारियल  और  सुन्नी  के  अधिकारी  बन  जायं ।

 होम्स  एम्युनितान  व  कई  तरह  के

 जंगी  हथियारों  के  लिये  हमें  दूसरे  देशों  पर

 निर्भर  रहना  पड़ता  हूँ  ।  यह  सब  से  नाजुक
 विषय  हैँ  जो  उन  देशों  के  आश्रित  रहना  पड़ता

 हैं  ।  इतने  बड़े  महत्व शाली  देश  के  लिए

 यह  कितनी  बड़ी  मानहानी  की  बात  हूँ  हो

 सकता  है  कि  कभी  कोई  कारणवश  वह  देश
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 भी  अस्त्र  न  दे  सकें तब  तो  हम  न  इधर  के  रहे
 न  उधर  के  ।  एक  देहाती  मिल  हूँ  कि  लगा

 बाजारी  बारह बाट'।  इसलिए में  मंत्री  महोदय
 का  हस  ओर  खास  ध्यान  दिलाता  हूं  कि  आप

 बाहरी  विशेषज्ञों  स ेसहायता  लेकर  अपने  देश
 के  अन्दर  ही  हर  तरह  की  फैक्टरियां  खोलें
 ओर  मुख्तलिफ  आवश्यक  सामान  तैयार  करायें
 गोकि  कल  हमारे  प्रधान  मंत्री  जी  ने  कहा  फि
 अभी  कुछ  हंसी  कठिनाइयां  हैँ  कि  जिसको

 मजबूर  होकर  हमें  अन्य  देशों  के  आश्रित  होता
 प  ता  हैँ  और  इसी  वजह  से  अपनी  आजादी
 पर  कुछ  न  कुछ  घटक।  लगता  है  t  मे  चाहता

 हूं  कि  यहां  ऐसा  सामान  तैयार  किया  जाय
 जो  दूसरे  देशों  के  समकक्ष  हो  और  कमी  जरूरत

 पडने  पर  हमें  पोछे  न  रहता  पड़े  साथ  ही
 इससे  अपना  देश  स्वावलम्बी  बस  सकेगा
 और  अपने  आदमियों  के  लिए  उद्योग  पम्पों

 का  क्षेत्र  भी  बढ़  जायेगा  जिससे  देश  की  उन्नति
 व  प्रगति  में  वृद्धि  होगी  ।  जापान  एक  छोटा

 सा  देश  होते  हुए  भी  गत  महायुद्ध  के  समय

 २५  वर्ष  के  अन्दर  अपने  को  उन  गतिशील  प्राचीन

 कर  दिया  था ।  वह  उस  वक्‍त  एशिया
 में  एक  भारी  ताकतवर  देश  माना  जाता  था

 फिर  अपने  देश  में  तो  सभी  साधन  बत पान

 है,  सीधे  सदुपयोग  की  जरूरत  हू  |

 पड़ोसी  मुल्क  देश  की  सरहदों  पर

 बार  बार  छापे  मारते  या  हमला  करते  हैं। _
 उनके  बाबत  भी  आपको  सतर्क  होना  चाहिये
 और  उनके  साथ  उचित  व्यवहार  करना  चाहिये
 दबी  बिल्ली  कब  तक  चूहों  से  कान  कटायेगी

 में  यह  नहीं  कहता  कि  आप  किसी  से  विरोध

 खड़ा  करे  किन्तु  अपने  मह॒त्व'  को  कायन  रखने

 के  लिये  इतना  द्ब्मू  भी  न  बने  याने  इतना

 मीठे  भी  न  हों  कि  कोई  चाट  जाप  और  इतने

 तीखे  भी  न  हों  कि  सब  थ्‌  थू  करने  लगें।  इस-

 लिये  मेरा  सुझाव  हूँ  कि  जे  देशिक  नीति  में  बाहर
 से  और  अन्दर  भारत  में  भी  सुरक्षा  क  लिए
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 आपको  समर्थ  होता  चाहिये  और  इस  माफिक

 प्रभावशाली  हों  कि  सहसा  आपके  प्रति  कोई

 देश  सर  न  उठा  सके  ।

 मुझे  एक  बात  और  कहनी  है,  वह  है
 भ्रादिवासियों  के  बाबत  ।  देश  में  कई  प्रान्तों  के

 नाम  से  तथा  कई  वर्गों  के,  नाम  से  केन्द्र  द्वारा

 फौजें  केन्द्रित  हें,  जैसे  राजपूत  रायफल,  जा

 रेजीमेंट,  गोरखा  रेजीमेंट,  बाम्बे,  पंजाब  रेजी-

 में  वगैरह  वर्ग रह  ।  किन्तु  देश  के  किसी  भी

 भाग  में  भ्रादिवासियों  के  नाम  से  कोई  फ़ौजी

 शाखाएं  नहीं  हैं  -  क्या  में  जान  सकता  हूं  कि

 इसका  बया  कारण  हैं।  क्या  हस  जाति  के  लोग

 बहादुर  नहीं  होते  या  लड़ना  नहीं  जागते  ।

 में  तो  कहूंगा  कि  इस  जाति  की  बहादुरी  कहीं

 छिपी  नहीं  है  ।  महाराजा  शिवाजी  के  ज़माने

 में  खासा  तौर  रे!  आदिवासी'  सेनाश्रों  ने  मुग़ल
 सेनाओं  से  लोहा  लिया  था  कौर  ग्राम  भी

 जंगली  प्रौढ़  पहाड़ी  लड़ाइयों  में  ये  लोग  प्रतीक

 कुशल  होते  हें  ।  किन्तु  शिक्षा  का  जमाव  कौर

 इसकी  भ्रामक  कमजोरी  व  सरकार  की  भूल
 से  यह  जाति  पतित  हो  गयी  है  ।  प्रजातांत्रिक

 शासन  में  भी  इस  जाति  को  ऊंचा  उठने  का

 मौक़ा  प्राप्त  न  हुआ  तो  यह  इसकी  बदकिस्मती

 है  ।  मंत्री  महोदय  से  में  बाअदब  ज़े  करूंगा

 फि  आदिवासियों  के  नाम  से  भी  उन  क्षेत्रों  तथा

 प्रान्तों  में  जहां  उनकी  आबादी  अधिक  हो

 एक  एक  फौजी  टुकड़ियां  केन्द्रित  की  जाय॑

 ताकि  अधिक  संख्या  में  आदिवासियों  को  भी

 इस  महत्वपूर्ण  विभाग  में  भाग  लेने  का  मौक़ा

 मिल  सके  ।  इस  प्रकार  फ़ौज  के  कार्यों  में  उनके

 सम्मिलित  होने  से  वह  सामाजिक  उन्नति  में

 भी  बागे  बढ़  सकेंगे  ।

 जब  में  विन्ध्य  प्रदेश  के  बाबत  कुछ  प्र

 करना  चाहता  हूं  ।  विन्ध्य  प्रदेश  की  फ़ौज  सन्‌

 १६५०  में  केन्द्र  द्वारा  शासित  होने  के  पश्चात्‌

 ही  डिस्टेंस  कर  दी  गई,  जिससे  वहां  के  हज़ारों
 झमाझम  बेकार  धौर  बेरोजगार  हो  गये  ।

 उनके  अलावा  फ़ौज  से  सम्बन्धित  जनता  में  भी

 घोर  बेकारी  बढ़  गयी  ध्रौर  अबतक  उनक

 कोई  इन्तज़ाम  नहीं  हो  सका  ।  हालत  यहां
 तक  है  कि  बहुत  कुछ  आदमियों  को  उन  की'

 पेंशन,  इनाम  व  महंगाई  वगैरह  भी  नहीं  मिल

 पाई  है,  इस  कारण  वहा  की  परिस्थिति  भ्रत्यन्त

 शोचनीय  है  |  जैसा  कि  हमारे  माननीय  सदस्य

 श्री  लक्ष्मण  सिह  चरक  ने  काह मीर  के  बारे

 में  जिस  प्रकार  के  दृष्टिकोण  से  कहा  है,  बही"
 विन्ध्य  प्रदेश  की  हालत  है  ।  कया  में  मन्त्री

 महोदय  से  यह  भज  कर  सकता  हूं  भौर  भाषा
 कर  सकता  हूं  कि  वहां  की  हालत  सुधारने  के
 बारे  में  श्राप  थोड़ा  ध्यान  देकर  उनकी  उलझी

 हुई  समस्याओं  को  सुलझाने  की  कृपा  करेंगे  |

 में  भ्रूण  भ्र पने  वक्‍तव्य  को  खत्म  करने  के
 साथ  यह  शर्म  करूगा  कि  जहां  पर  रियासती
 फौज  तोड़  दी  गयी  हैं  शौर  वहां  की  समस्‍यायें

 इस  तरह  से  उलझी  हुई  हूँ,  उनके  लिये  मन्त्री

 महोदय  खास  तौर  से  ध्यान  दें  श्र  जो  मेंने

 सुझाव  दिये  ह  उन  सुझावों  पर  खास
 गौर  के  साथ  विचार  करें  ।  इन  सुझावों  पर
 ध्यान  देते  हुए  वह  देश  कौर  जनता  के  कल्याण
 के  लिये  ऐसे  काम  करें  कि  जिन  से  हमारा
 देश  हमेशा  के  लिये  कल्याणकारी  बन  सके,
 क्योंकि  डिफेंस  में  केवल  फ़ौज  सेही  डिफ़ेंस

 नहीं  है,  डिफ़ेंस  में  सभी  चीज़ों  का  डिफ़ेंस'  श्र
 जाता  है,  जैसे  सिविल  डिफ़ेंस  है,  सेकंड

 लाइन  शोर  थर्ड  लाइन वर्ग रह  हैं  ।  जब  हमारे
 देश  में  इन  सभी  चीज़ों  की  पूर्ति  होगी  और

 हमारा  देश  स्वावलम्बी  हो  जायगा  श्र  किसी

 दूसरे  देश  के  सहारे  नहीं  रहेगा,  तभी  हमारा
 डिफ़ेंस  पूरा  पक्का  बन  सकेगा  और  तभी  हमारे
 देश  वा  झाम  दबाव  दूसरे  देशों  पर  पड़  सकेगा  *

 इसलिये  में  मन्त्री  महोदय  से  यह  अर्स  करूंगा।

 कि  हर  तरह  की  फैक्टरियां  भौर  सामान  बनाने

 के  कारखाने  खोलें  और  देश  की  उन्नति  करें  t

 इस  उन्नति  में  बह  सामाजिक,  शैक्षणिक

 झारधिक,  हर  एक  उन्नति  पर  ध्यान  दें  ताकि

 हमारा  देश  कल्याणकारी  बन  सके  बौर  हम
 स्वावलम्बी  बन  शक
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 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra);  Yesterday,
 the  Prime  Minister  indicated  the
 broad  outlines  of  our  policy  and  the
 basic  approach  to  problems  relating  to
 the  defence  of  the  country.  I  only
 want  to  touch,  in  the  limited  time  at
 my  disposal,  upon  some  of  the  points
 raised  by  hon.  Members.  relating  to

 -defence  industries,  and  the  procure-
 ment  of  stores  from  abroad.

 As  far  as  the  basic  approach  in
 these  matters  is  concerned,  I  do  not
 find  any  difference  of  opinion  be-
 tween  the  hon.  Members  who  have
 spoken  so  far,  and  the  Government.
 The  objective  is  identical  and  com-
 mon.  Many  constructive  suggestions
 have  been  made  by  hon.  Members
 and  I  am  sure  that  Government  will
 try  to  profit  by  them.  There  may
 have  been  some  difference  of  opinion
 on  details,  there  may  have  been  grea-
 ter  emphasis  on  certain  aspects.  but
 ‘as  far  as  the  basic  policy  is  concerned.
 ‘there  appears  to  be  a  fair  measure  of
 agreement.  It  would  not  be  wrong  to
 call  it  a  national  policy.  I  was  grati-
 fied  to  note  that  not  a  single  Member
 has  raised  his  voice  against  the
 budgeted  allotment  for  national
 defence.

 .

 Government  fully  agree  with  the
 ‘views  which  have  been  put  forward
 with  emphasis  during  the  debate,  that
 we  should  try  to  be  as  self-sufficient

 ‘as  possible  by  putting  up  more  and
 more  defence  industries.  I  would
 just  like  hon.  Members  to  recall  to
 their  minds,  the  state  of,  the  defence
 industries  at  the  time  of  the  trans-
 ference  of  power.  On  l5th  August
 1947,  there  were  many  ordnance  fac-
 tories  which  were  only  partially  work-
 ing.  In  pre-war  days,  there  were
 only  seven  or  eight.  ordnance  fac-
 tories,  and  during  the  wartime,  some
 new  ones  were  put  up.  But  after  the
 war,  these  were  not  working  to  full
 capacity,  and  some  of  them  had  been
 put  on  a  care-and-maintenance  basis.
 At  present.  there  are  as  many  =  85
 twenty  ordnance  factories  which  are
 working  more  or  less  at  full  capacity,
 except  for  some  idle  plants  here  and
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 there,  which  we  are  trying  to  utilise
 for  the  manufacture  of  civilian  goods.

 A  few  more  new  factories  have  been
 established  since  partition.  Hon.
 Members  are  aware  of  the  Machine
 Tool  Prototype  Factory,  which  has
 been  put  up  recently  and  has  provid-
 ed  increased  facilities  for  the  manu-
 facture  of  new’  types  of  weapons  and
 equipment,  and  also-  the  development
 of  original  prototypes.  The  Bharat
 Electronics  Industries,  which  will
 manufacture  telecommunications,  sig-
 nalling,  and  radar  equipment  is  in  the
 process  of  being  set  up.  A  few  other
 factories  were  also  put  up  during  this
 period.  The  Government  are  now
 trying  to  set  up  factories  for  the
 development  of  more  advanced  and
 complicated  equipment.  It  is  rather
 difficult  to  go  into  the  details  at  this
 stage.  but  there  is  a  plan  to  put  up
 new  factories  for  manufacturing  new
 items.  There  are  also  about  two
 dozen  schemes  for  augmenting  the
 existing  capacity  in  ordnance  fac-
 tories  for  the  manufacture  of  new
 items.

 When  we  took  over  these  factories,
 they  were  more  or  less  an  appendage
 of  U.K.’s  war  potential.  We  were
 manufacturing  in  India  only  some
 minor  equipment;  even  the  major
 components  of  that  equipment  came
 from  U.K.  Some  minor  components
 were  made  here  and  even  for’  the
 manufacture  of  those  minor  compo-
 nents  we  did  not  possess  the  drawings
 or  the  designs  which  were  obtained
 from  abroad.  Foreign  technicians  in
 ordnance  factories  set  the  machines
 and  minor  components.  were  produced.
 There  has  been  considerable  improve-
 ment  since  then.

 Many  hon.  Members  criticise  that
 there  should  not  be  any  foreign  ex-
 perts  in  our  ordnance  factories.  Sir,
 I  would  only  give  some  figures  in
 support  of  the  fact  that  the  number
 of  foreigners  has  considerably  gorie
 down  aftér  the  attainment  of  in-
 dependence  and  that  a  number  of
 Indian  officers  have  taken  over  their
 duties.  There  were  45  senior  Indian
 officers  in  the  ordnance  factories  in
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 ‘1947,  but  now  we  have  about  227  In-
 dian,  officers  who  hold  key  positions
 in  the  ordnance  factories.  The  num-
 ber  of  Europeans  now  is  only  4l.
 Some  of  them  are  employed  on  con-
 tract  basis  and  may  be  replaced  dur-
 ing  the  next  few  years.  Every  effort
 is  made  to  replace  a  foreigner  by  an
 Indian  if  a  suitable  Indian  is  available
 for  that  post.  The  Director-General
 of  Ordnance  Factories  is  an  Indian.
 Many  Factory  Superintendents  are  In-
 dians.  A  great  majority  of  the  Works
 Managers  and  =  Assistant  Works
 Managers  are  Indians.  Some  of  the
 foreign  experts  who  are  employed  on
 contract  basis  for  a  period  of  three
 or  four  years  are  likely  to  go  on  ex-
 piry  ot  their  terms.  Those  who  were
 in  permanent  service  before  indepen- dence  and  opted  to  serve  this  coun-
 try  and  did  not  leave  us  at  a  critical
 moment  will  continue  till  they  retire  in
 the  normal  course.  They  have  done
 their  duty  with  devotion  and  there  is
 no  reason  to  displace  them  till  they
 retire  in  due  course.

 As  regards  indigenous  production  of
 equipment,  there  are  jakhs  and  lakhs
 of  items  which  have  to  be  manufac-
 tured  for  the  Defence  Services.

 Shrimati  Sushama  Sen  (Bhagalpur
 South):  What  about  blankets?

 Shri  Satish  Chandra:  We  do  not  pro-
 duce  blankets  in  ordnance  factories.  I
 am  dealing  with  ordnance  factories  at
 the  moment.  I  do  not  think  that  any
 blankets  are  normally  imported.  There
 is  some  misunderstanding  on  this
 point.  There  was  an  old  surplus  stock
 of  blankets  in  U.K.  which  we  did
 purchase  a  few  years  back  for  two
 or  three  rupees  each.  There  was  some
 auction  and  we  purchased  them  to
 meet  an  immediate  requirement.
 Otherwise  blankets  are  generally  not
 purchased  in  foreign  countries.

 There  are  lakhs  and  lakhs  of  items
 which  have  to  be  developed  and  pro-
 duced  in  this  country.  The  manufac-
 ture  of  all  of  them  cannot  be  taken  up
 together.  But  there  is  a  Stores  Pur-
 chase  Screening  Committee  which
 scrutinises  every  indent  before  it  goes
 out,  to  see  whether  a  particular  arti-
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 cle  can  be  manufactured  within  the
 country  or  not,  either  by  a  private
 manufacturer  or  in  ordnance  factories
 or  other  State  enterprises.  Every  indent
 is  carefully  scrutinised  before  orders
 are  placed  abroad.  The  Development
 Wing  of  the  Ministry  of  Commerce

 _and  Industry  is  kept  in  touch;  it  also
 scrutinises  whether  the  particular
 article  for  which  an  indent  is  being
 placed  can  be  procured  in  India  or
 not.

 Now,  Sir,  it  becomes  a  question  of
 alloting  priorities  when  we  decide  to
 produce  new  items.  There  are  things
 which  we  require  in  large  numbers
 and  are  very  essential  and  for  which
 we  cannot  depend  on  foreign  coun-
 tries  in  times  of  an  emergency.  There
 are  hundreds  of  other  articles  which
 can  be  easily  stockpiled  and  it  is
 difficult  or  uneconomical  to  manu-
 facture  them  immediately  in  this
 country.  So  we  try  to  build  up  such
 stocks  by  purchases  abroad  rather  than
 manufacture  them  here  at  least  till
 such  time  that  we  make  more  techni-
 cal  progress  and  have  more  industries.
 There  are  other  articles  which  we
 have  in  plenty  at  the  moment  and
 which  are  not  wasted  out  easily  and
 quickly,  The  manufacture  of  these
 can  also  wait.  But  we  try  to  manufac-
 ture  ourselves  such  equipment  as_  is
 required  in  large  numbers  and  is
 very  essential  for  the  functioning  of
 the  Armed  Forces.  That  is  the  policy
 according  to  which  we  proceed.  Dur-
 ing  the  last  few  years  there  has
 been  considerable  progress  in  this
 field.  We  are  making  many  items,
 arms  and  ammunitions  for  the  Army,
 Navy  and  Air  Force,  which  were  be-
 ing  imported  from  abroad.

 Sir,  I  may  refer  to  a  point  raised
 yesterday  by  an  hon.  Member—Shri-
 mati  Renu  Chakravartty—about  the
 20  and  40  mm.  project  which,  she
 said,  had  been  closed  down.  Accord-
 ing  to  her,  we  spent  crores  of  rupees

 ‘at  Khamaria  on  the  20  and  40  mm.
 project  which  has  now  been  closed
 down.  I  intervened  to  say  that  she
 had  misapprehensions  about  the
 matter.  I  would  now  say  that  she  has
 some  very  incorrect  information.  The
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 {Shri  Satish  Chandra]
 20  mm.  ammunition  is  the  main  am-
 munition  for  the  Air  Force  and  we
 have  developed  its  manufacture.  The
 ammunition  was  actually  produced;  it
 was  tested;  there  were  of  course,  some
 “teething  troubles’,  It  was  also  felt
 that  the  imported  raw  material  which
 was  being  used  in  the  production  of
 the  ammunition  could  be  replaced
 with  the  raw  material  available  in  the
 country.  So  there  is  some  time  lag
 and  within  a  few  months  from  now,
 we  should  be  able  to  produce  20  mm.
 ammunition  which  we  require  in  large
 ‘quantities,  The  40  mm.  ammunition
 is  required  by  the  Navy  and  the  Army.
 The  components  for  that  ammunition
 are  being  produced  at  present  in
 various  ordnance  factories  and  will
 be  assembled  subsequently  at  Kha-
 maria.  There  has  been  no  difficulty
 and  the  components  are  in  the  pro-
 cess  of  being  manufactured  in  ord-
 mance  factories.  They  will  be  sent  to
 Khamaria  and  I  think,  within  a  month

 ‘or  two,  we  should  be  manufacturing
 the  complete  40  mm,  ammunition.
 Shrimati  Renu  Chakravartty  was  pro-
 bably  speaking  on  the  basis  of  some
 incorrect  information  supplied  to  her.

 There  is  a  proposal  to  produce  more
 components  of  aircraft.  Hon.  Mem-
 bers  are  already  aware  that  we  have
 assembled  the  Prentice  aircraft  in  the
 past,  as  also  the  Vampires  which  we
 are  using.  We  are  manufacturing
 trainer  aircraft  HT-2.  Another  ad-
 vanced  trainer  is  in  the  process  of
 being  developed  at  the  Hindustan
 Aircraft  factory.  It  would  be  our  en-
 ‘deavour  to  become  us  self-sufficient  as
 possible  in  aircraft  equipment.  The
 Possibility  of  manufacturing  aero-
 engines  in  this  country  is  being  explor-

 -ed,  though  it  is  in  a  very  initial  stage
 at  present.

 Sir,  there  has  been  criticism  about
 alleged  corruption  and  wastage  in  the
 matter  of  procurement  of  Defence
 ‘stores.  I  may  explain  here......

 Mr,  Deputy-Speaker:  How  long  is
 ‘the  Minister  likely  to  take?  -

 Shri  Satish  Chandra:  I  will  Anim  in

 chive  or  ten  minutes.
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 Mr.  Deputy-Speaker:  I  will  give  him
 tive  minutes,  but  if  he  wants  to  take
 more  time,  he  may  continue  tomorrow.

 Shri  Satish  Chandra;  I  will  finish
 within  five  minutes.

 Mr.  Deputy-Speaker:  Then  we  shall
 sit  till  7-35,  for  five  more  minutes.

 Shri  Satish  Chandra:  I  may  explain
 the  procedure  followed  for  the  pro-
 curement  of  stores  from  abroad.  There
 is  a  misunderstanding  that  the  Army
 officers  directly  procure  these  stores
 or  enter  into  contracts  with  foreign
 firms  or  indigenous  firms  for  the  pur-
 chase  of  these  stores.  That  is  not
 correct.  What  we  do  is  this.  We
 place  our  indents  on  the  Director-
 General  of  Supplies  and  Disposals  in
 New  Delhi  if  the  stores  are  available
 in  India  and  on  the  Director-General,
 India  Stores  Department,  London,  or
 India  Supply  Mission  in  Washington
 if  the  supplies  are  to  be  procured
 from  Europe  or  America  respectively.
 All  negotiations  etc.  and  the  signing
 of  contracts  is  done  by  the  agencies  of
 the  Ministry  of  Works.  Housing  and
 Supply.  Only  when  the  amount  in-
 volved  is  less  than  Rs,  2,000  or  so.  in
 the  case  of  indigenous  stores.  and
 similarly  a  small  arnount  in  the  case
 of  foreign  supplies,  that  we  make
 purchases  directly  through  the  Mili-
 tary  officers.  All  large-scale  purchases
 are  made  through  the  agencies  of  the
 Ministry  of  Works,  Housing  and  Sup-
 ply.  I  could  not  understand  the  criti-
 cism  of  some  hon.  Members  that  our
 Army  officers  are  not  handling  these
 transactions  properly.  If  the  stores
 are  to  be  released  by  foreign  govern-
 ments.  our  Military  Attaches  abroad
 do  negotiate  those  transactions  on  a
 government-to-government  basis.  But.
 when  transactions  are  made  with  the
 trade  or  manufacturers—except  for
 very  small  sums  allowed  for  direct
 or  local  purchase—they  are  always
 handled  through  the  agencies  of  the
 Ministry  of  Works,  Housing  and  Sup-
 ply.

 I  think  there  is  hardly  any  time  left
 for  me.  I  may  say  a  word  about  the
 criticism  of  Navy  and  Air  Force  equip-
 ment.  Our  naval  ships,  which  were
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 purchased  some  time  ago,  may  not  be
 as  modern  and  up-to-date  as  the
 naval  ships  of  some  European  coun-
 tries  or  of  America,  But,  nonetheless.
 they  are  not  completely  obsolete.
 Similar  types  are  in  use  in  other
 Navies.  There  is  however  a  gradual
 replacement  programme;  new  ships

 will  be  purchased  and  the  present
 ships  kept  in  reserve  for  use  in  emer-
 gency.  It  will  take  tithe  because  a
 naval  ship  is  a  costly  affair.  But,
 gradually,  all  the  present  ships  will
 be  replaced  as  far  as  possible  with
 newly  constructed  ships.  Efforts  will
 be  made  to  see  that  the  lighter  and
 less  complicated  vessels  are  manufac-
 ‘tured  within  the  country.  There  are
 some  negotiations  going  on  with  the
 Hindustan  Shipbuilding  Yard  in  this
 connection.

 Shri  Joachim  Alva:  Sir,  may  I  with
 your  permission  ask  a  very  pertinent
 question?  In  the  British  Navy  Esti-
 mates  they  have  got  a  whole  list  of
 the  ship-building  yards  from  where
 they  build  their  ships  and  warships. IT  want  to  know,  why  not  we  get  our
 ships  directly  from,  them  and  why
 should  we  get  through  the  British  Ad-
 miralty  only  second  hand  ones.  Why not  we  get  directly  or  through  the  Bri-
 tish  Admiralty  first  hand  ones  from
 those  shipyards,  even  though  the
 Price  is  very  high?

 Mr.  Deputy-Speaker:  Is  it  a  question or  a  speech?

 Shri  Joachim  Alva:  _I  am  explaining
 at  length  because  I  want  a  reply,  Sir.

 Shri  Satish  Chandra:  The  reply  is
 very  simple.  All  the  capacity  of  those
 ship-building  yards  is  already  booked
 Therefore,  we  must  either  content  our-
 selves  with  the  old  ships.  or  manu-
 facture  them  ourselves  in  this  country,
 or  try  to  depend  on  the  British  Ad-
 miralty.  But.  as  I  said,  there  is  A
 Possibility  of  our  getting  new  ships
 Bradually  and  we  shall  be  able  to  re-
 Place  our  old  ships.
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 Mr.  Deputy-Speaker:  We  will  now
 take  up  non-official  business,

 Shri  3.  हि,  Gopalan  (Cannanore):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  relief  to  unemployed
 workers.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  relief  to
 unemployed  workers.”

 The  motion  was  adopted.

 Shri  A.  K.  Gopalan:  I  introduce  the
 Bill.

 INDIAN  PENAL  CODE  (AMEND-
 MENT)  BILL—Contd.

 (AMENDMENT  OF  SECTION  302)

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  further  considera-
 tion  of  the  following  motion  moved  by
 Shri  Syed  Mohammad  Ahmad  Kazmi
 on  the  2th  March,  1954:

 “That  the  Bill  further  to  amend
 the  Indian  Penal  Code,  860  be
 circulated  for  the  purpose  of
 eliciting  opinion  thereon  by  the
 l5th  of  May,  1954.""

 I  understand  Mr.  Venkataraman  was
 in  possession  of  the  House.  He  will

 continue.
 Shri  Venkataraman  (Tanjore)  rose—

 Shri  Vallatharas  (Pudukkottai):  I
 have  submitted  an  amendment  to  this
 circulation  motion  that,  instead  of
 eliciting  public  opinion.  it  may  be  re-
 ferred  to  a  Select  Committee  of  this
 House.

 Mr.  Deputy-Speaker:  When  was  that
 done?

 Shri  Vallatharas:  I  submitted  it  yes-
 terday  and  it  has  come  on  the  Order
 Paper.

 Mr.  Deputy-Speaker:  I  understand
 the  hon.  Member  has  not  given  the
 Mames  of  the  members  of  the  Select
 Committee.
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 Shri  Valatharas:
 names  here.

 I  have  got  the

 Mr.  Deputy-Speaker:  I  will  find  out.
 Do  the  rules  provide  for  the  conver-
 sion  of  a  motion  for  circulation  into
 one  for  reference  to  Select  Committee?

 Shri  Vallatharas:  Yes.
 Mr.  Deputy-Speaker:  I  will  see:  but

 let  Mr.  Venkataraman  proceed  with
 his  speech.

 Shri  Venkataraman:  Sir,  I  was  sub-
 mitting  on  the  last  day  that  there  is
 certainly  a  case  for  penal  law  reform
 and  that  has  got  to  be  done,  not  piece-
 meal  but  by  a  process  of  systematic
 examination,  by  the  appointment  of  a
 Commission  to  go  into’  the  entire
 structure  of  the  Indian  Penal:  Code,
 the  crimes  in  relation  to  modern  times
 and  the  punishment  therefor.  I  sub-
 mitted  that  when  we  tinker  with  one
 section  of  the  Indian  Penal  Code  and
 try  to  reduce  the  punishment  with  re-
 gard  to  that  particular  offence,  it  is
 likely  that  the  other  sections  will  have

 ‘a  greater  punishment  for  a  lesser
 offence  or  a  lesser  punishment  for  a
 greater  offence.  I  was  also  submitting
 that  so  far  as  offences  are  concerned,
 some  of  them  seem  to  be  fairly  out
 of  date.

 I  shall  now’  proceed  to  deal  with
 another  section  which  I  consider  can-
 not  very  well  fit  in  now,  I  mean  gec-
 tion  24-A.  I  do  not  know  what  would
 come  under  the  definition  of  ‘sedition’
 under  the  section  as  it  now  stands.
 That  is  also  a  matter  which  has  got
 to  be  thoroughly  gone  into  and  then
 the  punishment  in  that  particular  sec-
 tion.  which  is  death  or  transportation
 for  life  or  imprisonment  for  i0  years
 and  fine,  has  also  got  to  be  looked  in-
 to  in  relation  to  the  punishment  which
 is  sought  to  be  amended  under  sec-
 tion  302.  I  shall  proceed  with  my
 more  fundamental  objection  with  re-
 gard  to  the  Bill.  As  a  matter  of  pro-
 cedure—you  are  an  expert  and  you  will
 guide  the  House—it  appears  to  me  that
 a  bill  which  says  that  the  words
 “iransportation  for  life”,  wherever
 they  occur,  shall  mean  something  else,
 is  not  the  appropriate  form  of  intro-
 ducing  an  amendment.  The  Indian
 Penal  Code  must  be  taken  section  by
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 section,  and  in  every  place,  where  the
 words  “transportation  for  life’  occur
 a  new  definition  must  be  introduced,
 and  then  only  it  can  be  said  to  be  a
 proper  bill.  It  is  something  very  novel
 to  bring  before  the  House  a  definition
 that  wherever  this  phrase  occurs,  it
 shall  mean  something  else.  I  shall  al-
 so  proceed  to  examine  how  Mr.
 Kazmi’s”  definition  would  fit  in
 with  the  several  sections  of  the
 Indian  Penal  Code.  My  _  cursory
 examination  of  this  Bill  shows
 that  wherever  a  sentence  of  transpor-
 tation  for  life  or  an  alternate  punish-
 ment  of  imprisonment  for  40  years
 is  given,  the  imprisonment  is
 always  coupled  with  a  fine;  that  is
 to  say,  the  framers  of  the  Indian  Penal
 Code  thought  that  either  the  punish-
 ment  should  be  transportation  for  life,
 or  if  that  sentence  is  not  given
 the  alternate  punishment,  namely,  im-
 prisonment  for  a  term  of  years,  shall
 always  be  coupled  with  a  fine.  Let  me
 refer  to  some  of  the  sections.  It  we
 Jook  into  section  2l.  for  instance,
 which  deals  with  waging  or  attempt-
 ing  to  wage  war  or  abetting  to  wage
 war  against  the.  Government,  the
 punishment  is  death  or  transportation
 for  life.  If  Mr.  Kazmi’s  amendment  is
 accepted,  a  sentence  of  even  one  day
 can  be  given,  and  I  do  not  think  it
 would  be  a  proper  punishment  for  an
 offence  of  this  character.  In  the  iater
 sections,  the  punishments  are  very
 heavy.  Let  us  take  section  l2l-A
 (Unterruption).  If  the  Government
 says  that  they  are  going  to  reject  this
 Bill,  I  would  not  spend  a  minute  over
 it.

 Shri  V.  P.  Nayar  (Chirayinkil):  Has
 the  Government  said  so?

 Shri  Venkataraman:  The  Govern-
 ment  has  not  said  so,  but  I  understand
 that  the  Government  has  agreed  to
 circulation  of  the  Bill.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):.  Nothing  of  the
 kind.

 Shri  Venkataraman:  It  is  a  colossal
 waste  of  money  to  circulate  the  Bill.
 Under  section  2!-A,  dealing  with
 conspiracy  to  commit  certain  offences
 against  the  State,  the  punishment  is
 transportation  for  life  or  any  shorter
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 term,  or  imprisonment  of  either  des-
 cription  which  may  extend  to  ten
 years  and  fine.  The  amendment  ‘and
 fine’  was  introduced  in 1923,  because
 at  that  time,  Government  thought  that
 mere  imprisonment  will  not  be  equal
 to  the  alternate  punishment  of  trans-
 portation  for  life,  and,  therefore,  in
 order  to  equate  transportation  for
 life  with  a  sentence  of  imprison-
 ment,  they  said  that  the  im-
 prisonment  must  be  coupled  with
 fine.  If  we  proceed  _  further,
 we  find  in  section  122,  which  deals
 with  collecting  arms,  etc.  for  the  pur-
 pose  of  waging  war,  there  also  we
 find  the  punishment  of  transportation
 for  Jife  or  imprisonment  of  either  des-
 cription  for  ten  years  and  fine.  The
 House  will,  therefore,  realise  that  the
 alternate  to  transportation  for  life  is
 imprisonment  for  a  term  of  years,
 coupled  with  fine.  If  Mr.  Kazmi's  Bill
 is  accepted  by  the  House,  it  would
 mean  that  ‘transportation  for  life’
 would  mean  only’  imprisonment
 of  either  description  tor  a
 term  which  may  extend  to
 4  years,  but  there  will  be  no  fine.
 Therefore,  it  runs  counter  to  the
 scheme  of  punishment  under  the  In-
 dian  Penal  Code.  The  scheme  of
 punishment  under  the  Indian  Penal
 Code  is  that  there  shall  be  a  sentence
 of  transportation  for  life  or  a  sen-
 tence  of  imprisonment  for  a  term  of
 l0  years  but  coupled  with  fine.  As  the
 Bill  stands  at  present,  I  am  afraid  it
 goes  against  the  scheme  of  punishment
 and  that  is  another  reason  why  the
 Bill  should  be  rejected.

 M®  Deputy-Speaker:  [s  transporta-
 tion,  in  fact,  taking  place  these  days?

 Shri  Venkataraman:  No,  but  under
 section  55  of  the  Indian  Penal  Code,
 transportation  for  life  has  been  defin-
 ed  as  a  term  of  imprisonment  for  44
 years.  What  Mr.  Kazmi  wants  in  his
 Bill  is  that  the  term  of  imprison-
 ment  need  not  necessarily  be  4  years.
 but  it  may  be  anything  from  one  day
 to  4  years.  That  will  interfere  with
 the  scheme  of  punishment  envisaged
 in  the  Act.

 Shri  Nambiar  (Mayuram):  Why  can-
 not  you  leave  it  for  the  judge  to
 decide?
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 Shri  Venkataraman:  I  can  answer
 a  layman  like  my  friend  only  by  say-
 ing  that  he  need  not  even  have  a
 Penal  Code  and  we  can  leave  every-
 thing  to  the  judge.  Crimes  are  defin-
 ed  and  their  relative  intensity  and  the
 punishment  to  be  inflicted  have  also
 got  to  be  defined.  but  if  the  entire
 thing  is  left  to  the  judge,  it  is  so
 shifting  as  the  length  of  the  foot  of
 the  Lord  Chancellor!

 If,  according  to  the  Bill  of  Mr.
 Kazmi,  we  substitute  the  words  im-
 prisonment  of  either  description  for  a
 term  which  may  extend  to  fourteen
 years  in  place  of  “transportation  for
 life”,  it  does  not  read  sense  at  al].  I
 shall  interpose  the  definition  in  one  or
 two  places  and  show  you  how  it  would
 read.  Taking  section  122,  the  amend-
 ment  would  read  “imprisonment  0
 either  description  for  a  term  which
 may  extend  to  l4  years,  or  imprison-
 ment  of  either  description  for  a  term
 not  exceeding  0  years  and  fine”.  The
 amendment  looks’  ridiculous  and  or
 that  score  it  has  got  to  be  rejected.

 Shri  Raghavachari  (Penukonda):
 But  the  amendment  is  only  to  section
 302  of  the  Indian  Penal  Code.

 Shri  Venkataraman:  I  am  sorry  but
 if  my  hon.  friend.  a  learned  lawyer
 that  he  is,  will  read  the  portion  with
 care,  he  will  notice  the  words  “In  sec-
 tion  302  of  the  Indian  Penal  Code,
 860  (XLV  of  860)  and  wherever  else
 the  words  ‘transportation  for  life’
 occur  in  the  said  Code”.  My  surprise
 is  that  a  Bill  of  this  kind.  which  real-
 ly  contradicts  the  Penal  Code  and  re-
 duces  the  sentence  to  absurd  limits,
 should  have  been  brought  forward
 and  that  Government  should  have
 agreed  to  the  circulation  of  the  Bill.
 It  is  a  colossa  I  waste  of  money.

 Dr.  Katju:  Who  said  80?
 Shri  Venkataraman:  If  the  hon.

 Minister  stands  up  and  says....
 Dr.  Katju:  The  hon.  Member  does

 not  want  to  sit  down.  it  seems.

 Shri  Venkataraman:  It  is  a  privi-
 lege  of  the  Private  Members  of  Parlia-
 ment  not  to  sit  down  at  all,  and  if  I
 wanted.  I  could  continue  to  talk  on
 this  amendment  to  the  Indian  Penal
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 {Shri  Venkataraman]
 Code,  section  302,  till  the  end  of  the
 life  of  this  Parliament.

 Mr.  Deputy-Speaker:  In  that  case,
 the  hon.  Member  will  kill  himself  al-
 so!

 Shri  Venkataraman:  I  only  wanted
 to  give  that  answer  to  my  _  friend’s
 interjection.  This  is  a  most  vital  ob-
 jection  and  if  we  actually  interpose
 the  definition  as  given  by  Mr.  Kazmi
 in  the  relevant  sections  of  the  Indian
 Penal  Code.  it  leads  to  absurdities,  it
 leads  to  contradictions  and,  therefore,
 it  has  got  to  be  rejected.  I  hope  the
 House  will  not  agree  to  the  circula-
 tion  of  this  measure—it  means  the
 waste  of  public  money.

 Dr.  Katju:  Mr.  Deputy-Speaker,  7
 think  it  might  be  useful  if  the  House
 were  to  know  how  Government  looks
 at  this  measure.  I  am  indebted  to  my
 hon.  friend,  Mr.  Venkataraman,  for
 pointing  out  various  anomalies  which
 would  come  into  existence  if  the  Bill
 as  it  is  were  to  be  passed.  But  there
 is  one  factor  which,  I  think,  the  House
 ought  to  know  and  it  is  this.

 In  the  various  States  there  are  al-
 ready  rules  regarding  this  particular
 matter,  namely,  sentences  of  life  im-
 prisonment.  So  far  as  actual  trans-
 portation  is  concerned.  namely  trans-
 porting  a  man  to  the  Andamans,  that
 has  been  discontinued  I  think  for  many
 many  long  years  and  the  sentence  of
 transportation  for  life  is  now  cons-
 trued  as  a  sentence  for  life  imprison-
 ment.

 Now,  in  the  various  States  the  posi-
 tion  is  this.  I  am  talking  with  some
 familiarity  of  the  Uttar  Pradesh
 Government,  A  prisoner  under  a  sen-
 tence  of  transportation  for  life  as
 soon  as  he  serves  a_  sentence  of  4
 years,—including  remissions.  which
 means  generally  a  sentence  of  actual
 imprisonment  of  l]  years  or  40३  years
 —his  case  is  reviewed  and,  if  there  is
 no  objection,  there  is  a  recommenda-
 tion  that  the  man  might  be  released,
 and  the  man  is  released  then  and  there.
 But,  supposing,  he  was  a  member  of
 a  gang  of  dacoits,  or  if  he  had  com-
 mitted  some  very  horrible  murders
 and  so  on,  then  the  rule  is  that  that
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 particular  case  is  postponed  and  the
 case  is  referred  to  again  after  the
 prisoner  has  served  a  sentence  of  20
 years,  including  remissions,  which
 means  a_  sentence  of  i4  to  l5  years’
 actual  imprisonment.  The  case  is
 again  reviewed  and,  ordinarily,  he  is
 released.  But  if  the  case  was  a  very
 serious  one,  then  the  final  order  is  that
 the  case  might  be  put  up  after  he  has
 served  25  years’  imprisonment  with
 remissions,  which  means  a  sentence  of
 20  years,  and  thereafter  the  man  is
 released  altogether.

 I  would,  therefore,  suggest  to  the
 hon.  the  Mover  that  he  now  puts  in
 a  more  stringent  provision  which  is
 open  to  the  objection—very  important
 and  very  reasonable  objection  of  my
 hon.  friend  Mr.  Venkataraman.  But  un-
 der  the  existing  rules  which  are  laid
 down  in  the  Jail  Manuals,  his  object
 is  served,  namely,  a  prisoner  serving
 a  sentence  of  life  imprisonment  gets
 a  chance  of  review  of  his  case  by
 the  District  Magistrate,  by  the  Gov-
 ernment  itself,  at  the  expiry  of  4
 years,  at  the  expiry  of  20  years  and
 finally  at  the  expiry  of  25  years.  No
 one  now  remains  in  imprisonment  at
 the  outside  for  more  than  20  years.

 Shri  N.  C.  Chatterjee  (Hooghly):
 May  I  have  a  piece  of  information
 from  the  hon.  the  Home  Minister?  I
 understand,  Sir,  that  in  the  Delhi  Jail
 it  is  not  so.  There  are  different  rules
 prevalent  in  different  States.  I  was
 told,  when  I  had  the  good  fortune  to
 be  there  last  year,  that  people  who
 were  given  life  sentences  in  Pakistan,
 were  just  after  independence  trans-
 ferred  to  India.  Those  who  weht  to
 U.P.  were  governed  by  the  U.P.  rules,
 while  those  people  who  came  to  Delhi
 Jail  were  governed  under  the  Pun-
 jab  rules  which  are  more  _  stringent
 and  they  did  not  get  this  benefit.
 They  are  bitterly  complaining  about
 this  discrimination,  which  puts  them
 at  a  great  disadvantage.

 ५
 Dr.  Katju.  I  shtll  look  into  this  mat-

 er.
 Shri  N.  C.  Chatterjee:  Thank  you.
 Dr.  Katju:  I  confined  myself  to  U.-P.,

 where  there  is  a  review  at  the  end
 of  4  years,  20  years  and  25  years.
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 Even  in  the  U.P.  and  maybe  in  other
 States,  a  period  of  l4  years,  includ-
 ing  remission,  really  means  ll  years
 or  0  years  and  a  half.  It  may  be  that
 that  minimum  limit  is  not  in  other
 States,  that  is,  the  rule  begins  to  ap-
 ply  after  the  expiry  of  20  years,  in-
 cluding  remission.  But  that  matter
 can  be  looked  into.

 Mr.  Venkataraman  had  raised  some
 very  important  matters  which  are  al-
 ready  engaging  the  attention  of  Gov-
 ernment.  When  some  eight  months
 ago  we  had  an  Amending  Bill  about
 the  Criminal  Procedure  Code,  I  stat-
 ed  to  the  House  that  the  whole  of  this
 question  was  under  ouf  consideration.
 At  that  time  we  had  far  advanced
 with  the  consideration  of  the  Crimi-
 nal  Procedure  Code,  and,  as  the  House
 knows,  a  note  was  circulated  to  all
 the  State  Governments  and  opinions
 of  the  Judges  and  various  important
 persons  were  invited  on  the  question
 of  a  thorough  amendment  of  the  Crimi-
 nal  Procedure  Code.  That  examina-
 tion  has  been  completed.  a  Bill)  has
 been  published  and  I  expect  to  intro-
 duce  it,  if  possible,  this  month,  or
 early  next  month.  The  House  will
 then  be  asked  at  a  suitable  time  to
 discuss  it  further  with  a  view  to  re-
 ferring  it  to  a  Joint  Select  Committee.

 Having  done  that,  we  have  the  In-
 dian  Penal  Code  before  us.  As  Mr.
 Venkataraman  pointed  out,  this  Penal

 «  Code  really  goes  back  to  the  time  of
 Macaulay.  The  first  draft  of  the
 Penal  Code  was  prepared  in  835  and
 it  was  finalised  after  repeated  exami-

 _hations  by  several  Law  Commissions
 in  the  year  1852.  It  has  now  stood
 the  test  of  time  for  somewhere  about
 94  years  and  it  has  served  us  well.
 But  there  can  be  no  gainsaying  that
 in  these  94  years  there  has  been  a
 great  development  in  criminology:
 there  have  been  so  many  social  chan-
 ges  in  peoples’  customs  and  outlook  on
 life  and  it  is  very  necessary  that  we
 should  have  the  Penal  Code  thoroughly
 examined  from  beginning  to  end,  so
 that  we  might  bring  it  in  consonance
 with  the  existing  conditions.  both
 social,  economic  and  other  conditions.
 For  instance.  I  was  very  deeply  im-
 Pressed  when  I  read  the  other  day  in Fy
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 a  book  this  very  curious  state  of
 affairs.  If  a  man  strangles  a  child
 to  death,  then  he  is  guilty  of  murder
 and  he  is  sentenced  to  death.  Bui  if
 somebody  with  a  view  to  making  im-
 proper  profits  sells  adulterated  milk,
 impure  milk,  in  huge  quantities  and
 thus  imperils  the  lives  of  hundreds  of
 babies  in  a  town—there  may  be  infec-
 tion  and  outbreak  of  an  epidemic  and
 dozens  of  children  may  die—what  is
 the  punishment?  He  gets  three  months
 nr  a  fine  of  Rs.  500  under  the  Food
 Adulteration  Act!

 Therefore,  from  that  point  of  view
 we  have  got  to  examine  the  whole  sys-
 tem.  Now  that  examination,  if  I  may
 say  so  preliminary  examination,  is  in
 hand.  It  has  made  some  progress  and
 I  expect  to  finalise  it  within  the*course
 of  a  month.  The  question  is  whether
 we  should  appoint  a  Law  Commission
 or  whether  we  should  approach  compe-
 tent  people  directly  again,  with  a  view
 lu  preliminary  examination,  and  let
 us  have  their  opinions  on  it—opinion
 of  everybody,  the  whole  of  India,
 particularly  Judges.  As  I  said  on  an
 earlier  occasion  this  is  a  non-party
 matter.  This  is  not  a  party  matter.  I
 expect  that  some  concrete  results  will
 be  available  within  a  month  or  two
 months  and  then  I  may  be  in  a  post-
 tion  to  consult  the  State  Governments
 and  the  Judges  of  the  High  Court,  and
 the  Supreme  Coart  and  the  Advocate
 General  before  we  finalise  whether  the
 matter  should  go  before  a  Law  Com-
 mission  or  whether  we  can  proceed
 apace.  I  do  not  want  that  there  should
 be  needless  delay.

 On  the  one  hand.  whatever  proposals
 come  before  this  House,  they  should
 be  thoroughly  thrashed  out  by  most
 competent  persons  available  in  the
 whole  of  India.  At  the  same  time,
 sometimes  I  feel  that  when  you  ap-
 point  commissions  and  committees,  it
 means  avoidable  delay  of  years  and
 years  because  it  goes  round  and  round.
 We  may  be  able  to  finalise  our  propo-
 sals  in  a  speedier  method.

 So  far  as  this  Bill  is  concerned,
 when  we  undertake  the  revision  of
 the  whole  of  the  Penal  Code.  the
 points  which  have  been  made  by  Mr.
 Venkataraman  will  all  arise—namely,
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 (Dr.  Katju]
 what  should  be  the  offence;  and
 secondly,  what  should  be  the  measure
 of  punishment?  As  he  has  pointed
 out,  if  you  put  it  in  various  sections,
 it  may  make  nonsense,  most  of  it.

 As  Mr.  Deputy-Speaker  referred  to
 section  54,  the  State  Government  can-
 not  commute  the  sentence  of  life  im-
 prisonment  or  transportation  for  life
 to  a  sentence  not  exceeding  fourteen
 years.  Now,  under  the  present  Consti-
 tution,  life  imprisonment  does  not
 mean  that  a  man  is  sent  to  Andamans;
 it  means,  in  different  States,  either
 14,  20  or  25  years.  Therefore,  we  will
 have  to  go  into  every  section  of  the
 Penal  Code.  We  may  make  many
 offences  much  more  stringent:  we  may
 make  the  punishment  provided  for
 them  much  more  stringent,  for  ins-
 tance  blackmarketing;  for  instance,
 profiteering.  It  may  be  that  a  sentence
 may  be  seven  years.  Similarly  bribe-
 giving,  bribe-taking—these  are  all
 matters  for  consideration.  Also,  whe-
 ther  two  years  is  sufficient  or  not.  We
 may  make  it  more  stringent  there.

 Therefore,  I  would  suggest  to  the
 hon.  Mover  of  the  Bill  that  this  Bill
 as  drawn  up  is  very  imperfect  and  it
 may  be  withdrawn,  The  opinion  that
 is  expressed  in  this  Bill  will  be  borne
 in  mind  when  we  _  have  that  larger
 bill  dealing  with  the  whole  sphere  of
 criminology  so  far  as  it  is  expressed
 in  the  Penal  Code.  I  may  also  add
 that  the  Indian  Penal  Code,  of  course
 is,  what  you  may  call,  a  volume  of
 offences.  There  are  numerous  offences
 which  are  now  described  in  various
 Acts.  It  may  be  desirable  to  have
 them  all  together  in  one  place  80
 that  you  may  have  the  whole  batch
 of  criminal  law  in  one  volume.  It  may
 mean  700  sections  or  600  sections.

 I  am  not  coming  to  any  conclusions.
 I  am  only  saying  that  the  problem  is
 a  vast  one.  It  would  be  really  a  fitting task  that  in  this  free  India  we  should
 engage  for  the  first  time  in  a  complete
 and  comprehensive  examination  and
 review  of  the  whole  of  the  system  of
 our  criminal  jurisprudence  and  arrive
 at  satisfactory  results  keeping  in
 touch  with  our  existing  conditions,  as
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 I  said,  economic,  political,  social  and
 anything  else,  and  in  keeping  with  the
 new

 concern
 of  the  State,  namely

 the  Welfare  State.  The  Indian  Penal
 Code  is  really  a  product  of  a  State
 which  was  a  police  State  and  there-
 fore  they  have  approached  it  from  that
 point  of  view.  In  a  Welfare  state,
 the  conception  may  change.  We  shall
 bear  in  mind  the  requirements  of
 our  own  Constitution.  I  do  not  want
 to  go  into  all  the  details.  I  would  only
 suggest  to  my  hon.  friend,  Mr.  Kazmi
 that  he  may  think  it  suitable  to  with-  ,
 draw  this  Bill  after  the  assurance
 t»:2  I  have  given,  namely,  that  we
 will  consider  the  whole  of  it  in  one
 comprehensive  measure.

 Mr.  Deputy-Speaker:  What  does  the
 hon.  Mover  say?

 Several  Hon.  Members  rouse.—

 Mr.  Deputy-Speaker:  I  am  request-
 ing  Mr.  Kazmi  what  his  views  are.
 I  see  so.  many  hon,  Members  rising.
 Let  us  first  see  what  we  have  to  hear
 from  him.

 Shri  Kazmi  (Sultanpur  Distt—
 North  cum  Faizabad  Distt.—South-
 West):  Before  saying  finally  that  I
 withdraw  it,  I  may  just  give  my  ex-
 planation  about  the  Bill  and  of  the
 criticism  that  has  been  made  on  it.

 Mr.  Deputy-Speaker:  I  am  not  cal-  *
 ling  upon  the  hon.  Member  to  speak.
 There  are  a  number  of  hon.  Members
 who  want  to  speak  if  they  get  an
 opportunity.  I  only  want  to  know.
 whether  the  hon.  Member  wants  to
 withdraw  the  measure;  he  may  say
 80.

 Shri  Kazgmi:  I  wil]  withdraw  it  after
 I  have  expressed  my  difficulties  as  I
 see  them.  Everything  about  the  Bill
 has  been  misunderstood  especially  by
 Mr.  Venkataraman.  Let  me  explain
 the  thing  and  then  if  the  Govern-
 ment  are  prepared  to  consider  it  in
 that  light  I  will  withdraw.  It  is  not
 a  question  of  merely  saying  that  the
 hon.  Member  has  accepted  the  prin-
 ciple  of  the  Bill  while  he  has  relied
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 on  the  criticism  of  Mr.  Venkataraman
 and  he  says  that  this  Bill  is  un-
 acceptable.  I  will  just  try  to  explain
 the  position  and  the  reason  why  I
 have  brought  this.

 This  is  not  the  first  time;  the  Gov-
 ernment  of  India  has  been  doing  it
 from  920  onwards.  A_  perusal  of
 the  previous  bills  and  drafts  will  go
 to  show  that  the  idea  of  Govern-
 ment  has  been  the  very  idea  that  is
 being  expressed  today;  this  was  ex-
 pressed  so  far  back  as  1922.

 An  Hon,  Member:  May  I  know  if
 the  hon.  Member  wants  to  reply  to
 the  debate?

 Mr.  Deputy-Speaker:  Evidently  he
 wants  to  withdraw;  but  immediately
 he  wants  to  make  it  appear  that  he
 is  not  withdrawing.

 An  Hon.  Member:  He  should  brief-
 ly  state......

 Shri  N.  C.  Chatterjee:  I  think  there
 are  certain  misunderstandings.  I  do
 not  think  the  hon.  Home  Minister
 ever  said  that  this  Bill  ought  not  to
 have  been  brought  before  this  House.
 We  are  all  obliged  to  Mr.  Kazmi  for
 bringing  forward  this  Bill  and  focus-
 sing  our  attention.  He  said  that  this
 is  a  matter  which  ought  to  be  looked
 at  in  a  broader  perspective  and  should
 not  be  tackled  in  an  isolated  man-
 ner.  I  think  that  Dr.  Katju.  meant
 to  say  that  all  the  points  that  are
 being  put  forward  are  being  consider-
 ed  by  Dr.  Katju  and  the  Govern-
 ment  and  I  think  that  my  friend
 should  not  pun  this  Bill  at  this
 stage.  He  was  really  repeating  what
 the  Government  does:  this  matter
 has  been  kept  pending  since  1922.
 But  if  the  hon.  Home  Minister  as-
 sures  that  Mr.  Kazmi’s  point  of  view,
 along  with  the  other  points  of  view
 put  forward.  will  be  considered  and
 the  whole  question  of  the  law  of
 punishment,  the  rigour  of  punishment
 etc..  will  be  thoroughly  and  scientifi-
 cally  dealt  with  on  a  bfoader  per-
 spective.  there  is  no  point  in  going
 On  with  this  Bill.
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 Shri  U.  M.  Trivedi  (Chittor):  There
 would  be  one  more  supporter  to  the
 hon.  Home  Minister.  He  said  that
 this  is  not  a  party  matter.  This  is  an
 all-party  matter  and  he  said  that  he
 would  see  to  it  that  this  presumption
 of  monopoly  of  intelligence  on  the
 side  of  the  Congress  should  not  be
 pursued  further  and  that  we  must
 make  use  of  all  the  parties......

 Mr.  Deputy-Speaker:  From  what
 has  transpired  and  from  what  the  hon.
 Home  Minister  had  said  today  there
 need  be  no  inference  that  there  is  a
 monopoly  of  wisdom  on  one  side.  He
 said  that  it  is  not  a  one-party  matter
 and  that  he  will  take  all  party  views...

 Dr.  Katju:  I  will  welcome  the  whole
 country.

 Mr.  Deputy-Speaker:  .....into  con-
 sideration,  in  particular  the  parties
 that  represented  here.

 Shri  Kazmi:  I  have  absolutely  no
 objection  to  the  proposal  that  has
 been  made.  Just  for  a  minute,  let
 me  have  my  say.  After  a_  serious  cri-
 ticism  of  the  Bill.  it  is  the  bounden
 duty  of  the  proposer  to  explain  85
 to  why  he  has  taken  the  _  valuable
 time  of  this  House  in  bringing  for-
 ward  the  Bill......

 Mr.  Deputy-Speaker:  Nobody  denies
 at.

 Shri  Kazmi:  Probabiy  my  friend
 does  not  know  or  remember  or  he
 has  not.  seen  that  as  far  back  as
 4920  a  Bill  was  introduced  in  this
 very  House  and  the  Bill  was  a  very
 small  one.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  an  old  _  parliamentarian.
 When  a  motion  for  withdrawal  is
 made  in  view  of  the  statement  of  the
 hon.  Minister  that  he  will  be  bring-
 ing  a  comprehensive  Bill  including
 all  matters  and  after  ascertaining  the
 views  of  all  parties,  all  that  the  Chair
 expects  from  the  hon.  Mover  is  a
 statement,  “I  beg  leave  to  withdraw
 the  Bill”.  Let  us  not  go  into  the
 merits,  because  there  may  be  other
 hon.  Members  who  may  be  for  or
 against  the  Bill.
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 Shri  Kazmi:  You  have  suggested
 a  simple  formula,  no  doubt,  but......

 Shri  A.  M.  Thomas  (Ernakulam):
 A  very  handsome  compliment  has
 been  paid  to  you  by  Mr.  Chatterjee.

 Shri  Kazmi:  It  is  not  for  the  com-
 pliment  of  either  Mr.  Chatterjee  or
 the  Home  Minister  that  I  am  with-
 drawing.

 Shri  A.  M.  Thomas:  You  deserve  it.

 Shri  Kazmi:  These  interruptions
 only  take  up  more  time;  otherwise,
 I  would  have  finished  by  this  time.
 You  want  me  to  adopt  a  simple  for-
 mula,  but  unfortunately  I  am  _  not
 going  to  do  it  when  the  Bill  has  al-
 ready  come  before  the  House  and
 been  criticised.  I  only  want  to  ex-
 plain  in  a  few  words  my  point  of
 view.

 Mr.  Deputy-Speaker:  The  Statement
 of  Objects  and  Reasons  is  sufficiently
 explanatory.

 Shri  Kazmi:  If  you
 give  me  five’  minutes,
 would  be  all  right.

 would  =  only
 everything

 Mr.  Deputy-Speaker:  I  have  no  ob-
 jection.  It  matters  to  me  very  little
 whether  this  Bill  is  taken  up  or  some
 other  Bill  is  taken  up.  I  must  sit
 in  the  Chair  anyhow.

 Shri  Kazmi:  I  only  want  to  point
 out  that  the  government  Bill  of
 922  was  only  to  the  effect  that  trans-
 portation  would  be  abolished.  There
 was  only  one  sentence,  and_  there
 was  a  schedule  attached  to  the  Bill
 covering  several  pages,  in  which  the
 words  ‘transportation  for  life’  were
 interpreted  into  various  terms  of  im-
 prisonment  for  various  offences.  The
 Bill  was  referred  to  the  Select  Com-
 mittee.  which  said:  “We  want  an
 overall  review  of  the  whole  Indian
 Penal  Code.  Under  the  circumstan-,
 ces,  we  think  the  Bill  should  not  be
 proceeded  with.  A  new  Bill  should
 be  drafted  on  these  lines.”  So.  so
 far  as  that  position  is  concerned,  I
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 am  extremely  obliged  to  the  Home
 Minister  for  undertaking  the  respon-
 sibility  which  was  undertaken  once
 before  in  1922.

 My  main  object  in  bringing  this
 short  Bill  is  to  emphasize  one  point
 which  does  not  appear  to  have  been
 appreciated,  namely,  the  presence  of
 the  expression  ‘transportation  for  life’
 prevents  the  courts  from  interpreting.

 it  into  any  term  of  imprisonment.  The
 executive  authority  can  very  well
 deal  with  it  as  an  imprisonment  for
 fourteen,  twenty  or  twenty-five  years,
 but  the  question  is  whether  it  should
 be  left  to  courts  or  to  executive  au-
 thority  to  determine  that  period.  The
 words  ‘transportation  for  life’  had  their
 own  significance.  That  expression  never
 meant  imprisonment  for  a  number  of
 years.  As  soon  as  a  man  was  trans-
 ported  after  undergoing  hard  labour
 for  five,  six  or  more  years,  he  was
 a  free  man  there.  It  had  a  different
 meaning  from  transportation  for  life
 in  jails.  That  was  the  reason  why
 this  formula  was  not  adopted,  be-
 cause  if  you  want  to  interpret  trans-
 portation  for  life  as  fourteen  years,
 then  it  would  go  to  increase  and  not
 reduce  the  hardship.  As  a  matter  of
 fact,  therefore,  this  simple  formula
 that  this  may  be  left  to  executive  au-
 thority  is  not  proper.  With  this
 statement,  I  want  to  withdraw  my
 Bill.

 Dr.  Katju:  I  am  grateful  to  my  hon.
 friend  for  the  information  that  he
 has  given.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to
 withdraw  the’  Bill  further  to
 amend  the  Indian  Penal  Code,
 1860".

 The  motion  was  adopted.
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 INDIAN  REGISTRATION  (AMEND-
 MENT)  BILL

 (AMENDMENT  OF  SECTION  2])

 Shri  S.  V.  Ramaswamy  (Salem):  I
 beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Registration  Act,  908
 be  circulated  for  the’  purpose  of
 eliciting  opinion  thereon  by  the
 27th  May,  1954."

 In  moving  this  motion  I  cannot
 begin  better  than  by  reading  the  brief
 Statement  of  Objects  and  Reasons  to
 the  Bill:

 “A  good  deal  of  civil  litigation
 is  due  to  ignorance  of  law.  Often
 the  real  nature  of  a_  transaction
 is  different  from  what  is  appa-
 rent  from  the  records,  and  leads
 to  a  lot  of  perjured  oral  eviden-
 ce.  Benami  transactions,  which
 are  a  fruitful  source  of  litigation,
 may  be  lessened  considerably.

 This  Bill  is  intended  to  amend
 the  Indian  Registration  Act,
 1908,  so  that  the  volume  of  liti-
 gation  may  go  down  and  the
 poor  and  illiterate  people  may
 be  saved  the  money,  time  and
 botheration  of  litigation.”

 The  first  reaction  to  this  Bill,  not
 merely  frem  non-lawyer  Members
 but.  I  am  surprised  to  see,  even  from
 lawyer  Members  of  this  House  was
 that  this  Bill  has  been  brought  by  me
 to  help  the  legal  profession  by  giving
 it  more  work.

 [Panprr  THAKUR  Das  Buarcava  in  the
 Chair]

 I  hear  a  laughter  from  the  opposite
 side.

 Shri  A.  M.  Thomas  (Ernakulam):
 That  criticism  is  rather  unfair.

 Shri  Namblar  (Mayuram):  It  5  a
 Lawyers’  Employment  Bill  or  some-
 thing  like  that!

 Shri  8.  V  Ramaswamy:  Even  if  it
 were  brought  to  help  the  legal  pro-

 fession,  it  needs  no  apology  from  me.
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 It  has  become  the  fashion  of  the  day
 to  talk  of  the  legal  profession  as  a
 parasitic  one.  I  for  one  refuse  to
 too  the  line  of  leaders,  however
 great  they  may  be,  in  the  expres-
 sion  of  such  opinion.  The  legal  pro-
 fession  has  got  a  place  in  society.
 Laws,  Central  ang  State,  and  _  then
 the  Rules  and  Regulations  and  Bye-
 laws  are  so  complex  that  it  is  diffi-
 cult  even  for  a  trained  lawyer  to
 follow  them  up.  For  the  past  five
 years  the  Madras  Law  Journal  has
 been  publishing  a  volume  of  tne
 Central  Acts,  Rules,  Regulations  and
 Ordinances,  plus  the  Madras  _  Acts,
 Rules,  Regulations  and  Ordinances.  I
 found  that  on  an  average  this  volume
 covers  over  1,000  pages  of  closely
 printed  matter.  It  would  make  an
 ordinary  citizen  go  mad  if  he  were  to
 go  through  these  laws.  rules  and
 regulations.  The  legal  profession
 has  got  a  definite  function  to  per-
 form  in  that  it  oils  the  wheels  of
 society,  keeps  it  away  from  friction
 and  keeps  society  moving  smoothly.
 I  do  not  want  to  pose  as  a  champion
 of  the  legal  profession.  The  legal
 profession  has  come  ६0  stay,  and
 will  stay  in  spite  of  me  and  in  spite
 of  the  several  Acts  that  have  been
 passed.  It  needs  no  _  champion,  it
 will  take  care  of  itself.

 But  the  real  object  is  different  from
 what  is  given  out  by  the  first  reac-
 tion  of  those  who  read  _  this  Bill.
 The  real  object  of  the  छा,  as  I
 have  stated  in  the  statement  of  ob-
 jects  and  reasons,  is  to  lessen  liti-
 gation.  It  may  be  that  this  legislation
 will  help  the  lega)  profession,  at  the
 start.  But  ultimately  litigation  is
 bound  to  go  down,  and  it  will  affect
 the  legal  profession.  It  is  this  way.
 Several  ways  have  been  thought  of
 helping  the  common  man  so_  far  as
 litigation  is  concerned.  One  method
 is  to  reduce  the  cumbersomeness  of
 procedure.  For  instance,  in  the
 draft  Bill  that  the  hon.  the  Home
 Minister  has  brought  forward  with
 regard  to  amendment  of  the  Criminal
 Procedure  Code,  he  has  sought  to
 avoid  the  cumbersomeness  of  the
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 Criminal  procedure.  That  way  liti-
 gation  too  is  lessened  to  a_  great
 extent.  The  other  point  would  be  to
 lessen  the  opportunities  for  appeals,
 revisions  and  so  on,  so  that  delays
 may  be  avoided  and  the’  dispensa-
 tion  of  justice  may  be  expedited,
 that  too  at  a  lesser  cost.

 I  am  now  thinking  in  this  Bill  of
 a  method  by  which  the  common  man
 may  behelped  and  for  thatI  goto  the
 very  source  of  litigation.  The  source
 of  litigation  invariably  is  in  the  ig-
 norance  of  the  common  man.  If  we
 want  to  lessen  the  quantum  of  liti-
 gation  side  by  side  with  making  the
 common  man  more  literate,  we  shall
 also  devise  a  means  by  which  the
 ignorance  of  scribes  is  not  taken  ad-
 vantage  of,  or  persons  -who  are  not
 well  conversant  with  the  law  do  not
 draft  these  documents  and  get  them
 registered.  My  thesis  is  briefly  that
 if  according  to  the  amendment  that
 I  have  sought  to  bring  forward  in
 this  Bill,  the  document  is  prepared
 by  an  advocate  and  a_  certificate
 affixed,  there  will  be  less  chances—I
 do  not  claim  that  that  will  be  com-
 pletely  fool-proof  nothing  is  fool-proof
 in  man-made  things—of  unnecessary
 litigation  and  litigation  based  on  folly
 and  ignorance  will,  to  a  large  extent,

 -be  lessened.  It  is  with  this  object  in
 view  that  I  have  brought  forth  this
 Bill.

 As  you  know.  documents  are  draft-
 ed  by  scribes  who  are  not  well  versed
 in  law;  mostly  they  are  not  men  of

 status  and  often  they  are  seen  in
 courts.  Many  times,  even  though
 they  write  one  thing,  they  do  not
 hesitate  to  depose  in  the  witness  box
 something  else  for  consideration  or
 otherwise.  Now.  I  will  just  give  you
 a  few  statistics.  This  is  only  appro-
 ximate  and  this  may  vary  from.
 State  to  State  and  from  place  to  place
 according  to  the  particular  circum-
 stances  in  which  that  State  may  be
 placed;  but,  broadly,  these  rough  esti-
 mates  are  more  or  less  true.  Sir,  the
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 original  courts  of  jurisdiction  are
 the  munsiff’s  courts  and  the  subor-
 dinate  courts  for  civil  litigation.
 There  is  a  third  category,  namely,
 the  High  Courts  in  the  Presidency
 towns.  I  shall  not  take  long  to  refer
 to  the  original  jurisdiction  of  the
 Presidency  towns,  but  in  parenthesis
 I  would  like  to  add  that  there  is  an
 anachronism  just  like  the  jurisdiction
 of  Session  and  High  Courts.  I  am
 stating  this  so  that  the  hon.  Law  Min-
 ister  may  note  it.  Sir,  if  in  a  mofus-
 sil  district  a  Sessions  Judge  can  try
 a  murder  case.  there  is  no  reason
 why  in  the  Presidency  towns  the
 jurisdiction  should  vest  in  a  High
 Court  Judge.

 Mr,  Chairman:  I  do  not  want  to
 interrupt  the  hon.  Member,  but  I  do
 not  see  any  connection  between  the
 two—murder  case  is  a  criminal  case
 which  has  nothing  to  do  with  the
 Bill  which  the  hon.  Member  wants  to
 get  circulated.

 Shri  S.  V.  Ramaswamy:  Similarly,
 Sir,  suits  can  be  instituted  in  the
 court  of  a  Subordinate  Judge  in  the
 mofussil.  If  that  is  so,  there  is  no
 reason  why  in  the  Presidency  towns
 High  Courts  should  be  vested  with
 original  jurisdiction  when  a  Subordi-
 nate  or  District  Judge  within  the
 area  might  as  well  take  jurisdiction.
 As  I  said,  I  am  stating  all  these  in
 parenthesis  so  that  these  anachronisms
 may  be  avoided.  Resuming  the  point
 about  the  courts  of  original  jurisdic-
 tion,  on  an  average,  about  40  per  cent.
 of  the  civil  suits  are  for  recovery  of
 money  on  either  promissory  notes  or
 bonds  or  mortgages.

 Shri  Raghavachari
 Those  days  are  gone.

 Shri  8.  च  Ramaswamy:  I  say  ap-
 proximately.  It  may  be  a  little  more
 here  or  less  there.  I  cannot  give
 exact  figures;  nobody  can  give  exact
 figures.

 (Penukonda):

 About  20  per  cent.  will  be  dealing
 with  contracts.  It  all  depends  upon
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 the  particular  place.  If  it  is  a  busi-
 ness  place,  suits  relating  to  com
 tracts  will  be  much  more.  I  am
 giving  an  overall  picture  for  the
 whole  of  India.  approximately.

 Shri  Nambiar:  Unfortunately,  there
 is  no  quorum  for  this  Indian  Regis-
 tration  Act!

 Shri  8.  द  Ramaswamy:  The  other
 forty  per  cent.  will  be  title  suits...

 Mr.  Chairman:  I  find  there  is  no
 quorum,  Let  the  bell  be  rung.

 Shri  8.  V.  Ramaswamy:  Specific
 performance  and  similar  things  will
 come  to  40  per  cent.  suits  dealing
 with  possession,  for  declaration  of
 title,  and  rights  to  property,  ease-
 ment  and  so  on.

 Mr.  Chairman:  I  do  not  find  there
 is  quorum,  still.  Unless  the  quorum
 is  there,  the  hon.  Member  cannot
 proceed.

 Yes;  there  is  now  quorum;  the  hon.
 Member  can  proceed.

 Shri  V.  Ramaswamy:  It  is  in  the
 40  per  cent.  of  suits  for  title  and
 possession  that  questions  of  construc-
 tion  of  documents  come  in.  Often-
 times  Judges  have  remarked  that  if
 the  documents  had  been  drafted
 better,  with  greater  care  and  accu-
 racy,  such  litigations  would  not  have
 come.

 The.  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  They  say  the
 same  thing  of  all  enactments!

 Shri  S.  V.  Ramaswamy:  There  are
 certain  provisions  in  the  Indian  Evi-
 dence  Act  which  also  give  room  for
 such  litigation.  I  have  particularly
 in  my  mind  section  92  of  the  Indian
 Evidence  Act.  A  mere  reading  of
 that  section  will  show  how  there  is
 ample  scope  for  oral  evidence  al-
 though  the  document  is  registered.

 Shri  A.  M.  Thomas):  How  can  you
 get  over  that  by  this  provision?
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 Shri  8.  V.  Ramaswamy:  Please  wait;
 I  will  tell  you.  I  am  reading  section
 92  of  the  Evidence  Act:

 “When  the  terms  of  any  such
 contract,  grant  or  other  disposi-
 tion  of  property,  or  any  matter
 required  by  law  to  be  reduced
 to  the  form  of  a  document.  have
 been  proved  according  to  the  last
 section,  no  evidence  of  any  oral
 agreement  or  statement  shall  be
 admitted,  as  between  the  parties
 to  any  such  instrument  or  their
 representatives  in  interest,  for
 the  purpose  of  contradicting,
 varying,  adding  to,  or  subtracting
 from,  its  terms.”

 There  are  these  provisos  which  do  a
 lot  of  mischief,  in  my  humble  opi-
 nion.  Proviso  (l)  says:

 “Any  fact  may  be  proved  which
 would  invalidate  any  document,
 or  which  would  entitle  any
 person  to  any  decree  or  order
 relating  thereto;  such  as  fraud.
 intimidation,  illegality,  want  of
 due  execution......

 6  P.M.

 Mr.  Chairman:  I  am  sorry  to  inter-
 rupt  the  argument  of  the  hon.
 Member.  My  difficulty  is  this  only
 relates  to  a  particular  matter.  So
 far  as  the  question  of  documents  re-
 lating  to  immovable  property,  if  they
 are  of  value  of  more  than  Rs.  500,  is
 concerned,  the  Bill  only  seeks  to  see
 that  they  are  really  got  executed  or
 prepared  by  advocates.  What  has
 that  got  to  do  with  section  92  of  the
 Indian  Evidence  Act  which  is  a  sub-
 stantive  provision  of  law  and  which
 will  apply  to  every  document  _re-
 lating  to  immovable  property  which
 requires  registration  or  even  which
 does  not  require  registration?  It
 will  still  apply  to  them.  I  think  any
 reference  to  section  92  is  extraneous
 so  far  as  this  Bill  is  concerned.

 Shri  8.  द  Ramaswamy:  Let  me
 state  my  premises  before  I  draw  the
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 conclusions  and  show  the  connection
 between  the  two.

 Mr.  Chairman:  The  premises  are
 quite  clear  to  everybody  here  be-
 cause  you  have  either  to  do  away
 with  those  provisions,  or  relate  the
 provisions  of  this  Bill  to  the  provi-
 sions  of  the  Indian  Evidence  Act.
 Otherwise.  those  provisions  cannot
 be  got  over,  and  they  shall  apply  to
 every  document.

 Shri  S.  V.  Ramaswamy:  The  connec-
 tion  will  be  this.  I  shall  complete
 proviso  qd)  and  then  come  to  the
 connection.

 tO  fraud,  intimidation,  ille-
 gality,  want  of  due  execution,
 want  of  capacity  in  any  contrac-
 ting  party,  want  or  failure  of
 consideration,  or  mistake  in  fact
 or  law.”

 In  view  of  the  point  raised,  I  do  not
 read  provisos  (2),  (3)  and  (4).  They
 are  quite  unnecessary.

 Oftentimes,  as  professional  men,
 we  have  experienced  this  difficulty.
 If  the  document  is  drafted  and  writ-
 ten  by  a  scribe  and  the  scribe  takes
 the  signatures  of  certain  attestors,
 there  is  a  chance  of  these  people
 coming  and  saying  that  consideration
 has  not  been  paid  and  there  was  in-
 timidation,  or  there  was  want  of  due
 execution  and  so  on.  Now,  the  point,
 as  I  submitted  before,  is  that  if  it  is
 prepared  by  a  lawyer—I  do  not  say
 that  these  will  be  completely  avoided,
 but  the  point  is  this—-a  lawyer  has
 a  reputation  at  stake  and  he  will
 see  to  it  that  the  things  are  drafted
 correctly.  He  knows  the  law.  He
 knows  what  exactly  is  to  be  done
 and  what  is  not  to  be  done.  This
 way  it  will  help  the  drafting  of  docu-
 ments  correctly  and  in  accordance
 with  law.  This  is  the  connection  be-

 tween  the  two.

 26  MARCH  954  (Amendment)  Bill  3768

 Mr.  Chairman:  These  arguments
 will  apply  independently  of  the  provi-
 sions  of  section  92.  All  these  argu-
 ments  will  still  apply.

 Shri  V.  Ramaswamy:  I  was  only
 stating  it  as  an  illustration,  not  that
 this  will  abrogate  section  92  of  the
 Indian  Evidence  Act.  Not  at  all.
 Section  92,  for  instance,  I  said,  gives
 room  for  such  oral  evidence  and  for
 multiplying  litigation.  If  it  is  pre-
 pared  by  a  lawyer,  there  will  be  very
 little  chance,  because  it  is  not  easy
 for  a  lawyer  who  drafted  the  docu-
 ment  to  say  that  the  consideration
 was  not  paid  before  him.  He  cannot
 say  that  there  was  intimidation.  All
 these  things  will  be  lessened.

 Shri-  Nambiar:  Why?  That  sort  of
 thing  can  be  brought  forth  any  time.

 Shri  S.  V.  Ramaswamy:  You  think
 very  lightly  of  lawyers.  They  are
 not  so  cheap.  It  is  a  profession.
 They  have  got  a  dignity  and  a  status
 and  a  standing  to  defend.  They  have
 their  honour  to  defend,  and  you  can-
 not  buy  them  out  so  cheaply.

 Shri  Raghuramaiah  (Tenali):  Can

 lawyers
 be  bought  off  at  all?

 Shri  S,  V.  Ramaswamy;  I  stand  cor-
 rected.  There  may  be  one  or  two
 black-sheep.  I  do  not  mind.  There-

 fore,  the  generality...(Interruption).
 Shri  Raghuramaiah:  I  submit  that

 self-references  ought  to  be  avoided.

 Shri  S.  V.  Ramaswamy:  Then  also,
 there  is  the  question  of  properties.
 There  again,  in  the  course  of  profes-
 sional  experience  you  must  have
 come  across  documents  where  the  des-
 cription  of  property  is  not  correct
 and  it  leads  to  a  lot  of  ambiguity,
 particularly  in  zamindari  areas,  and
 in  areas  where  lands  are  not  sur-
 veyed  the  description  of  boundaries
 is  by  certain  notional  description  of
 certain  regions  rather  than  with  re-
 ference  to  survey  numbers.  All  these
 difficulties  lead  to  the  drafting  of
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 documents  which  ultimately  end  in
 some  litigation  or  other.  If,  as  I
 submit,  it  is  prepared  by  a  lawyer,  he
 would  take  due  care  to  see  that
 there  is  no  loophole  or  lacuna  either
 in  the  description  of  property  or  in
 the  necessary  points  which  go  to
 make  up  a  good  and  correct  :  docu-
 ment.  If  that  is  done,  a  lot  of  oral
 evidence  will  be  avoided,  and  people
 will  not  rush  to  courts  so_  easily,
 thinking  that  they  can  get  oral  eviden-
 ce  either  from  the  writer  or  from  the
 attestors.  x

 There  is  one  other  point  with  regard
 to  benami  transaction.  Benami  tran-
 sactions,  as  you  know,  are  a  fruitful
 source  of  litigation.  I  shall  read  only
 a  small  portion  from  Mr.  Mulla’s  book
 on  Hindu  Law.

 Mr.  Chairman:  Is  the  hon.  Mem-
 ber  going  to  read  the  definition  of
 benami  here,  in  regard  to  this  Bill,
 from  Mr.  Mulla’s  book?  What  has
 benami  got  to  do  with  this  Bill?  So
 far,  the  hon.  Member  has  argued  that
 all  frauds,  intimidation,  etc.  will  be
 avoided,  and  that  the  documents  will
 be  better  prepared.  I  can  under-

 stand  ali  that.  But  how  does  benami
 come  in  here?  In  regard  to  benami
 transactions  even  if  those  documents
 are  prepared  by  an  advocate.  still  the
 litigation  etc.  in  regard  to  these
 transactions  will  continue  as  before,
 and  there  will  be  no  difference  what-
 soever.

 Shri  8.  ्  Ramaswamy:  I  beg  to
 differ  from  the  Chair.

 Mr.  Chairman:  Certainly,  the  hon.
 Member  has  a  right  to  differ.

 I  am  only  stating  that  benami  has
 nothing  to  do  with  this  Bill

 Shri  8S.  ्,  Ramaswamy:  My  sub-
 mission  is  that  a  lawyer  will  not  speak
 to  a  false  transaction;  he  will  speak
 only  to  the  correctness  of  the  transac
 tion.  Benami  can  be  real  also,  but
 oftentimes  benami  is  meant  to  cover
 fraudulent  intentions.

 26  MARCH  954  (Amendment)  Bilt  3776

 Mr.  Chairman:  As  the  hon.  Mem-
 ber  has  already  stated,  frauds  will

 be  lessened.  That  argument  has  al-
 ready  been  given.  As  regards  be-
 nami  transactions,  how  will  they  be
 affected  by  the  enactment  of  a*mea-
 sure  like  this?

 Shri  8.  झ,  Ramaswamy:  J  know  my
 mind,  and  I  know  why  I  ain  refer-
 ring  to  it.  If  you  would  Kindly  al-
 low  me  to  read  that  portion......

 Shri  Raghavachari:  It  will  ultimate-
 ly  turn  out  to  be  something  like  ar-
 guing  in  a  court.  The  court  finds
 there  is  no  case,  but  the  lawyer  still
 goes  on  arguing.

 Shri  8.  झ,  Ramaswamy:  He  laughs
 best,  who  laughs  last.  We  find  in
 Mulla’s  book  :

 “The  practice  of  putting  970-
 perty  into  the  fales  name,  i.e.,  the
 name  of  a  person  other  than  the
 benami  is  very  common  in.  this
 country.  Partly  also,  the  prac-
 tice  is  due  to  a  desire  to  conceal
 family  affairs  from  public  obser-
 vation.  But  many  transactions
 originate  in  fraud  and  many  of
 them  which  did  not  so  originate
 are  made  use  of  for  a  fraudulent
 purpose.  more  especially  for  the
 purpose  of  keeping  out  creditors,
 who  are  told  when  they  come  to
 execute  a  decree,  that  the  pro
 perty  belongs  to  the  fictitious
 owners  and  cannot  be  seized.
 Benami  transactions  are  not  con-
 fined  solely  to  purchases  by  one
 person  in  the  name  of  another.
 but  they  also  cover...”.

 My  contention  is  that  if  a  lawyer
 were  to  draft  it,  it  will  be  difficult
 to  get  a  lawyer  who’  will  write
 something  which  is  not  in  conformity
 with  the  actual  nature  of  the  tran-
 saction.  The  Chair  may  _  disagree

 Mr.  Chairman;  My  only  objection
 {s  that  the  same  argument  is  being
 repeated.  The  point  has  been  stres-
 sed  that  a  lawyer  will  not  be  a  party
 to  fraud.  So  far  as  that  goes,  this
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 argument  is  all  right.  But  I  do  not

 see  further  how  benami  is  relevant
 to  this.

 Shri,  A.  M.  Thomas:  Is  the  lawyer
 expected  to  go  behind  what  the  par-
 ties  say?

 Some  Hon.  Members:  No.

 Shri  8.  झ,  Ramaswamy:  He  is  ex-
 pected  to  be  as  careful  as  possible.
 He  has  to  look  as  minutely  into  the
 details  and  circumstances  of  the
 transaction  as  possible  and  see  that
 he  is  not  brought  as  a  witness  to  the
 court.  That  is  to  his  self-interest.
 He  should  see  that  the  transaction  is
 correct.  That  is  my  thesis.

 Shri  N.  C.  Chatterjee  (Hooghly):
 There  seems  to  be  some  _  difference
 between  Punjab,  Madras  and  Bengal.
 I  thought,  Sir,  that  lawyers  were
 guided  by  instructions—that  a  docu-
 ment  should  be  drafted  in  the  name
 of,  say,  ‘A’.  They  have  to  carry  it
 out.

 Shri  Biswas:  The  lawyer  does  not
 give  any  indemnity.

 Shri  S.  V.  Ramaswamy:  I  have  sug-
 gested  that  the  figure  of  500  should
 be  lowered  to  250  so  that  this  Bill
 may  cover  a  larger  number  of  tran-
 sactions.  Some  Members  have  _  ob-
 served  that  this  might  lead  to  a  de-
 gradation  of  the  legal  profession.  I
 beg  to  differ  from  them.  It  would
 not,  because  this  Bill  does  not  say
 that  the  advocates  are  going  to  take
 the  place  of  scribes,  to  go  and  appear
 before  Registrars  for  the  purpose  of
 registering;  it  merely  says  that
 they  shall  affix  a  certificate.  Also,
 Sir,  we  may  look  into  the  scope  of
 the  Bill.  It  is  limited  to  documents
 of  a  non-testamentary  character;  it
 does  not  ¢over  the  totality  of  tran-
 sactions.

 Now,  it  may  be  thought  that  I  am
 introducing  a  novel  thing.  It  is  not
 so.  I  shall  refer  you  to  Halsbury’s

 26  MARCH  954  (Amendment)  Bill  372

 Laws  of  England,  Vol.  II,  page  50l.
 The  law  in  England  is  this:

 “The  right  to  draw  _  or  pre-
 pare,  for  or  in  expectation  of
 any  fee  or  reward,  any  instru-
 ment  relating  to  real  or  personal
 estate.  or  in  any  proceeding  in
 law  or  equity  is  limited  to  bar-
 risters,  certificated  solicitors,  nota-
 ries  public,  special  pleaders  and
 draftsmen  in  equity.  The  object
 of  the  enactment—"

 to  which  I  shall  presently  refer—

 ‘4s  to  confine  the  practice  of
 drawing  such  instruments  to  a
 class  of  persons  supposed  to
 have  a  competent  knowledge  of
 the  subject  and  to  protect  the
 public  against  the  mistakes  of  in-
 experienced  persons”.

 Section  44  of  the  Stamp  Act  of  1891,
 on  which  this  law  is  based,  reads
 thus—I  am  reading  from  Chitty’s
 Statutes—

 “Every  person  who  (not  being
 a  barrister,  or  a  duly  certificated
 solicitor,  law  agent,  writer  to
 the  signet,  notary  public,  con-
 veyancer  special  pleader,  or
 draftsman  in  equity)  either
 directly  or  indirectly,  for  or  in
 expectation  of  any  fee.  gain,  or
 reward,  draws  or  prepares  any
 instrument  relating  to  rea]  or  per-
 sonal  estate,  or  any  proceeding  in
 laws  or  equity,  shall  incur  a  fine
 of  fifty  pounds”.

 Lower  down  it  is  given  that  the  ex-
 pression  “Instrument”  in  this  section
 does  not  include  a  will  or  an  agree-
 ment  under  hand  only  and  80  on.  So
 that  what  I  am  seeking  to  introduce
 is  nothing  novel  but  is  in  conformity
 with  the  law  in  England.  It  may  be
 that  in  other  countries  the  law
 varies  considerably,  but  in  a  vast
 majority  of  English-speaking  coun-
 tries,  I  find  they  have  a  system  cal-
 led  the  Torrens  system.  It  was  first
 introduced  in  Australia;  it  was  then
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 adopted  in  Canada  and  in  very  many
 States  of  the  U.S.A.  Unfortunately.
 the  conditions  in  our  country  are,  of
 course,  different  that  it  is  not  possi-
 ble  to  apply  that.  I  think  it  is  worth
 while  seeing  how  these  conditions
 are  different  from  ours.

 “Its  object  is  to.  make  the  trans-
 fer  of  landed  property  as  simple
 and  as  safe  as  that  of  any  other
 property  and  to  do  away  with
 the  necessity  of  repeated  title
 examinations.  The  system  is  ope-
 rated  through  a  bureau  of  re-
 gistration.  in  charge  of  a  re
 gistrar.  and  becomes  effective  on
 the  first  transfer  of  any  property
 after  the  establishment  of  the
 system,  all  land  transactions  being
 registered  in  this  office.  A
 title  may  be  registered  as  ab-
 solute  or  as  possessory.  Before
 registry  the  title  is  fully  investi-
 gated  by  the  registrar,  who  re-
 ceives  from  the  owner  all  the  do-
 cumentary  evidences  of  tille.  des-
 criptions  of  boundaries  etc.
 When  the  registrar  is  satisfied
 that  the  title  is  perfect,  he  flles
 away  all  these  old  papers  and
 issues  to  the  holder  a  certificate
 of  ownership,  a  duplicate  of
 which  is  filed  in  the  registrar’s
 office.  Such  certificates  bear  on
 their  faces  notice  of  all  encum-
 brances  on  the  property......

 This  examination  and  registra-
 tion  of  title  does  not  have  to  be  re-
 peated  after  a  certificate  has  once
 been  issued,  the  transfer  of  the
 certificate  with  accompanying
 entry  of  that  fact  in  the  registrar's
 office  completes  the  transaction.
 By  this  method  the  transfer  of  a
 land  title  certificate  becomes  as
 simple  and  as  inexpensive  as  the
 transfer  of  a  certificate  of  stock
 or  of  a  bank  share  and  the  holder
 of  the  title  is  absolutely  free
 from  the  usual  danger  of  land
 title  transfers,  such  as  flaws  in

 the  title,  the  neglect  or  obscure
 future  conditions.  etc...”

 26  MARCH  954  (Amendment)  Bill  3774

 Mr.  Chairman:  I  do  not  want  to
 interrupt  the  hon.  Member,  but  the
 difficulty  is,  he  is  reading  from  a
 book  which  relates  to  conditions
 which  are  absolutely  absent  in  India.

 Shri  8.  ्  Ramaswamy:  Quite  so.

 Mr.  Chairman:  In  the  States  pre-

 viously  this  was  the  practice.  Be-
 fore  a  document  was  registered,  offices
 enquired  into  the  title  and  no  title
 passed  before  an  enquiry  was  success-
 fully  completed  and_  reported.  This
 was  the  practice  in  some  of  .  the
 States  in  India  previously.  But,  now
 the  Registrar  has  nothing  to  do  so
 far  as  the  enquiry  into  title  is  con-
 cerned.  I  would  request  the  hon.
 Member  to  quote  something  which
 is  relevant  to  the  present-day  condi-
 tions.  He  is  referring  to  conditions
 which  do  not  exist  in  India.  This
 reference  has  got  nothing  to  do  witb
 the  Bill.

 Shri  S.  V.  Ramaswamy:  Sir,  my
 point  is  this.  There  is  ample  pro-
 tection  given  to  the  transferee  or
 people  who  deal  in  property,  in  other

 countries.  (Interruption).

 Mr.  Chairman:  If  this  Bill  sought
 to  give  some  kind  of  protection,  I
 would  certainly  think  these  remarks
 relevant.  But  this  deals  with  matters

 _which  have  nothing  absolutely  to  do
 with  the  conditions  relating  to  the
 title.

 Shri  N.  C.  Chatterjee:  Nothing  to
 do  with  title.

 Shri  S.  V.  Ramaswamy:  The  point
 I  would  urge  is  that  the  system  is
 different  in  different  countries,  where
 ample  protection  is  given......

 Mr.  Chairman:  Why  should  he  deal
 with  countries  where  the  conditions
 are  not  the  same?

 Shri  8.  V.  Ramaswamy:  Where  we
 cannot  afford  such  a_  system,  the
 least  that  we  can  do  is  to  have......

 Mr.  Chairman:  Then  he  can  concen-
 trate  on  the  points  which  he  has
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 brought  out.  He  need  not  refer  to
 those  countries  where  the  conditions
 are  absolutely  different.

 Shri  S.  च  Ramaswamy:  Then  I
 could  have  finished  it  in  two  minutes.

 Mr.  Chairman;  Yes,  the  speech
 could  have  been  finished  in  two
 minutes.  I  expected  that  it  would
 have  been  better;  unless  the  hon.
 Member  wants  to  make’  any  points
 relevant  to  the  Bill,  I  will  not  allow
 the  repetition  of  irrelevant.  points.

 Shri  S.  दी  Ramaswamy:  I  am  de-
 veloping  the  point  to  show  how  this
 is  relevant  and  to  show  how  the  con-
 ditions  are  such  that  we  must  have...

 Mr.  Chairman:  I  have  7०0  doubt
 that  the  hon.  Member  is  making  an
 effort  in  that  direction.  But,  as  I
 have  stated,  to  my  mind  the  point  he
 is  making  seems  to  be  absolutely  ir-
 relevant.  I  would  therefore  request
 the  hon.  Member  to  proceed  further.

 Shri  N.  C.  Chatterjee:  Not  to  pro-
 ceed  any  more,  Sir.

 Shri  S.  V.  Ramaswamy:  Sir,  the
 condition  in  our  country  is  such  that
 large  masses  of  our  people  are  igno-
 rant  and  they  do  not  know  even  to
 write  their  name  or  affix  their
 signatures.  Most  of  them  merely
 touch  the  pen  or  affix  a  thumb  mark
 and  even  the  scribes  do  not  know
 the  law.  They  pursue  some  ancient
 method  which  has  been  transmitted
 to  them  by  their  fathers  or  fore-
 fathers.  They  are  not  men  of  status;
 they  have  no  standing  and  they  do  not
 hesitate  to  land  people  in  difficulties.
 By  adopting  this  method,  by  _  this
 amendment  to  section  2l  of  the  Re-
 gistration  Act,  I  submit,  a  great  deal
 of  civil  litigation  which  depends
 upon  the  drafting  of  documents  and
 the  construction  of  such  documents
 will  go  away.  I  think  40  per  cent.
 of  the  suits  relate  to  titles  and  pos-
 session  and  at  least  20  per  cent.  will
 be  avoided.  I  started  originally  by
 saying  that  initially  there  may  be
 benefit  to  the  legal  profession.  Ul-
 timately,  if  it  becomes  _  statutorily

 26  MARCH  054  (Amendment)  Bill  3776

 compulsory  for  the  documents  to
 bear  the  certificate  from  the  advo-
 cates,  then,  I  have  no  manner  of
 doubt  that  civil  litigation  will  come
 down  and  the  common  man  will  be
 benefited.

 With  these  few  words,  I  commend
 this  motion  for  the  acceptance  of  the
 House.

 Mr.-  Chairman:  Motion  moved:

 “That  the  Bill  further  to
 amend  the  Indian  Registration
 Act,  1908,  be  circulated  for  the
 purpose  of  eliciting  opinion
 thereon  by  the  27th  May,  1954.”

 Shri  Altekar  (North  Satara):  Let
 me,  first  of  all,  express  my  admiration
 for  the  unbounded  enthusiasm  and
 the  intense  desire  to  do  something
 good  for  the  society  on  the  part  of
 my  hon.  friend  in  bringing  this  Bill
 before  the  House,  but  what  I  think
 is  that  it  may  fail  to  achieve  the
 purpose  which  it  intends  to  serve,
 and  it  may  perhaps  create  more  di-
 ficulties.  Let  me  look  at  the  amend-
 ment  that  he  himself  has  suggested  :

 “No  non-testamentary  docu-
 ment  relating  to  immovable  proper-
 ty  shall  be  accepted  for  registration
 unless  it  is  certified  by  an  ad-
 vocate  that  it  has  been  prepared
 by  him....”

 The  only  certificate  that  is  to  be
 given  by  the  advocate  is  that  he  has
 drafted  that  particular  document.
 Drafting  of  a  plain  or  written  state-
 ment  or  anything  like  that  is  a  pro-
 cess  which  takes  place  before  the
 paper  is  presented  before  the  au-
 thority.  An  advocate  might  have
 gone  into  that  case  as  was  presented
 to  him  and  he  would  do  what  was
 needed  by  the  parties  that  came  to
 him.  It  is  nowhere  mentioned  in
 the  Bill  as  to  when  it  is  to  be  pre-
 sented  for  registration.  A  docu-
 ment  can  be  presented.  for  registra-
 tion.  within  the  course  of  four
 months  or  so  from  the  date  of  execu-
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 tion.  If  there  is  any  payment  to  be
 made  before  the  Sub-Registrar,  it
 will  be  made  some  time  later,  and
 even  if  the  payment  was  made  some
 i0  or  5  days  before  the  date  of
 drafting  and  it  be  so  recited  therein,
 how  can  the  advocate  or  the  pleader
 know  about  it?  What  is  the  use  of
 this  certificate  of  draftmanshjp  in
 deciding  as  to  what  actually  trans-
 pired  at  the  time  of  the  registration
 of  the  document?  We  know  that
 under  section  60  of  the  Registration
 Act,  there  is  a  presumption  §  as  re-
 gards  the  endorsement  to  be  affixed
 by  the  Registrar;  there  is  a  presump-
 tion  that  a  certain  sum  of  money
 stated  in  the  endorsement  was  so
 given  at  the  time  of  the  registration.
 But  even  in  spite  of  that,  litigation
 comes  in  the  court  that  it  was  frau-
 dulently  got  registered  by  the  party
 concerned.  Though  the  money  was
 paid  before  the  Registration,  it  might
 turn  out  that  as  soon  as  the  parties
 came  out  of  the  registration  office,
 the  money  was  taken  back  again.  I
 do  not,  therefore,  think  that  the  cer-
 tificate  of  draftsmanship,  which  is
 given  some  time  before  the  actual
 registration  of  the  document,  will  help
 in  deciding  as  to  whether  what  is
 stated  in  the  document  is  true  or  not.

 So  far  as  the  certificate  is  concern-
 ed,  it  can  only  say  that  it  was  draft-
 ed  by  a  particular  advecate  as  per
 instructions  given  to  him;  but  it  can-
 not  say  that  the  facts  represented
 to  the  advocate  were  correct  or  other-
 wise.  The  parties  may  come  to  him
 and  say,  “These  are  the  points  in  the
 case.  Just  draft  a  document  for  us.”
 So,  the  advocate  cannot  guarantee
 the  accuracy  of  the  facts  represented
 to  him,  but  he  can  simply  vouch-
 safe  that  the  document  was  drafted
 by  him.  My  hon.  friend  has  stated
 that  it  will  avoid  litigation  as  regards
 benami  transfers.  I  fail  to  see  how
 it  can  in  any  way  help  in  that  direc-
 tion.  The  parties  may  come  before
 the  advocate  and  say.  “This  is  the
 document  to  be  drafted;  this  is  the
 consideration  and  this  is  the  proper-
 ty  to  be  transferred—it  may  be  a
 mortgage  or  a  sale”.  But  who  can

 26  MARCH  954  (Amendment)  ‘Bill  378

 vouchsafe  that  party  A,  who  exe-
 cutes  the  document  in  favour  of
 party  B,  is  really  executing  it  for  B
 and  that  B  is  the  real  party  con-
 cerned  in  the  transaction  No  such
 conclusion  can  be  drawn  merely
 from  the  fact  that  the  document  was
 drafted  by  an  advocate.  It  will
 have  to  be  found  by  a  reference  to
 facts  in  the  case.  It  may:  be  stated
 that  he  had  got  the  document  exe-
 cuted.  But  from  whom  did  the  con-
 sideration  proceed?  Can  there  be
 any  indication  with  regard  to  that?
 Ultimately  it  may  so  happen  that
 when  the  transaction  took  place  the
 money  was  advanced  by  altogether  a
 third  man.  He  may  come  to  be  in
 possession  of  that  property  and  pay
 taxes  with  reference  to  that  proper-
 ty.  He  may  be  the  actual  owner  of
 the  property.  All  these  are  facts
 which  have  to  be  decided  according
 to  the  circumstances  of  the  case  and
 they  will  be  ascertained  subsequent
 to  the  registration  of  the  document.
 Whenever  a  court  comes  to  the  con-
 clusion  that  a  particular  document
 is  a  benami  transaction  it  looks  into
 the  circumstances  of  the  case  as  they
 appear  from  the  behaviour  of  the
 parties  subsequent  to  the  execution
 of  the  document.  How  can  it  be  said
 that  simply  because  the  document
 was  prepared  or  drafted  by  a  pleader,
 the  transaction  that  was  shown  to
 have  taken  place  between  the  par-
 ties  was  a  genuine  one?  It  has  got
 to  be  searched  independently.  There
 is  nothing  here  which  can  annul  or
 abrogate  the  provisions  of  the  other
 Acts.  like  the  Evidence  Act.  the
 Civil  Procedure  Code.  etc.  I.  there-
 fore,  submit  that  such  a  draft  pre-
 pared  by  a  pleader.  will  not  shed
 any  light  on  the  nature  of  the  tran-
 saction.

 Again.  take  the  case  of  a  sale
 mortgage.  The  property  in  connec-
 tion  with  which  this  document  has
 been  executed  passes  from  A  to  B.
 Whether  the  nature  of  the  trangac-
 tion  is  a  sale  or  mortgage  will  have
 to  be  judged  by  other  facts  that  will
 come  to  light  thereafter.  They  may
 not  be  stated  when  the  parties  them-
 selves  agreed  to  the  execution  of  the
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 deed.  They  go  to  the  Registrar’s  it  is  a  senior  advocate,  he  will  do  it
 office  and  get  it  registered  as  a  sale
 deed.  They  get  the  document  re
 gistered  and  come  back.  But  the
 fact  whether  it  is  a  sale  or  mortgage
 emerges  only  when  the  litigation
 starts,  from  the  circumstances  of  the
 case.  I  need  not  repeat  them  here.
 There  are  certain  tests  laid  down
 to  decide  whether  a  transaction  is  a
 sale  or  mortgage.  These  are  all
 matters  which  the  court  will  go  into
 to  come  to  a  decision.  So,  the  mere
 drafting  of  a  document  by  a  pleader
 will  not  in  any  way  throw  any  light
 on  the  nature  of  the  transaction.

 Then  my  hon.  friend  stated  that  it
 will  prevent  fraud,  misrepresentation
 ‘and  so  on.  Even  in  the  case  oi
 documents  that  are  drawn  by  experts
 and  then  registered  what  happens? Even  in  such  cases  it  is  found  that  a
 fraud  is  practised  on  the  executor. I  therefore  say  that  a  mere  certifi-
 cate  of  drafting  will  not  be  a  solu-
 tion.

 Shri  S.  V.  Ramaswamy:  Chances  of
 such  allegations  of  fraud,  misrepresen-
 tation,  etc.,  will  be  greatly  lessened.

 Shri  Altekar;  My  ho.  {riend  is  en-
 titled  to  hold  that  opinion  but  I  feel
 that  it  is  not  shared  by  any  other
 Member;  I  would  rather  say  that  it
 generally  does  not  appeal  to  common
 sense.  The  fact  that  a  document  came
 to  be  drafted  by  an  eminent  expert
 does  not  give  any  great  sanctity  to
 it.  It  is  only  an  assurance  that  it  was
 done  so  in  order  to  meet  the  legal
 formalities  which  were  necessary  to  be
 gone  through  and  observed.  It  will
 mean  only  that  and  nothing  further.
 The  real  nature  of  the  transaction
 cannot  in  any  way  be  influenced  and
 that  is  the  important  point  which  we
 have  to  see  here.  With  respect  to
 certificates,  I  would  like  to  bring  to
 the  notice  of  this  hon.  House  that  this
 will  put  the  executant  to  greater  costs
 without  proportionate  gain.  I  may
 point  out  that  if  the  advocate  happens
 to  be  a  junior,  the  cost  will  be  some-
 what  less  but  the  workmanship  of  the
 draft  will  not  be  very  satisfactory.  If

 better  but  the  cost  will  be  much  higher.
 What  is,  after  all,  the  gain?  It  will
 only  mean  this  much  that  it  was  pro-
 perly  drawn,  and  nothing  further.
 Therefore,  I  beg  to  say  that  this  will
 be  an  unnecessary  tax  upon  the  exe-
 cutant  and  it  will  not  do  any  greater
 good  ultimately.

 If  we  look  to  our  common  experience
 in  courts  and  the  number  of  cases,
 what  do  we  find?  Is  it  on  account  of
 bad  drafting  that  so  many  cases  come
 to  court?  If  you  look  to  the  large  num-
 ber  of  cases,  you  will  not  find  that
 simply  because  a  particular  document
 was  not  drafted  properly  the  case
 failed  or  no  proper  justice  could  be
 done.  It  may  be  so  in  rare  cases.  Large
 number  of  transactions,  i.e.  over  ninety
 per  cent.  in  connection  with  documents
 that  are  registered,  do  not  come  into
 the  courts  at  all.  Those  that  come
 there,  are  in  many  cases,  in  connection
 with  transactions  of  a  nature  which  is
 behind  these  documents,  and  this  can-
 not  be  helped  by  mere  drafting  by  an
 able  advocate.  The  fees  to  be  paid  to
 the  advocate  will  depend  upon  his  own
 will.  Who  can  say  what  should  be
 paid  to  him?  Advocates  charge  fees  ac-
 cording  to  their  own  status  and  the  de-
 mand  that  they  can  make.  I  do  not
 in  any  way  cast  any  slur  on  the  pro-
 fession.  When  they  are  asked  to  do
 a  thing  they  will  do  it.  But  the  ques-
 tion  is  whether  any  such  work  done
 by  an  advocate  will  be  of  any  great
 use  to  the  general  public  from  the
 point  of  achieving  the  aims  and  ob-
 jects  of  this  Bill.  The  fact  is  that
 in  the  majority  of  cases  the  registered
 documents  which  come  for  execution
 are  conveniently  drafted  by  profes-
 sional  writers—not  certainly  better
 than  what  can  be  done  by  an  advocate,
 but  for  all  practical  purposes  they  are
 being  written  by  them—at  cheaper  costs.
 To  say  that  there  is  a  great  number
 of  cases  and  litigation  in  courts  simp-
 ly  because  they  are  drafted  by  those
 people  is  a  thing  which  does  not  stand
 to  our  own  experience.  Therefore,  I
 think  that  the  particular  purpose  that
 is  intended  to  be  served  by  this  amend-
 ment  will  not  be  realised.
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 Another  point  which  I  would  like  to
 bring  to  the  notice  of  the  hon.  House
 ig  this:  is  there  to  be  any  sort  of  res-
 triction  regarding  the  standing  of  advo-
 cates?  There  is  absolutely  no  restric-
 tion  written  here.  Who  is  to  be  the
 advocate?  What  should  be  his  quali-
 fication?  What  should  be  his  standing?
 There  is  no  definition  given  in  this  Bill.
 I  think  for  the  purpose’  of  legislation
 the  definition  of  the  advocate  should
 be  given.  From  that  point  of  view
 also...

 An  Hon.  Member:  That  is  not  a  fair
 argument.

 Shri  Altekar:.  There  will  be  some
 difficulty,  as  the  term  advocate  is  used
 differently  in  different  places  in  this.
 country.

 What  I  ultimately  think  is  that  such
 8  measure  will  not  in  any  way  be
 helpful  in  removing  the  difficulties  and
 the  great  hardships  that  are  felt  by
 the  various  persons  who  want  to  go
 for  registration.  It  will  not  be  solved
 in  the  manner  in  which  my  hon.  friend
 has  attempted  to  do  it.  I  therefore
 think  that  this  Bill  is  not  in  any  way
 a  helpful  step  in  that  direction.

 With  these  words  I  would  like  to
 oppose  the  motion.

 Shri  Nambilar:  If  the  House  can  have
 the  hon.  Minister’s  opinion  we  can
 decide  whether  to  proceed  with  the
 Bill  or  not.

 Mr.  Chairman:  If  the  hon.  Minister
 chooses  to  take  part  in  the  debate  at
 this  stage  I  will  certainly  call  him.

 Shri  Raghuramaiah:  I  agree  with  Mr.
 Altekar  that  Mr.  Ramaswamy  has  claim-
 ed  too  much  for  this  Bill  and,  I  think,
 in  that  way  has  spoiled  the  little  sym-
 pathy  we  could  have  given  him.  Mr.
 Altekar  has  rightly  pointed  out  the
 Scope  of  the  Bill.  I  think  Mr.  Rama-
 Swamy  has  roamed  all  over  the  Evi-.
 dence  Act  and  what  not.  Of  course
 we  have  a  good  knowledge  of  his  know-
 ledge  of  law.  But  I  think  he  could
 have  been  a  little  simpler.
 59  PSD  eae t...
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 As  Mr.  Altekar  pointed  out.  the  scope
 of  this  Bill  is  very  narrow,  very  limit-
 ed.  The  object  is  to  prevent  the
 numerous  documents  which  are  of
 great  value  at  times  from  being  draft-
 ed  by  touts,  private  persons  and  all
 kinds  of  semi-professional  people  who
 have  hardly  any  precise  knowledge  of
 the  latest  developments  in  law.  They
 are  a  set  of  people  who  neither  original-
 ly  read  any  law,  nor  do  they  attempt
 to  follow  the  latest  law.  To  them  the
 profession  is  one  of  heredity.  They
 are  solely  guided  by  catch  phrases
 and  catch  expressions.

 Shri  Vallatharas  (Pudukkottal):  On
 a  point  of  order.

 Shri  Raghuramatiah:  I  am  talking  of
 some  touts,  not  you.

 Shri  Vallatharas:  I  submit  that
 observations  insinuating  the  character.
 efficiency  and  equipment  of  an  hon.
 Member  in  an  indirect  form,  casting
 some  reflections  may  not  be  allowed.

 Mr.  Chairman:  Order,  order.  There
 is  no  insinuation  whatsoever.  The  hon.
 Member  is  now  making  an  insinuation.
 There  is  no  point  of  order  involved.

 Shri  Raghuramaiah:  I  was  going  to
 compliment  the  lawyer  Members  of
 this  House.  My  friend  should  have  had
 a  little  more  patience,  because  I  was
 going  to  say  that  the  moment  we  re-
 move  this  drafting  from  people  who
 have  very  limited  knowledge  or  no
 knowledge  of  law  and  leave  it  to
 members  of  the  honourable  and  great
 profession  the  representatives  of  which
 are  to  be  found  in  a  very  large  num-
 ber  here,  there  would  be  less  litigation
 {n  the  country.

 The  interpretation  of  documents  have
 given  room  to  so  much  Htigation  in
 this  country,  and  the  object  of  the  Bill.
 if  I  understood  Mr.  Ramaswamy  and
 interpret  him  correctly—though  I  must
 confess  that  I  got  a  little  confused  by
 his  very  elaborate  treatise  on  so  many
 things—is  to  bring  down  litigation.  to
 ensure  that  the  documents  are  proper-
 ly  and  well  drafted,  so  that  there  would
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 {Shri  Raghuramaiah]
 be  less  room  for  interpretation  or  mis-
 interpretation,  as  the  caSe  may  be.
 And  in  this  particular  case  he  has,  [
 think  rightly,  given  a  margin  of  five
 hundred  rupees.  We  know  it  is  not
 the  intention  to  drive  every  small  man
 or  every  small  transaction  to  go  to  an
 advocate  and  get  a  certificate.  Really,
 documents  involving  higher  amounts,
 bigger  properties  etc.,  should  be  care-
 fully  drafted  and  when  it  is  certified
 by  an  advocate  there  is  an  assurance
 that  he  has  looked  into  it.  The  moment
 an  advocate  takes  responsibility  for  a
 document,  there  is  an  implied  assurance
 that  the  advocate  has  gone  through  it
 very  carefully  and  that  the  document
 is  properly  drafted.  Of  course,  as
 Mr.  Altekar  said,  in  the  initial  stages

 26  MARCH  954

 it  may  cost  a  little  more,  because,  even
 the  Bill  as  it  is  drafted  does  not  pre-
 vent  the  original  draft  being  prepared
 by  somebody  else.  What  happens  is
 that  someone  who  is  more  intimately

 “connected  with  the  transaction  will
 probably  put  up  a  draft,  it  will  then
 80  to  the  advocate  who  will  go  through
 it  and  modify  where  necessary.  The
 responsibility  of  the  man  who  actually
 drafts  it  is  not  taken  away  but  what
 is  ensured  is  supervision  by  a  man
 who  knows  law.  Therefore,  I  think
 it  is  a  healthy  measure.  As  a  matter
 of  fact,  the  scope  for  people  who  are
 not  actually  holders  of  any  degree  or
 diploma  in  Law  is  not  entirely  taken
 away;  up  to  Rs.  500  the  present  prac-
 tice  can  continue  and  only  beyond
 Rs.  500  we  need  the  certificate  of  an
 advocate.  In  this  country  where  illi-
 teracy  is  so  very  great,  where  there
 are  sO  many  cases  being  built  up
 every  day,  where  few  people  besides
 advocates  have  an  opportunity  of
 following  the  latest  decisions  of  courts,
 I  think  we  should  encourage  a  mea-
 sure  of  this  nature.

 IT  agree  with  Mr.  Altekar  on  one
 point,  that  Mr.  Ramaswamy  has  been
 very  partial  to  ‘advocates’.  The  word
 is  not  defined.  I  do  not  know  whether
 it  would  be  proper  to  construe  it  as
 implying  the  pleaders  and  vakils  who
 are  also  equally  qualified.  Probably
 that  is  his  intention.  I  am  sure  when

 .
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 the  time  comes  he  will  have  no  objec-
 tion  to  enlarge  the  word  ‘advocate’  to
 include  the  pleaders  and  vakils.

 In  any  event  the  Motion  before  the
 House  is  very  simple;  it  is  only  for
 circulation  of  the  Bill  for  eliciting
 public  opinion.  There  is  no  harm  in
 allowing  this.  If  we  find  the  vast
 majority  of  the  people  are  against  this
 and  they  want  the  present  state  of
 affairs  to  continue,  probably,  Mr.
 Ramaswamy  will  be  the  first  man  to
 drop  it.  So,  I  would  earnestly  urge
 that  a  chance  to  elicit  public  opinion
 in  respect  of  this  Bill  should  be  given.

 Shri  A.  M.  Thomas:  Mr.  Chairman,
 I  do  not  want  to  assume  an  air  of  patro-
 nage  as  has  been  done  by  my  hon.
 friend  Shri  Raghuramaiah;  at  the  same
 time  I  regret  my  inability  to  support
 the  Bill  that  Mr.  Ramaswamy  has
 brought  before  the  House.  I  would
 submit  that  in  several  law  lectures  to
 apprentices  and  students  of  law,  several
 experienced  lawyers  have  said  that  it
 would  be  better  to  build  up  a  system
 of  family  lawyers  and  that  {t  would  be
 very  desirable  to  consult  a  lawyer  in
 drafting  documents  for  executing  sale
 deeds,  mertgages,  settlement  deeds,
 wills  etc.  In  this  respect  it  would  be
 better  to  create  public  opinion  and  it
 is  not  possible  to  have  that  object  ful-
 filled  by  the  Bill  that  my  hon.  friend
 has  brought  before  the  House.  Of
 course,  the  object  that  he  has  mention-
 ed  in  the  Bill  is  quite  laudable.  His
 object  is,  as  he  says  in  the  Bill:

 “This  Bill  is  intendéd  to  amend
 the  Indian  Registration  Act,  908
 (XVI  of  1908),  so  that  the  volume
 of  litigation  may  go  down  and  the
 poor  and  illiterate  people  may  be
 sayeq  the  money,  time  and  both-
 eration  of  litigation.”

 I  submit  that  the  objective  with  which
 this  Bill  has  been  brought  would
 never  be  fulfilled  by  the  enactment  of
 a  legislation  of  this  kind.  As  has  been
 mentioned  by  my  friends  Shri  Altekar
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 and  Shri  Raghuramaiah,  our  country
 is  a  very  vast  country  with  a  popula-
 tion  which  we  do  not  meet  with  in
 other  countries.  We  have  got  a  popu-
 lation  of  36  crores.  It  will  not  at  all
 be  possible  to  enforce  this  Bill.  You
 will  be  putting  up  needless  difficulties
 in  the  way  of  poor  people  entering  in-
 to  transactions.  To  ask  a  poor  man  in
 this  country,  who  has  got  property
 worth  only  Rs.  250  or  500,  and  who
 wants  to  deal  with  that  property,  to
 go  to  a  Jawyer  for  drafting  the  docu-
 ment  and  to  pay  him  the  fee  that  is
 to  be  stipulated  by  him,  will  be  a  great
 hardship.

 My  hon.  friend  Shri  S.  V.  Rama-
 swamy  referred  to  the  system  of
 licensing  obtaining  in  the  United  King-
 dom.  That  is  an  enabling  provision
 and  there  is  no  harm  in  introducing
 such  a  licensing  system  in  our  country
 also.  People  can  go  to  such  people
 and  get  their  documents  drawn  up
 by  them.  But,  I  do  not  think  that  there
 is  any  element  of  compulsion  even  in
 England  that  to  have  a  document  regis-
 tered,  it  should  have  been  drawn  up
 or  certified  by  a  lawyer.  I  do  not  think
 that  such  a  restriction  obtains  in  any
 country  for  that_  matter.

 Shri  Tek  Chand  (Ambala-Simla):
 They  are  always  drawn  up  by  lawyers
 there.

 Shri  A.  M.  Thomas:  My  hon.  friend
 was  rather  apologetic  when  he  said
 that  it  was  not  at  all  his  intention,  and
 that  it  was  not  with  any  motive  to
 help  the  lawyers  that  he  has  brought
 this  Bill.  We  do  not  question  his  mo-
 tive  at  all.  I  would  submit  that  if  we
 introduce  such  a  provision  now,  it
 will  be  degrading  the  profession  of
 lawyers.  Just  as  my  hon.  friend  Shri
 Altekar  pointed  out,  if  you  ask  an
 advocate  to  draw  up  a  document  in
 which  the  property  involved  is  worth
 only  Rs.  250  or  300,  what  will  be  the
 fee  that  he  will  have  to  levy?  When
 we  prescribe  that  a  document,  to  be
 registered  should  be  certified  by  a
 lawyer,  there  is  also  a  corresponding
 duty  to  see  that  the  fee  payable  to  the
 lawyer  or  advocate  as  the  case  may
 be,  is  also  fixed.  I  do  not  think  that
 my  hon.  friend  Shri  S.  V.  Ramaswamy
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 ever  contemplates  the  fixation  of  any
 fees  for  the  drawing  up  or  certifying
 of  such  documents.  It  is  left  to  the
 sweet  will  and  pleasure  of  the  advo-
 cate  or  lawyer  to  fix  his  own  fee  or
 also  to  underestimate  the  work  that
 he  has  done.  You  know,  Sir,  that  there
 is  very  keen  competition  in  the  pro
 fession  now.  It  is  desirable  that  the
 morale  of  the  profession  is  kept  up.  If
 such  provisions  are  introduced,  I
 would  submit  that  it  will  lead  to  a
 great  abuse  among  the  legal  pro-
 fession.

 Not  only  that.  My  hon,  friend  said
 that  if  the  document  is  certified  by  a
 lawyer  or  if  it  is  drawn  up  by  him,  it
 will  be  a  safety  valve  to  avoid  liti-
 gation.  I  would  submit  that  there  is
 absolutely  no  such  safety  in  having
 a  document  drafted  by  an  advocate.
 Of  course,  to  comply  with  the  legal
 formalities,  it  would  be  advisable  for
 people  to  consult  lawyers  and  have
 their  documents  drawn  up  by  them.
 But,  because  a  document  has  been
 drawn  up  by  a  lawyer,  I  do  not  think
 any  premium  has  to  be  put  upon
 that  document.  J  would  submit  that
 if  such  a  document  comes  up  before
 the  court,  the  court  is  even  likely  to
 view  that  document  with  some  suspi-
 cion.

 Some  Hon.  Members:  Why?
 Shri  A.  M.  Thomas:  It  may  even

 Say  that  it  does  not  import  the  true
 intention  of  the  parties  and  that  to
 comply  with  the  legal  formalities,  the
 lawyer  would  have  substituted  his
 own  intention  into  the  document.  I
 am  sorry  I  cannot  agree  with  my  hon.
 friend’s  contention  that  by  having  a
 document  drawn  up  by  a  lawyer,  we
 will  be  safeguarding  the  interests  of
 the  parties.  It  will  be  putting  up
 endless  difficulties  in  the  way  of  free-
 dom  of  contract  between  the  parties,
 and  I  do  not  think  that  we  need  such
 a  legislation  in  the  present  state  of
 things.

 Shri  Tek  Chand:  I  heard  with  the
 utmost  care  the  last  three  speeches
 which  have  criticised  the  objectives  of
 the  Bill  and  the  speech  of  the  author.  I
 think  the  criticism  has  not  been  very
 fair  either  to  the  author  or  to  the  Bill.
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 {Shri  Tek  Chand]
 So  far  as  the  objectives  of  the  Bill

 are  concerned,  they  are  fairly  clear.
 The  object  of  the  Bill  is  that  so  far  as
 draftsmanship  of  legal  documents  is
 concerned,  it  should  be  in  competent
 hands,  and  it  should  not  be  left  to
 quacks,  viz,  the  deed  writers  or  the
 Visiga-nawis,  that  they  should  not
 draft  the  documents  andiland  people
 into  difficulties  and  troubles  later.
 It  ४  very  much  better  that  a  compe-
 tent  lawyer  is  engaged.  He  knows
 the  law.  He  knows’  what  are  re-
 quired  for  purposes  of  compliance
 having  regard  to  the  nature  of  the
 document.  He  drafts  the  document,
 and  then  the  document  is  presented
 for  registration.  The  result  will  be
 that  a  lot  of  litigation  will  be  sav-
 ed,  unnecessary  expense  will  be  sav-
 ed,  and  this  class  of  deed  writers
 who  are  innecent  of  law,  innocent
 of  procedure,  will  be  eliminated.

 I  would,  however,  like  to  say  one
 thing.  Tt  is  very  desirable  as  it  is  in
 England  that  there  should  really  be
 a  Class  of  conveyancing  lawyers,
 This  is  a  work  done  by  conveyanc-
 ing  lawyers,  people  adept  or  expert
 in  the  art  of  conveyancing,  a  very
 difficult  thing.  There  may  not  be
 very  meny  lawyets  who  would
 readily  undertake  to  execute  a
 complicated  document,  and  that  is
 why  in  England  there  is  this  class
 of  lawyers  called  conveyancers  or
 conveyancing  lawyers.  Therefore, it  would  be  in  the  fitness  of  things
 that,  before  putting  a  premium  on
 ignorance,  before  these  deed  writers
 are  let  loose  on  the  poor  litigants,
 there  should  be  available  the  ser-
 vices  of  a  competent  lawyer  who
 may  be  able  to  guide  them.

 There  was  another  criticism  that
 “advocates”  have  not  been  defined,  and
 therefore  the  Bill  is  bad—as  if  the
 expression  “advocate”  igs  unknown  to
 law  or  the  statute-book.  We  have  only
 to  turn  to  the  Legal  Practitioners  Act
 to  find  the  definition.  This  is  not  a

 Led
 criticism  of  Mr.  Ramaswamy’s

 One  thing  may  be  said,  that  instead
 of  having  that  the  figure  should  ex-
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 ceed  Rs.  500,  because  the  people  are

 poor,  let  it  exceed  Rs.  1,000.  That  is

 understandable.  There  can  be  diff-
 erence  of  opinion  on  that,  but  it  is

 very  desirable  that  now  that  we  are
 churning  up  so  much  law,  so  much

 legislation,  that  the  guidance  of  pro-
 per  lawyers  should  be  available.

 The  law  of  registration,  like  other
 branches  of  law,  is  a  veritable  trap
 and  the  result  is  that  a  lot  of  money
 is  wasted  because  things  are  handed
 over  to  the  deed  writers  and  not  given
 to  the  lawyers.  A  little  money  spent
 on  a  competent  lawyer  will  save  a  lot
 of  worry  and  a_  lot  of  litigation.  I
 wish  I  could  say  a  good  deal  more  in
 support  of  the  Bill,  but  since  a  very
 important  Bill  is  awaiting—Mr.
 Patnaik’s  Bill—I  would  rather  that  that
 Bill  comes  up,  and  should  not  talk
 more  on  this  Bill.

 Shri  Raghavachari:  I  rise  to  oppose
 this  Bill.  I  have  also  been  a  lawyer,
 and  my  considered  opinion,  after  list-
 ening  to  the  speeches  of  the  mover  and
 of  those  in  favour  and  those  against,
 is  that  so  far  as  this  Bill  and  its  scope
 are  concerned,  it  defeats  the  purpose
 with  which  it  is  brought.  It  ig  ill-con-
 ceived,  ill-drafted  and  will  simply
 result  in  being  more  burdensome  and
 inconvenient  to  the  people  whom  my
 friend  wishes  to  serve.

 Unfortunately,  the  notion  is  that  we
 too  should  have  a  tine  society  where
 law  and  its  practice  might  be  better
 ordered;  this  is  not  available  in  liudia.
 It  isno  use  thinking  of  other  countries.
 These  conditions  might  be  available  in
 Malaya,  in  England;  they  may  be
 available  everywhere  in  the  world,
 but  what  are  the  conditions  in
 India?  My  friend  conceeds  our
 people  are  illiterate,  they  cannot

 even  and  they
 are  ignorant  and  they  must  go
 to  somebody  or  other  for  help.
 And  we  know  Sub-Registrar’s  offices
 are  located  in  almost  every  nook  and
 corner  of  the  country,  and  my  friend
 wants  a  certificate  from  an  advocate  to
 be  produced  before  a  Sub-Registrar’s
 office.  The  man  has  first  to  travel  50
 to  200  miles  to  the  headquarters  where
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 an  advocate  or  a  lawyer  can  be  found.
 You  must  consult  him  and  then  you
 must  pay  him.  Now,  the  question  will
 be  simply  this.  Will  this  drafting  bya
 lawyer  bring  about  the  avoidance  cf
 all  the  ills  which  are  now  there,  as  the
 hon.  Mover  of  the  Bill  thinks?

 _Shri  Achuthan  (Crangannur):  Not
 all  the  ills,  but  some  of  them.

 Shri  Raghavachari:  The  whole  point
 is  that  after  all,  the  person  who  is  to
 draft  these  things  has  to  do  it  on  the
 basis  of  the  information  that  he  gets
 from  the  ignorant  man.  Many  law-
 yers  are  even  now  drafting  plaints,
 written  statements  and  cases,  and  yet,
 how  many  of  them  have  not  failed  in
 the  courts,  on  account  of  wrong  dra-
 fting?  It  might  not  be  the  experience
 of  people  who  are  practising  in  the
 Supreme  Court  or  the  High  Court,  be-
 cause  many  of  these  things  are  nipped
 in  the  bud  in  the  District  Courts  or
 the  Munsif’s  Courts.  So.  the  main
 question  here  is  that  the  drafting  has
 to  be  based  on  the  information  which
 the  ignorant  party  gives.

 As  you  rightly  pointed  out,  Sir,
 benami  transactions  have  no  _  place
 here  at  all;  so  also  frauds  etc.  arising
 out  of  benami  transactions  do  not
 come  into  the  picture.  in  regard  to
 this  Bill.  It  simply  results  in  creat-
 ing  a  situation,  where  the  poor  and
 ignorant  man  is  asked  to  cross  two  or
 three  hurdles  before  getting  a  docu-
 ment  registered.  I  would  like  to  ask
 my  hon.  friend  how  many  documents
 have  been  registered  in  the  country,
 and  how  many  of  them  have  been  the
 subject  of  litigation.  What  is  the
 percentage  of  documents  that  have
 been  the  subject  of  litigation?  Svch
 documents  are  there,  when  people
 purposely  create  such  documents.  The
 lawyer  is  there.  but  he  is  not  to  be  a
 moralist  diving  deep  into  things,  and
 then  advise  his  client,  do  this.  do  that
 etc.;  he  will  only  ask  the  client.  what
 is  the  purpose  for  which  you  have
 come,  and  if  the  client  says,  these  are
 the  difficulties,  the  lawyer  will  only
 suggest  ways  and  means  to  serve  the
 purpose  for  which  the  client  has  coine
 to  him.
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 ‘Shri  Nambiar:  To  the  extent  of  the
 fees  given!

 Shri  Raghavachari:  No  doubt,  the
 lawyer  may  give  advice  to  his  client  to
 do  this  or  that,  but  ultimately  it  is  all
 left  to  the  party.  So,  the  question  of
 avoiding  fraud  and  other  things  does
 not  come  in  here  at  all.  The  other
 party  can  always  start  the  thing,  and
 it  is  difficult  then  for  the  client  to
 avoid  the  litigation.

 The  other  point  that  my  hon.  friend
 wants  is  this.  He  wants  that  all  docu-
 ments  relating  to  immovable  property
 should  be  registered.  You  know  that
 there  are  only  certain  documents
 which  require  to  be  registered;  not
 every  document  relating  to  immovable
 property  is  expected  to  be  registered.
 But:  my  hon,  friend  here  wants  that
 every  document  relating  to  immovable
 property  should  be  accompanied  by  a
 lawyer’s  certificate.  Documents  invol-
 ving  a  transfer  for  valuable  considera-
 tion  etc.  are  to  be  registered —we  all
 know  well.  But  here  every  document
 relating  to  immovable  property  is
 expected  to  be  accompanied  by  a  cer-
 tificate.  Supposing  I  take  the  lease  of
 a  house.  that  does  not  require  to  be
 registered.  But  according  to  this  Bill,
 I  am  expected  to  have  it  rogistered.
 That  is  why  I  am  submitting  that  this
 measure  is  ill-drafted.

 Shri  8S,  V.  Ramaswamy:  On  a  point
 of  order.  I  am  not  introducing  any-
 thing  new  here.  Kindly  read  section
 2l  (l)  of  the  Act.  It  reads:

 “No  testamentary  documenrt..........

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  is  trying  to  make  a
 speech  again.

 Shri  Raghavachari:  My  next  pvint  is
 this.  Is  this  a  country  where  there  isa
 body  of  lawyers  who  have  made  it
 their  profession  to  do  conveyancing
 business?  That  kind  of  practice  is  not
 to  be  found  here  at  all.  This  is  even
 unknown  to  many  in  the  mofussil.
 Only  Mr.  Justice  Mack  of  the  Madras
 High  Court  has  been  very  fond  of
 popularising  this  idea.  Wherever  be
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 went,  he  has  been  saying,  oh,  law-
 yers,  you  had  better  organise  yoursel-
 ves  in  different  mofussil  or  tahsil
 headquarters,  and  do  the  busiuess  of
 conveyancing,  and  thereby  save  the
 country  and  serve  the  country,  be-
 sides  solving  the  unemployment  prob-
 lem.  This.is  what  he  has  been  doing
 all  along  and  that  is  the  proper  way
 of  bringing  about  the  wholesome  prac-
 tice,  and  not  by  drafting  a  measure  of
 this  nature,  and  driving  everybody
 and  compelling  every  person  to  go  to
 a  lawyer  and  get  his  certificate.

 My  own  fear  is  this.  If  any  docu-
 ment  unfortunately  goes  to  court,  and
 along  with  it,  the  lawyer  who  drafted
 it  will  also  have  to  go  into  the  witness-
 box,  I  shudder  to  think  what  will  be
 the  position  that  he  has  to  occupy
 there.  After  all,  he  acts  on  informa-
 tion  given  to  him  by  the  party.  So,
 why  should  his  name  be  brought  in
 anywhere?  Ifa  lawyer  drafts  a  docu-
 ment,  is  it  anywhere  said  that  he  is
 liable  for  damages  to  the  party?  There
 is  nothing  of  the  kind.
 7  pM.

 Therefore,  Sir,  without  taking  much
 time,  as  my  friends  request,  because
 the  next  more  important  Bill  is  there,
 I  will  say  this.  There  is  one  argu-
 ment.  What  does  it  harm  if  it  is  cir-
 culated  for  eliciting  opinion?  Now,
 with  regard  to  eliciting  public  opinion,
 it  is  not  an  easy  matter;  it  is  a  costly
 matter.  Mr.  Ramaswamy  says  that
 every  document  before  it  is  registered
 should  have  a  certificate  of  a  lawyer
 attached  to  it  after  paying  some  fees.
 Similarly,  if  every  Bill,  irrespective  of
 whether  it  is  patently  needed  by  the
 country  or  not,  is  to  be  circulated  for
 eliciting  public  opinion,  public  funds
 will  be  wasted.  It  is  not  desirable  that
 public  funds  should  be  wasted  for  eli-
 citing  opinion  on  Bills  of  this  kind.
 Therefore,  I  stoutly  oppose  this  Bill
 and  say  that  this  Bill  is  not  at  all  a
 thing  which  requires  further  censi-
 deration.

 Shri  Achuthan  rose—
 Mr.  Chairman:  This  Bill  has  been

 sufficiently  discussed.  Let  us  hear  the
 hon,  the  Law  Minister.

 26  MARCH  i954  (Amendment)  Bill  3392

 Shri  Biswas:  Sir,  I  thought  first
 that  I  should  not  speak  on  this  Bill.  It
 has  been  discussed  at  great  length
 from  different  sections  of  the  House
 and  the  bulk  of  the  opinion  is  against
 the  Bill  and  against  its  circulation.  So
 far  as  I  am  concerned,  oversonally  I
 do  not  think  any  useful  purpose  would
 be  served  by  circulation  because  the
 points  of  view  which  would  be  elicited
 by  circulation  have  already  found  ex-
 pression  on  the  floor  of  the  House.  I
 do  not  think  anything  new  carn  be
 added  by  way  of  circulation.  At  the
 same  time,  having  regard  to  the  fact
 that  my  hon.  friend  here  has  taken  80
 much  pains  over  this  Bill—he  has  tra-
 velled  over  the  whole  legal  world  to
 find  out  what  is  the  law  in  this  coun-
 try,  in  Canada,  in  Australia,  in  Eng-
 land,  in  America  and  so  on—I  think
 at  least  for  his  sake  the  House  may  be
 willing  to  send  the  Bill.........

 Some  Hon.  Members:  No,  no.

 Shri  Biswas:......  for  obtaining  opi-
 nion,  to  see  if  any  new  light  is  thrown,
 The  object  which  he  has  in  view,  as
 has  been  pointed  out,  is  very  good.  He
 wants  to  discourage  litigation,  to  put
 a  stop  to  frivolous  litigation.

 Shri  N.  C.  Chatterjee:  But  never  do
 it  by  this  measure.

 Shri  Biswas:  The  point  which  he  has
 overlooked—if  I  may  say  so  with  due
 respect  to  him—is  this:  what  does  he
 seek  to  cure  by  this  measure?  If  a
 document  is  ill-drafted,  it  gives  rise  to
 questions.  difficult  questions,  of  inter-
 pretation.  Now,  in  how  many  cases,
 does  the  question  of  interpretation
 arise?  As  a  matter  of  fact.  he  was
 speaking  about  checking  fraudulent
 transactions.  The  Registration  Act
 strikes  at  documents;  it  does  not  strike
 at  transactions.  If  the  transaction  is
 fraudulent  or  otherwise  it  is  untenable,
 that  is,  not  maintainable  in  a  court  of
 law,  well,  that  does  not  depend  upon
 the  drafting  of  the  document.  Sup-
 pose  the  document  is  drafted  by  the
 highest  legal  luminary  available,  that
 does  not  protect  it  from  onslaught

 _when  the  matter  comes  before  the
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 court.  Take  the  classical  instance  of
 the  case  which  went  up  to  the  Privy
 Council—the  will  of  Prasanna  Kumar
 Tagore.  That  was  drafted  by  men
 possessed  of  the  highest  legal  talent.

 Shri  N.  C.  Chatterjee:  Chief  Justice
 of  the  High  Court!

 Shri  Biswas:  That  will  was  simply
 torn  to  pieces  by  the  Privy  Council.

 Shri  S.  V.  Ramaswamy:  I  am  sorry
 to  interrupt.  This  Bill  deals  with
 non-testamentary  documents.

 Shri  Biswas:  I  am  only  pointing  out
 that  drafting  is  not  the  panacea  for  all
 ills.  A  will  dealing  with  property
 worth  crores  of  rupees  is  certainly
 more  important  than  a  non-testament-
 ary  document  relating  to  property
 worth  Rs.  500.  Even  such  a  document
 executed  with  the  assistance  of  the
 highest  legal  talent  available  did  not
 escape  not  merely  criticism  hut  des-
 truction  when  it  turned  up  before  the
 highest  court.  That  is  the  position.
 Now  even  taking  a  document,  a  deed
 of  transfer,  relating  to  property  worth
 above  Rs.  500,  how  do  you  save  it
 from  attack  because  of  a  certificate  of
 a  lawyer,  say,  of  an  advocate  of  one
 year’s  standing?  Even  an  advocate  of
 one  month’s  standing  will  satisfy  the
 requirements  of  this  Bill;  what  impor-
 tance  will  you  attach  to  the  opinion  of
 such  an  advocate?  You  say  that  it
 must  be  accompanied  by  a  certificate
 from  a  lawyer,  from  an  advocate.  Will
 the  lawyer  be  prepared  to  give  a  cer-
 tificate  that  he  has  himself  verified
 his  instructions  and  then  drawn  up  the
 document?  Somebody  comes  to  him
 after  the  document  has  been  actually
 drawn  up.  It  is  presented  to  the  udvo-
 cate.  It  depends  on  the  advocate—
 good  or  bad,  I  do  notsay.  The  advo-
 cate  may  take  my  word  and  sign  the
 certificate.  What  is  the  value  of  the
 certificate?

 Shri  N.  C.  Chatterjee:  ‘Medical  cer-
 tificate’!

 Shri  Biswas:  A  medical  certificate
 granted  by  a  medical  practitioner—
 you  know  what  it  is  worth.  When  it  is
 produced  before  the  appointing
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 authority  or  before  the  head  of  the  de-
 partment,  it  is  rejected,  unless  it  is  by
 a  registered  medical  practitioner  and
 so  on.  So  what  is  the  value  of  the  cer-
 tificate?  Can  it  be  said  that  drafting
 is  all  that  is  necessary,  and  that  if  the
 drafting  is  above  criticism,  above  re
 proach,  there  is  a  guarantee  that  the
 court,  as  soon  as  it  sees  the  signature
 of  a  lawyer  at  the  bottom  of  the  docu-
 ment,  will  accept  it  as  conclusive  as  to
 the  contents  and  as  to  the  interpreta-
 tion  which  is  to  be  put  on  particular
 words?  It  is  absolutely  futile.  This
 will  certainly  not  achieve  the  pur-
 pose  my  hon.  friend  has  in  view;  that
 ig  my  personal  opinion.  But,  I  will
 not  object  to  circulation  if  the  House
 thinks  that  he  ought  to  be  given  a
 chance.  If  it  goes  for  circulation,  it
 means  that  you  are  giving  the  Mover
 a  chance  to  drop  the  Bill.  Because,
 I  am  sure,  when  the  opinions  come,  he
 will  himself  get  up  and  say,  ‘I  do  not
 wish  to  proceed  with  this  matter’.  I
 will  not  stand  in  his  way  if  the  House
 thinks  that  this  is  a  matter  in  which
 public  opinion  ought  to  be  elicited.

 Shri  Raghuramaiah:  On  a  point  of
 clarification,  Sir.  It  is  very  import-
 ant.  The  hon,  Minister  said  that  this
 is  not  a  matter  which,  according  ६0
 him,  requires  any  eliciting  of  public
 opinion.  But,  as  a  special  concession
 to  our  hon.  friend,  he  is  willing  to
 have  it  circulated.  I  wou'qd  like  to
 know  whether  it  is  the  policy  of  the
 Government  that  in  case  where  a  Bill
 is  prepareq  serfously  and  canvassed
 elaborately,  there  should  be  circula-
 tion.

 Shri  Biswas:  I  think  my  hon.  friend
 has  sense  enough  to  understand  from
 what  point  of  view  I  made  that  sug-
 gestion.

 Mr,  Chairman:  Does  the  hon.  Mem-
 ber  want  to  reply?

 Shri  S,  V.  Ramaswamy:  I  will  he
 very  brief,  Sir.  I  will  first  answer
 Mr.  Raghavachari.  He  said  the  langu-
 age  was  defective.  I  have  copied  the
 language  of  section  2l().  My  sub-
 section  (5)  reads  thus:

 “No  non-testamentary  document
 telating  to  immovable  property
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 shall  be  accepted  for  registration
 unless  it  is  certifled  by  an  advo-
 cate  that  it  has  been  prepared  by
 him,  if  the  value  of  the  property
 covered  by  the  document  exceeds
 rupees  five  hundred.”

 I  have  not  introduced  any  ambi-
 guous  language  at  all.

 Shri  Mulchand  Dube  (Farrukhabad
 Distt—North):  The  kind  of  documents
 to  which  section  2l  relates  are  spe-
 cifled  in  the  section  itself.

 Shri  8.  V.  Ramaswamy:  By  the  rules
 of  construction  of  statutes,  whatever
 applies  to  the  previous  sub-section  will
 apply  to  the  succeeding  one.  So,  there
 is  no  difficulty  about  that.

 The  other  point  is  about  Mr.  A.  M.
 Thomas  shedding  tears  for  the  com-
 mon  man.  He  said  that  it  will  be  a
 burden  on  the  executant.  He  will
 have  to  pay  more  and  so  on.  Evi-
 dently,  my  friend  does  not  know  how
 the  shanbhog,  the  village  karnam  or
 the  scribe  squeezes  the  people  for  writ-
 ing  the  document,  with  no  certainty
 vr  no  finality  about  the  documents
 written  by  him.  I  would  rather  in-
 stead  of  the  man  going  to  somebody
 else  he  goes  to  a  professional  man  and
 gets  it  done.  The  professional.  man
 has  something  at  stake  and  he  will  do
 it  carefully  and  correctly.  I  know  of
 cases  where  the  village  karnam  charges
 5  to  0  per  cent.  of  the  value  of  the
 property.  Even  the  karnam  takes
 Rs.  1,000,  Rs.  2.000  and  more  for  writ-
 ing  documents.  which  have  only  ended
 in  ruinous  litigation.  We  know  that
 parties  have  entered  into  transactions
 without  the  knowledge  or  help  of  the
 advocate  and  I  do  not  claim  that  if
 lawyers  write  up  this  document.  there
 will  not  be  litigation.  That  would  be  an
 absurd  claim  to  make.  All  that  I  am
 saying  is  that  the  difficulties  will  be
 minimised,  because  they  have  got
 something  at  stake.  They  cannot  easi-
 ly  stake  thelr  reputation.  If  a  lawyer
 affixes  his  signature  and  then  the
 document  ends  disastrously  to  the
 party,  the  lawyer  is  rufned  for  ever
 and  he  is  an  example  for  the  others.
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 So,  a  professional  man  will  be  parti-
 cularly  careful  to  see  that  the  docu-
 ment  evidences  the  truth  of  the  trans-
 action  and  will  not  lend  himself  easi-
 ly  to  documents  of  a  dubious  nature
 or  documents  which  will  be  question-
 ed  subsequently  in  a  court  of  law.  It
 is  to  prevent  documents  of  that  nature
 being  created  that  I  brought  forward
 this  measure.  If  the  drafting  is  done
 by  the  village  writer  or  scribe,  he  has
 not  that  amount  of  professional  inte-
 grity  or  reputation  at  stake  to  stick  to
 something  which  is  true.  We  have
 often  come  across  cases,  in  our  pro-
 fessional  work,  where  this  type  of
 delinquency  happens.  In  order  to
 prevent  as  far  as  possible,  in  order  to
 keep  down,  in  order  to  minimise  such
 types  of  mischief,  I  have  brought
 forward  this  measure.  The  hon.  Law
 Minister  was  pleased  to  say  that  he
 has  no  objectionto  the  Bill  being  cir-
 culated  because  he  was  sure  the  opin-
 ion  will  be  such  that  I  will  drop  the
 Bill.  I  beg  to  differ  from  him.  In  an
 earlier  bill,  which  was  accepted  by  the
 House  ultimately,  I  am  told  that  prior
 to  its  circulation  it  was  expected  that
 the  whole  country  was  opposed  to  it.
 Even  the  hon.  Law  Minister  said  that
 the  jury  system  must  remain  and  it
 was  a  worthy  institution,  but  the  opi-
 nion  elicited  from  the  country  was
 that  80  to  85  per  cent.  was  against  the
 jury  system.

 Shri  Biswas:  I  only  said  that  my  ex-
 perience  in  Bengal  was  that  jury  trial
 was  a  success,  at  least  50  per  cent.

 Shri  8.  V.  Ramaswamy:  Even  ४०,  I
 am  confident,  as  confident  that  I  am
 alive  while  speaking,  that  if  this  Bill
 is  circulated  for  eliciting  public  opi-
 nion,  I  am  dead  certain  that  80  to  85
 per  cent.  of  the  opinions  will  be  in
 favour  of  it.  I  therefore  commend  the
 Bill  for  the  acceptance  of  the  House.

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  further  to  amend

 the  Indian  Registration  Act,  908
 be  circulated  for  the  purpose  of
 eliciting  opinion  thereon  by  the
 27th  May,  1954."

 The  motion  was  negatived,
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 (AMENDMENT)  BILL

 (OMISSION  OF  SECTIONS  268,  284  AND
 309  AND  AMENDMENT  OF  SECTION  286
 ETC.)

 Shri  हू,  0,  Sodhia  (Sagar):  I  beg  toy
 move:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 898  be  taken  into  consideration.”V

 I  submit  this  Bill  of  mine  for  the
 consideration  of  the  House.  I  will
 simply  read  out  the  Statement  of
 Objects  and  Reasons  of  the  Bill,  and
 then  offer  my  views  regarding  it  in
 short.

 “Trials  before  a  Court  cf  Ses-
 sions  with  the  aid  of  assessors
 have  outlived  their  utility.  They
 are  now  a  source  of  trouble  to
 persons  acting  as  assessors  and  of
 embarrassment  to  the  Judge.  In
 view  of  the  growing  complexity
 of  the  law.  the  mere  edvisory
 character  of  the  opinions  of  the
 assessors  and  the  general  unwill-
 ingness  of  qualified  persons  to  act
 as  such  it  is  expedient  to  abolish
 the  trial  of  sessions  cases  with
 the  aid  of  assessors.  It  is  with
 this  object  that  this  amending
 Bill  is  introduced.”

 Mr.  Chairman:  Before  the
 Member  proceeds  I  wou'd  like  to  hear
 the  reactions  of  the  hon.  Minister.
 On  a  previous  occasion  there  was  a
 Bill  by  Shri  Ramaswamy  on  a  similar
 subject.  On  that  Bill  the  hon.  Home
 Minister  stated  that  the  Bill  of  Shri
 Ramaswamy  is  tacked  on  to  the  Bill
 which  is  coming  before  the  UHcuse.
 This  Bill  has  got  similar  provisions.
 In  fact,  the  subject-matter  of  all  the
 three  Bills  is  the  same.  I  would.
 therefore,  like  the  position  to  be  ex-
 Dlained  by  the  hon.  the  Home  Minis-
 ter.

 v

 The  Deputy  Mtuister  of  Home  Affaits
 (Shri  Datar):  M.  Chairman,  so  far  asy
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 question  should  not  be

 hon.  4

 fully  in  favour  of  the  principle  of
 this  Bill,  but  they  desire  that  this

 considered
 piecemeal..  They  have  already  accept-
 ed  the  principle  that  the  assessors
 system  is  not  working  well  and  has
 to  be  repealed.  Government  have
 taken  a  decision  on  this  point  end
 have  included  this  very  matter  in  the
 Criminal  Procedure  Code  (Amend-
 ment)  Bill  which  has  already  been
 published  in  the  Gazette  and  which
 will  be  introduced  in  the  House  prob-
 ably  in  the  course  of  the  next  fort-
 night.

 It  may  also  be  noted  that  so  far  as
 the  question  of  trial  by  assessors  is
 concerned,  there  was  a  Private  Mem-
 ber’s  Bill  by  Shri  Ramaswamy,  That
 Bill  related  both  to  the  question  of
 trial  by  jury  and  trial  with  the  aid  of
 assessors.  When  the  matter  came  up
 for  consideration  here,  Government’s
 position  was  explained  and  it  has  been
 agreed  that  that  Bill  also  should  be
 taken  into  consideration  along  with
 the  Government  Criminal  Procedure
 (Amendment)  Bill.  Government  are
 prepared  to  accept  the  same  principle,
 and  if  the  hon.  Member  agrees,  this
 Bill  also  can  be  considered  along  with
 the  Government  Bill.

 Mr.  Chairman:  May  I  know  the  re-
 action  of  the  hon.  Member?

 Shri  K..  0,  Sodhia:  In  view  of  the
 assurance  of  the  hon.  Minister.  I  have
 no  objection  to  consideration  of  my
 Bill  being  postponed.

 Mr.  Chairman:  I  will  now  put  the
 motion  to  the  House.

 The  question  is:

 “That  the  debate  on  the  Bill  be
 adjourned.”

 The  motion  was  adopted.  Vv
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 INDIAN  ARMS  (AMENDMENT)
 BILL

 (AMENDMENT  OF  SECTIONS  |  AND  26  AND
 INGERDION  OF  NEW  SECTIONS  I7A  AND
 34.)

 Shri  U.C.  Patnaik  (Ghumsur):  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 thé  Indian  Arms  Act,  1878,  be
 takeh  into  consideration.”

 I  thank  you  for  the  opportunity
 given  to  me  for  moving  this  Bill
 which  ig  one  of  the  most  important
 Bills,  not  in  my  opinion  only,  but  also
 in  the  opinion  of  many  hon.  friends
 here,  who  have  all  expressed  a  desire
 in  their  speeches  to  cut  short  discus-
 sion  of  the  other  Bills  to  give  an
 opiortunity  for  this  Bill  to  come  up
 before  the  House.  I  am  very  grate-
 fil  to  friends  on  both  sides  cf  the
 House  Who  have  taken  this  view  and
 who  have  been  waiting  here  to  parti-
 cipate  in  the  discussion  on  this  Bill
 to  amtnd  the  arms  law.  at  least  to
 some  extent.  to  fit  in  with  modern
 tithes.

 It  is  also  a  matter.  for  congratula-
 tion  that  a  Resolution  for  helping  the
 rifle  organisations  in  this  country,  for
 promoting  the  spirit  of  rifle  training  in
 India,  has  been  accepted  by  the  hcn.
 the  Minister  for  Home  Affairs  in  his
 speech  on  the  4th  March  and  passed
 by  this  House.  It  was  my  Hon.  friend,
 Mr.  Reddi’s  motion;  notice  had  been
 given  by  about  sixty  Members  and  we
 are  glad  that  it  has  come  out  in  the
 name  of  my  hon.  friend  here  and  it
 was  accepted  by  the  Government  and
 by  this  House.

 The  importance  of  the  present  Bill
 lies  in  this  that  it  is  a  proposal  to  re-
 lax  some  of  the  reactjonary  provi-
 sions  of  the  Indian  Arms  Act.  The
 provisions  of  that  Act  are  known  to
 one  and  all;  the  history  of  its  origin  is
 also  fairly  well  known  and  _  traceable
 from  abotit  1860.  After  the  first  War
 of  India’s  Independence—what  the
 foreign  historians  called  the  Sepoy
 Mutiny—the  then  Government  of
 India  trieq  various  methods,  cn  the
 one  hand  to  kiil  the  fighting  spirit  of
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 the  martial  people  in  this  country  by
 de-militarising  the  entire  nation,  and
 secondly,  by  disarming  our  enfire
 civil  population  in  the  country.  The
 main  purpose  of  the  military  reorga-
 nisation  of  1859-60,  after  the  Eden
 Committee  Report,  was  to  divide  India
 into  different  categories  as  martial  and
 non-martial  races,  martial  and  non-
 martial  areas  and  so  on,  with  a  view
 to  see  that  people  with  some
 amount  of  political  education  and  poli-
 tica]  views  did  not  get  an  opportunity
 to  get  into  military  service.

 After  the  Eden  Commitviee’s  Report
 which  was  accepted  at  about  that
 time,  there  was  a  regular  attempt  to
 see  that  there  was  no  opportunity  for
 Indians,  particularly  for  those  who
 were  likely  to  hold  advanced  views,  to
 get  into  the  Armeg  Forceg  or  to  con-
 taminate  others  with  their  pvulitical
 opinions.

 Similarly,  on  the  civilian  side,  there
 was  a  regular  attempt  to  see  that
 India  was  de-militarised  and  disarmed
 so  that  the  martial  spirit  in  this  coun-
 try  whether  of  the  military  personnel
 or  of  the  civilian  population  was  sup-
 pressed  once  and  for  all  time,  That
 was  the  aim  of  the  administration  at
 that  time  and  that  was  the  purpose
 behind  the  Indian  Arms  Act  (Act
 XXXI  of  1860).  A  few  years  later,  in
 ‘1878,  the  Indian  Arms  Act  was  revised;
 the:  old  Act  of  860  was  repealed  by
 the  new  Act  XI  of  1878.  And  that
 Act  of  878  is  today  the  law  still  con-
 tinuing,  in  spite  of  so  many  decades
 which  have  passed  by:  there  has  been
 no  change  even  after  freedom

 In  99  and  949  there  were  some
 minor  changes  but  I  need  not  take  the
 time  of  the  hon.  House  by  stating  all
 the  minor  changes.  One  change  pro-
 videq  for  adaptations  due  to  the  ad-
 vent  of  aviation  which  had  come  into
 existence  and  provided  an  additional
 transport  for  imports  and  exports.
 The  amendment  of  1919  was  another
 thing  although  that  also  was  not  very
 important.  Some  Rules  had  been  for-
 mulateq  just  before  that  amendment
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 which  withdrew  exemptions  from  cer-
 tain  persons  ang  the  amendments  pro-
 vided  how  they  should  deposit  their
 arms  in  the  police  stations  or  with
 the  licensed  vendors.

 There  were  one  or  two  other  chan-
 ges  also  that  took  place,  not  in  the  Act
 itself  but  under  the  Rules.  One  of  the
 changes  in  the  Rules  was  that  certain
 classes  of  weapons  which  formerly.
 that  is  before  the  Second  World  War.
 were  available  to  every  licensee,  were
 treated  as  prohibited  ahd  licence
 would  ‘not  be  given  to  any  one  80  far
 as  those  arms  were  concerned.

 Then  there  was  a_  privilege  that
 Members  of  the  Central  and  State
 Assemblies  were  to  have  free  licences.
 This  provision  relating  to  free  licence
 was  taken  away  by  an  Order  No.l5/
 108-45,  Police,  dated  28th  April,  1950.
 Later  on,  when  rules  were  framed  ic
 95l.there  were  certain~classes  07  per-
 sons  exempted  under  the  provisions  of
 the  Act.  There  are  those  within  tha‘
 exempted  class,  including  the  servants
 of  Rulers,  carrying  arms  but  not  ac-
 companying  the  Rulers  entitled  to
 salutes,  etc.  There  wag  also  another
 schedule  for  persons  who  were  not
 required  to  pay  licence  fees.  Various
 classes  have  come  in,  Volunteers  of
 869  and  other  categories  are  there  on
 whom  no  licence  fee  is  to  be  levied.
 But  there  has  been  no  provision  in
 the  Act  or  Rules  for  exempting  cer-
 tain  classes  of  persons  as,  for  instance.
 representatives  of  the  people  in  the
 Central  and  State  Legislatures,  officers
 of  Government  occupying  high  ranks,
 for  instance  gazetted  officers  and  so
 on.

 I  would  like  here  to  compare  the
 arms  laws  in  our  country  with  those
 in  other  countries;  for  instance  coun-
 tries  where  it  is  considered  not  merely
 a  right  but  also  a  duty  on  the  vart  of
 citizens  to  bear  certain  types  of  arma.
 I  shall  presently  compare  those  laws
 with  the  Jaws  prevailing  in  our  coun-
 try.

 I  have  brought  mM  this  Bill  to  am-
 end  the  Arms  laws  as  a  first  560  only
 to  a  certain  extent.  I  am  not  pleading
 for  a  repeal  of  the  Arms  Act.  nor  do
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 I  ask  exemption  for  everyboily;  Ihave
 suggested  that,  to  begin  with.  an  ex-
 emption  be  given  to  certain  classes  of
 persons.

 Shri  8.  S.  More  (Sholapur):  Are
 Members  of  Parliament  there?

 Shti  U.  C.  Patnaik:  Yes.  I  have  pro-
 posed  that  in  Section  4  of  the  princi-
 pal  Act,  after  clause  (b)  the  following
 clause  be  added,  namely:—

 “(c)  a  member  of  any  State
 Legislature  ora  member  of  either
 House  of  Parliament,  an  officer  of
 the  gazetted  rank,  or  a  member  of
 a  rifle  club  recagnised  by  Govern-
 ment  or  an  officer  of  the  Home
 Guards,  Territorial  Army,  Civil
 Defence  Organisation  or  of  the
 Cadet  forces  possessing  private
 weapons,  subject  to  such  restric-
 tions  as  the  Central  Government
 may,  from  time  to  time  impose.
 for  limiting  the  number  of  such
 private  weapons.”

 And  I  propose  the  addition  of  a
 new  section  7A,  namely:—

 “Power  to  make  rules  relating
 to  the  registration  of  weapons.—
 The  Central  Government  may,
 from  time  to  time,  by  notification
 in  the  Official  Gazette,  make  rules
 to  require  the  registration  of  all
 arms  purchased  or  possessed  by
 persons  under  clause  (c)  of  section
 ]  or  under  section  27.”

 I  propose  the  addition  of  a  proviso
 to  section  26  of  the  principal  Act
 namely:

 “To  section  26  of  the  principal
 Act,  the  following  proviso  shall  be
 added:  Provided  that  all  arms  so
 seized  shall,  without  delay,  be  pro-
 duced  before  a  District  Magis-
 trate  or  a  Sub-Divisional  Magis-
 trate  or  a  Magistrate  of  the  First
 Class  who  may,  if  he  is  satisfied.
 order  the  immediate  return  of  the
 arms  to  the  licensee.”

 I  also  propose  that  there  should  be
 a  provision  that  all  rules  framed  or
 exemptions  granted  by  the  Central
 Government  in  exercise  of  the  powers
 conferred  by  sections  10,  17,  I7A  and
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 {Shri  U.  C,  Patnaik]
 27  of  this  Act  shall  be  laid  on  the
 Tables  of  the  Houses  of  Parliament.

 An  Hon.  Member:  It  is  half  past
 seven.

 Shri  U.  C.  Patnaik:  I  may  be  taking
 some  more  time,  Sir.

 Mr.  Chairman:  The  House  shall  sit
 till  7-35  because  five  minutes  of  this
 time  had  been  taken  away,  by  the
 discussion  on  Defence.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  Where  is  the  nece-
 ssity  for  it,  the  hon.  Member  has  al-
 ready  finished.

 Mr.  Chairman:  If  the  hon,  Member
 wants  to  sit  down,  then  I  will  adjourn
 the  House.

 Shri  U.  C.  Patnaik:  No,  Sir,  I  am  go-
 ing  on.
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 Shri  8.  S.  More:  He  can  continue
 next  time.

 Mr,  Chairman:  But  the  Deputy-Spea-
 ker  has  passed  orders  that  the  House
 shall  sit  till  7-35,

 Shri  U.  C.  Patnaik:  Sir,  I  will  explain
 the  provisions  of  the  Act.

 Dr.  Katju:  Even  if  the  hon.  Membe:
 goes  on  up  to  7-35  he  will  not  be  able
 to  conclude.

 Several  Hon.  Members:  He  can  con-
 tinue  next  time.

 Mr,  Chairman:  It  appears  it  is  the
 desire  of  the  House  to  adjourn.

 The  House  then  adjourned  till  One
 of  the  Clock  on  Saturday,  the  27th
 March,  1954,


